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LOK SABHA

Tuesday, March 1, 1960/Phalguna 11,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Dandakaranya Scheme

—
(Shri Sanganna:
*485. { Shri S. C. Samanta:
LShri P. K. Deo:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No. 1263 on the 10th Decem-
ber, 1958 regarding Dandakaranya
Scheme and state:

(a)} the progress made so far in the
development of the feur roads; and

(b) whether the work is being
execuled departmentally or otherwise?

The Deputy Minister of Rehabili-
lation (Shri P. S, Naskar): (a) (i)
Roayg from Kota to Malkangiri
Orissa and (ii) Roads from Pappa-
dhandi to Umerkote and 5 miles be.
vond «which is a part of the road
jrom Puppadhandi to Likma):

Work orders for supply of stone
metal for these roads have been
issued and work hag been started.

(tii) The portion of N,H. 43 in the
Dandakaranya aren n Madhya
Ptadesh:

The road is being maintained pro-
perly.
389(A1 LSD—I1,
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(iv) Road from Amraoti to Umer-
kote—Upgrading of:

Work orders for supply of stone
metal have been issued. The work on
road formation is also in progress.

(b) Departmentally.

Shri Sanganna: Are Government
aware that the wooden bridges that
are on the road are putting up a
hurdle for the free transport facilities?

Shri P. 8. Naskar: Yes, Sir. The
wooden bridges in N.H. 43 were not
strong enough. The Dandakaranya
authorities are taking all possible
measures to keep this main lifeline
N.H. 43 going even during the mon-
s00ns.

Shri Sanganna: May I know why
this road deveclopment programme has
not been given priority in  the
Dandakaranya scheme?

Shri P. §. Naskar: 1 know the hon.
Member comeg from  that arca. The
hon. Member will definitely agree with
me that the roads were not of  the
proper grade to take the heavy
traffic. The Dandakaranya authorities
have, from the very beginning, taken
up this matter seriously and they are
doing everything possible.

Shri 8. C. Samanta: May I know
whether the displaced persons of the
locality are working under the scheme
as it is being done departmentally?

Shri P. 8. Naskar: Ycs, the work
on the roads is done by the local
people and the settlers.

Shrl Chintamonl Panigrahi: May [
know whether it is a fact that Rs 2
crores were placed at the disposal of
the  Dandakaranya Development
Authority for road consiruction and
for improving the National Highways?
May I also know how much of this
money has been spent o far?
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Shri P. S. Naskar: [ have not got
the figures with me to say how much
money has been spent so far. But I
can give the hon. Member what the
sanctioned amount is. The amount
sanctioned so far is about Rs. 149
lakhs.

Shri Chintamoni Panigrahi: The
hon. Minister knows the sanctioned
amount but he is not in a position to
let us know what exactly is the
amount spent so far.

Shri P. S. Naskar: The work has
begun only from November 1959, The
work is going on and we are not in a
position to know exactly what the
amount spent so far is.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): Sir, these roads are there
in Madhya Pradesh and alse in
Orissa. We are working new tracks
through jungles and dense forests. It
is a continuing process. If information
is required aboul any particular road,
efforts will be made to collect it. And,
in deference to the wishes of the hon.
Speaker, as he desired me to do, at
the beginning of each Session I pro-
pose to lay a statement on the Table
of the House giving the progress
under various heads in the Danda-
karanya project.

Mr. Speaker: That is enough.

Shri Sadhan Gupta: May | know
what is the time schedule for the
completion of t-ese different roads?

Shri Mehr Chand Khanna: The time
schedule may be—God knows how
many years, but we are working on
a project. (Interruptions).

Mr. Speaker: ‘God knows' is an
ordinary expression.

Shri V. P. Nayar: God is not sit-
ting in this House.

Mr. Speaker: It means, it will not
be passible to say.

Bhri Braj Raj Singh: He can give
some indication.
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Shri Mehr Chand Khanna: 1 am
not even allowed to finish my answor

Mr. Speaker: The hon. Member
said nobody can invoke God. The
hon. Minister invokes God for his
answer. Order, order.

Shri Mehr Chand Khanna: I did not
know it was something undesirable 1o
lake the name of God. 1 was trying
to tell the House that as far ag the
oresent programme is concerned, we
are working on the basis of a three
vears’ programme. But, as far as
this project is concerned, thig is going
to be a very long term project.

Some Hon, Members rose—

Mr. Speaker: How many on this?
It is coming cvery day. Hon Mem-
bers may kindly reserve their ques-
tions for a discussion.

Shri Raghunath Singh: One ques-
.dion about the tractors, Sir. Yester-
jay we asked some questions from
the Defence Minister about tractors.
e iz also responsible. ... ..

Mr. Speaker: The hon. Member
should not become a little too obstruc-
tive. He will kindly resume his seat

Next question.
forw semen oy

rlﬁw-lul'ﬂ!l:
*¥ot. { st TR T TR

Lsft fte Wo mmi :

T gt Wi sETee 5E 97
FarT, L e e ¥ avcifea wu AT 38
® I & g=Y ¥ g7 a9 A H
w0 & foer varem @t eafoa
FF & art ¥ ww At w9 oafa #f
7

goem Wt wwTow A & -
wfex (st o Wo R) ¢ foew
FaTE 471 FY WA F 95 fa=re-
Liek
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Some Hon. Members: In English

also.
Shri A. C. Joshi: The question of

the establishment of the Film Produc-
tion Bureau is under consideration.

s www T T AEATE R
At IT FTIOL TT THTT TTAA FT FA
F faqg 1 a9 T @ Awe A
AT 2 g W g, W R gy 9w
aat § fasrord g ¢

The Minister of Information and
Broadcasting (Dr. Keskar): In an
earlier answer I indicated that there
are legal implications of the scheme
which have 10 be examined. The pro-
ducers have raised certain legal points
which, I think, have great substance.
And, unlesg we are sure that these
can be clarified that the work the
Bureau will undertake will not be
challenged, it may not be desirable to
wroceed further with it. In fact, we
are having discussions on these ques-
tions with producers to see whether
we can find out a practical way so
that this work can be taken up.

I may say one thing that this was
being taken up purely from the point
of view of practical utility; and even
the programme that js at present pro-
posed is on a voluntary basis.

sft W T W AT A

St & e # aw amw Wit @ fage

g a9l ¥ wreefg feeat 1 97 fasms-

%7 feeft fomewt ®1 & frean o Ry

g W w fod w ATy €Y seq &

weafias WA § wA T s Ay

o famar aear g1 =%, eftemT A

arr 7

Mo wwwe : fwewt &1 @7 fre
TE @ WY IW W guTA & A feew
STERA I FEAY R, T LT a|r
FT WAV OAT H @ E@AT g0 @
T & 6 07 sgv1 7 wqveen & fwe
w1 7 AT F7F 7 41 @A "grEAr
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&1, e feent ®1 & o ¥ fod
7t 7T TG W TG FT THAT |
¥z mfem T : @ aw et
¥ w7 F1 Y g, W ATAY WA
o TH A w1 A g fe fags far
# o fe e i e sl
iy form fes §, 99 aun feem
FT W7 FH FAT 9T AT R T A
&1 T 97 F ®7 59 Ry o TRy
¢ f& 0% aw = I @Y o F A
frrmer i ?

Mo ®uwT : 7 foew |7
g A e a7
TR R mIwE g W R
foral &1 =7 s 2T A8 & afew
ag ¢ fr feen Tt w1 fowraa ot fe
F99Y el dare @17 & arg Fear §
AT IHH IR TgA AR &1 AT 8
wafed s ag® & f uer Arew 21 e
mF 9 IR EA q Az w40 A
a1 IAwT wifeE il FEET ALY qET
%! wifaw gifa g A AW ®
faw w7 gudt s Y gfrud W &
foan foew sTemra sget &1 fasrre fray
arTE

Shri Ram Krishan Gupta: The hon.
Minister says that some legal objec-
tions have been raised by the pro-
ducers. What are those objections
and what is the precise proposal pul
before them?

Dr. Keskar: There is no need to
put a precise proposal before the pro-
ducers. The proposal of the film pro-
duction bureau is very simple and
understandable.

The legal points raised are too many
to be answered in a short question
and during the course of the Budget
discussion they shall certainly be
referred to in detail. The main point
iz that there is censorship at present.
The film production bureau’s work will
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practically be pre-censorship. To
what extent the censors will be
bound by the decision of thig pre-
censorship, that is a question which
will have to be settled before we pro-
ceed further.

Shri D. C. Sharma: How many
meetings have been held with the
producers and when was the last
meeting held?

Dr, Keskar: There is no formal

mecting held because the producers-

are organised into many different
associations. There have been dis-
cussions, formal and informal and 1
cannot give the dates on which dis-
cussions ook place. It is not a formal
question only to be discussed. We
are trying to understand the difficul-
ties of the producers and find out
whether we can devise a way by
which this question can be settled
ratisfactorily.

Shri Joachim Alva: The hon. Minis-
ter talks of practical utility for the
public. Is he not aware of the
common tricks of the trade on both
sides? When the price-page schedule
is talked of, there are legal difficulties
created by the Press barons. Now,
there are legal difficulties raised by
the film magnates. The hon. Ministier

kept the public feeding with this idea -

for about three years and then diffi-
culties come in the way. Why should
not the Ministry take sufficient powers
to fight them on both these fronts?

Dr. Keskar: This is not a matter
in which the public js so directly con-
cerned. The trade is conccrned. We
have considered this and have given
some facilities to the film trade. In
fact we will have to see that any
work done by the bureau is not vitiat-
ed by some legal objections raised.

Shri Tyagi: 1 was anxious to know
at what stage is this pre-censorship
affected? Are these stories and
themes of the proposed films procured
by this bureau in advance and pre-
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censored ang is it at the time when
the film is being taken?

Dr. Keskar: It is really the exami-
nation of the scripts and themes and
not of the film. Then it will be
censorship and not pre-censorship.

¥ tfe ;. Wi wTAAT
WA St F % § 6w v et
T FAT FTAT AGH ERO | GAT g
5w ferez & 3T F1 71 99 Ay
¥ qumE 3 F1 wfaE ww o §
TIAT & 74T I9 g9 foweHT & w9 47
FAT FE F W N Tg &TT @
F7 §%ar & 7

WMo ®AWT : A+ Tgr 41 & 48
IEF TR ILA AL €, TAHT qg -
o gt & f5 gad ar? ¥ g it A
g1 T%aT &, SOET TETOREEST g 9T
oET BT HIT e e -
far vrmar g 7 A daefag §
g F AW T AT FAT OIOA F
& aFar )

st W oW o W@ aF AR
maw ¢ ¥ auf 9g¥ fomm sawmy
FAA 7 fooem FreFe [T A1 oA
F fawfor & 4t 917 77 7
a1t # /19 fa= § @ fagr=as aaa
fora far ar 1 93 § FHAT AEAT 3
f& #=1 #r 7t wfearsar @@ d= w2
ger g d fom a awz F oz T @ A
g

Dr. Keskar: [ said thal the difficul-
lies were legal. We have to remem-
ber that there is no country where
such pre-censorship exists, except in
the U.S.A. where it is a pre-censorship
imposed by the trade privatey on
itself. No such statutory or Govern-
ment pre-censorship exists anywhere,
If we want to institute it, we have to
examine all the legal implications,
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Slum Clearance

+
487 J’Slm Ram Krishan Gupta:
' | Shrimati Oa Palchoudhuri:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Starred Question
No. 382 on the 27th November, 1959
and state:

(a) whether Government have
considered the recommendations of
the fourth conference of Housing
Ministers of various States regarding
the extension of Slum Clearance/
Improvement Scheme to other towns
and cities; and

(b) if so, the result thereof?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) and (b). The gquestion
of extending the scope of the Scheme
as also the benefit of enhanced Cen-
tral subsidy to any city or town at
the discretion of the State Govern-
ments has been considered. In view
of the desirability of intensifying slum
clearance operations in the six major
cities at this stage, the Government
of India feel that the existing proce-
dure which does allow slum clearance
and improvement outside these six
cities, where special justification
exists, with the concurrence of the
Central Government, should continue
to be followed.

Shri Ram Krishan Gupta: In reply
to a previous question, the hon,
Minister stated that some Slates raised
objection against Central assistance to
these six citics. May I know whether
that objection has been considered
and if s0, what action hag been taken?

Shri Anil K. Chanda: Apart from
the six States which have raised
specific objections to this decision, thig
matter was also discussed at the last
Housing Ministers’ Conference at
Hyderabad. The Conference recom-
mended that the Stafe Governments
at their discretion should be allowed
to sanction slum clearance projects in
other cities also. In the answer, I
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have indicated that where special
justification exists, slum clearance
may be permitted in other cities also.

Shri Ram Krishan Gupta: The
question is whether these new cities
will receive Central assistance.

Shri Anil K. Chanda: Yes. If a
scheme is sanctioned, certainly it will
be entitled to Central assistance also.

Shri Tangamani: How much assist-
ance has been given to these six cities?
What are the cities which are now
included as a result of the Hyderabad
Conference?

Shri Anil K. Chanda;: So far as the
six major cities are concerncd, an
additional allotment of about one
crore for each city has been sanction-
ed. So far as the other cities are
concerned, il is a long list.

Shri Raghunath Singh: May I know
whether there is any scheme for
fixing a ceiling on the irfcome of the
land-lords of this slum area?

Shri Anil K. Chanda: It is a ques-
tion of constructing tenements for the
slum dwellers and certain rents have
been prescribed according to the cost
involved.

w5 mifevr oW : wgl aF Tsr My
T EEY E TG qEll & WiAfoR
T 7T qTT A G2 A A 78 Wi
A & gy § iRy faer g
ot ;Y 3w O A e fRaT s
el
Shri Apil K. Chands: Yes, Sir.

From Madhya Pradesh, we have

received the Ratlam slum clearance
project and the Bhopal slum clearance
project. Thev arc under ronzidera-
tion.

Shri D. C. Sharma: I want {o know
whether we can put questions about
all the States of India. The hon.
Member put a question about his own
State. Can | puil a gquestion about
my own State?
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Shri Anil K. Chanda: So far as
Punjab is concerned we have now
under scrutiny the proposal of the
Amritsar Municipality.

Mr. Speaker: It is a general ques-
tion and general questions may be
asked. If & question relating to
Madhya Pradesh or other States is to
be asked, he may put a question
separately. That is the best method.
Otherwise, 1 will have to exhaust all
the fourteen States and if we take
the Territories also, that will come to
a large number.

Shri Palaniyandy: May I know how
many slums have been cleared so far

and how many houses have been built
under this scheme?

Shri Anil K. Chanda: Up till now
147 schemes have becn  sanctioned
totalling an expenditure of nearly
Rs. 124 crores, and it is expected that
40,000 units would be constructed.

Shri Nanjippa: Under the cxisting
scheme for slum clearance, may I
know how many States have fully
utilised the amounts set apart, and
others to what extent? May 1 also
know the reason why they have not
fully utilised the amounts?

Mr. Speaker: Matters of such
details. .......
Shri Anll K. Chanda: 1 would

request the hon. Member to table a
separate question.
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Shri Anll K. Chanda: The question
is not with regard to subsidised indus-
trial tenements scheme, this is with
regard to slum clearance.

 Shri Bagsumatari: May 1 know whe-
ther under this scheme any recom-
mendation hag been received from
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the State Government of Assam; if so,
what towns have been included there?

Shri Anil K. Chanda: A separate
question may be tabled.

Shri Sonavane: May | know whether
in Bombay City the Bombay Corpo-
ration has taken up any schemes so
far sanctioned, if so, whether the
progress in the execution of those
schemes is satisfactory?

Shri Anil K. Chanda: Only recent-
ly a very big scheme costing over
Rs. 2 crores has been sanctioned for
the Bombay City, and the Bombay
Municipal Corporation will also parti-
cipate in this scheme.

Shri Jadhav: May I know whether
all the municipal boroughs will be
covered by this scheme?

Shri Anil K. Chanda: Which
scheme?
Shri Jadhav: Municipal boroughs

all over India.

Mr. Speaker: The question is about
slum clearance and whether any cen-
tral assistance will be given.

Shri Anil K. Chanda: As I said, it
is for the State Government concern-
ed to put up a proposal if slum clear-
ance in any city outside the six major
cities already indicated is involved.
If it is sanclioned by the Central
Government, central assistance will
be available.

Heavy Machine Building Plant

+

Shri §. C. Samanta:
Shri Subodh Hansda:
Shri R. C. Majhi:

*488. Shri Ram Krishan Gupta:
Shri Morarka:
Shri Jhulan Sinha:

lShﬂ Madhosudan Rao:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No,
137 on the 18th November, 1958 and
state:

(a) whether adequate organisation
has since been set up by the Heavy
Engineering Corporation to carry out
the site work, civil engineering works
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and erection of the Heavy Machine
Building Plant;

{b) whether any phased programme
of construction has been finalised; and

(c) the amount spent so far on the
project?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

t(b) The programme for different
products is being finalised and the
contractg for the supply of machinery
and equipment are being entered into:
I may also add that the detailed pro-
ject report for both the stages has
been approved by Government and
contracts for the working drawing of
plant and equipment have also been
entered into.

tey Rs. 49 lakhs approximately.

Shri 8. C. Samanta: May I know
whether subsidiary contracts also
have been given?

Shri Manubhai Shah: Yes, as far
as cquipment and plants are concern-
ed about half a dozen subsidiary con-
tracts have been given. Also, con-
tracts for construction of local places
like hostels for experts and others
also have been given.

Shri §. C. Samanta: May I know
whether sufficient money has been
allocated for the next year so that
these works may be done?

Shri Manubhai Shah: Obviously,
Sir, all programmes are being proper-
ly financed so that no time is lost on
execution.

Shri Subodh Hansda: What is the
total quantity of foreign exchange
that will be involved for the construe-
tion of this heavy machine building
plant?

Shri Manubhai Shah: For the whole
plant the foreign exchange required
may be of the order of Rs. 30 crores
to Rs. 35 crores because investment
might range from Rs. 80 crores to
Rs. 100 crores.
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Shrl Jaipal Singh: When the hon.
Minister was last at Ranchi—Hatia—.
he gave a public assurance that jobs
below Rs. 500 would go to the local
people. May I know whether he has
any specific machinery for recruiting
local people?

Shri Manubhai Shah: This is in
line with our general public policy of
employment in the public sector pro-
jects, that for unskilled jobs and
smaller jobs below Rs. 500 or so, as
far as possible, preferentially local
people should be recruited. As far as
the machinery is concerned, we asso-
ciate representatives of State Govern-
mentg in practically all the selection
committees. For superior jobs, of
course, people are recruited on an all-
India basis depending on merits and
competence.

Shri Braj Raj Singh: “As far as
possible” is a dangerous term.

Shri Tangamani: May I know whe-
ther young men are going to be given
special training before this project
actually starts; if so, what is the sort
of training they are going to receive,
and when?

Shri Manubhai Shah: Within a
period of seven years 9000 people will
be trained in different jobs.

Shri Tangamani: [ want to know
whether some voung men are going
to be sent abroad.

Mr. Speaker: They are all young
men.

Shri Manubhai Shah: Neone of them
is old.

Shri Tangamani: In reply to =
question on a previous occasion it wa:
stated that training of personnel 1n
USSR may be necessary. I want ¢
know whether they have selected
these engincers and whether they
have been sent to USSR for training.

Shri Manubhai Shah: For the pre-
sent, I may say, all the people who
went were really the top authorities
who will be in charge of the project.
As far as other cadres are comcerned,
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selections have yet to take place and
that will be done after contracts have
peen cntered into for the plants and
equipments.

Export of Indian Textiles

o+
Shri D. C. Sharma:
*489. { Shri Pangarkar:
[ Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether there has been any im-
provement in the export of Indian
textiles to foreign countries in  the
recent months; and

(b) whether any further sleps are
being taken to improve export of
textiles to foreign countries?

The Minister of Commerce (Shri
Kanungo): (a) and (b). Yes. Sir.
Under the export inceniive scheme
the quantity of imported cotlon which
could be retained by the Mills has
been recently increased from 20 per
cent. to 30 per cent. Government
have also set in motion a scheme for
the installation of 3,000 automatic
looms for the production flawless cloth
for export. The cxport incentive
scheme is under Government's con-
stant review.

Shri D. C, Sharma: May I know
whether the markets which were our
traditional markets for cxport of
textiles have been studied by some
delegation or some oflicers of the Gov-
ernment; if so, whether they have
gubmitted any report about the export
promotion in this matter?

Shri Kanungo: The traditional
markets have been more or less held
on and new markets have also becn
opened wup. Our efforts are to
diversify the markets.

Shri D. C. Sharma: May I know
whether our Trade Commissioners in
these countries, where our exports
have not been doing very well, have
been alerted; if so, in what ways they
have been asked te step up our
eynoris? i
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Shri Kanunge: Yes. There is the
Export Promotion Council which keeps
this factor under constant review.
The main question is of production of
goods which will be rompetitive in
price and quality.
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Shri Kanungo: Sir, several ques-
tions have been clubbed into one.
The point is, processed cloth as also
grey cloth are in demand. We do not
want to forget the demand for grey
cloth; we also want to get into the
processed cloth market as well

Shri Raghunath Singh: May [ know
whether textile dealers of Indian
origin in South-East Asia, West Asia
and East Africa were contracted to
step up our exports of textiles?

Shri Kanungo: Yes, Sir, textile
traders of all nationalitice and belong-
ing to all countrics arc contacted.

Shri Raghunath Singh: My question
ways aboul Indian dealers. They are
in a majority in South-East Asia, East
Africa and West Asia. ] want to
know whether they have been contact-
ed by our Government.

Shri Kanungo: The Export Promo-
tion Council maintains an office, and
they constantly contact the textile
traders in every country including the
Indian traders there.

Mr. Speaker: The hor. Member
wants to know why special considera-
tions may not be shown f{o Indian
traders scitled outside,

Shrl Kanungo: I have replied that
Indian traders are also contacted.
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Mr. Speaker: “Also” , along
with traders belonging to other coun-
tries. The hon. Member's suggestion
is that the Indian traders ought to be
rontracted in the first instance, before
other people are contracted.

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):

They arc contacted. But I might -

inform the hon. Member that they are
not always very helpful.

Shrl Raghunath Singh: 1 want to
know why they are not helpful
Their complaint is that our Embassy
and our Trade Commissioners do not
contact traders of Indian origin.

Mr. Speaker: Our experiences are
different.

Shri Lal Bahadur Shastri: It is
quite different,

Mr. Speaker: 1 also went tn West
Asia and other places,

Shri Damani: May I know what
elforts’ have been made by our Gov-
ernment to increase our exports of
textile goods in West Germany from
which  country we import huge
quantitics of capital goods?

Shri Kanungo: As I said earlicr,
our efforts are to diversify exports.
West Germanv is onc of the potential
markets to which we want to export
more and, therefore, special attention
is being paid to that country.

Shri C. R. Pattabhi Raman: Are
the Government taking steps to
prevent spurious goods of other coun-

tries being claimed as goods of Indian
origin?

Shri Kanungo: There is one case in
the Uniwed States and legal steps are
being taken.
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Shri Damani: In West Germany
there are restrictions and due to those
restrictions we cannot export our
textile goods. May I know whether
any special efforts have been taken or
any negotiations have been made
with the West German Government
to remove these restrictions or liber-
alise Indian exporis?

Shri Kanungo: Yes, Sir. There are
restrictions in West Germany. Efforts
are being taken to remove them and
as a result of our efforts, an  Indo-
German Commission has been agreed
to and it will go into these cases.

Shri Jadhav: May I know how
many of the automatic looms that were
sanctioned for the purpose of exports
have been installed so far?
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Shri Kanungo: 1 have not got the
figures. Because of our foreign ex-
change restrictions, we have not been
able to permit the import of the
looms which have been allotted.
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Shri D. C. Sharma: May I know
what special improvements have been
effected so far in the import of textile
goods and whether the shortfall that
has been experienced has been made
good by these improvements?

Shri Kanungo: The improvement in
the last half-year of 19589 has been
about 30'8 per cent, but the targets
set have not been achieved yet.

Mr. Speaker: Shri Abdul Salam.
Shri Abdul Salam: Question No. 480.

Shri Ajit Singh Sarhadi: 1 request
that Question No. 516 may be taken
up, since it is very important.

Mr. Speaker: A number of hon.
Members have written to me to give
priority to Question No. 516. Usually,
before the questions are printed. if
such requests come, I consider those
requests and try to see that such ques-
tions come up in the top. But I am
afraid that one thing may happen. It
may happen that everytme some
hon. Members may request that top
priority be given to such queslions as
they consider very important.

Yesterday, I allowed a question after
the Question Hour was over and Shri
Tyagi raised an objection that the
official hour or time is being encro-
ached upon by taking up questions. I
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thought that hon. Members did not
fully realise that the Question Hour
is a non-official hour. I wondered
why a private Member should have
taken objection to it instead of wel-
coming such an occasional inroad into
the official business. Of course, there
may be very many important ques-

.tions which hon, Members would like

me to take up for answering on the
floor of the House, Seo, 1 propose one
thing. Hereafter, I shall reserve five
minutes in the end of towards the end
of the Question Hour for such ques-
tions. Instead of asking the Govern-
ment and then allowing them, if any
hon. Member says or a group of
Members says that such and such &
question is very important and that
it may be taken up, I shall consider
their request and allow those questions
to be answered. Let us try that.
Question No. 516 will therefore be
taken up at five minutes before the
Question Hour is due to be over, that
is, at 11-55.

Shri Braj Raj Singh: After 12 noon,
five minutes can be given for this
purpose,

Sardar Hukam Singh: At 1155,
when a particular question is due for
answer, and if the other imporfant
question is specially taken up at that
time, even then, there would be ob-
jection that the question which was
reached in the ordinary course was
not taken up.

Mr. Speaker: It may be so. But
there is difference between one ques-
tion and another. Some questions may
be more important than others, and
a larger number of hon. Members may
be interested in a particular question.
You cannot deny that kind of con-
cession.

Shri Hem Barua: May [ make a sub-
mission? A particular question comes
up at 11'55 and if that question is
brushed aside and another question
is taken up for answer,—it may be
more important—then the  Member
whose question came up at 11°55 in the
ordinry course might lose his case.
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Mr. Speaker: It is not the peculiar
privilege of a single Member to have
his question answered. When ques-
tions are tabled in the House, the
whole House gets seized of them.
Whichever gquestions are not answer-
ed here, the answers are printed and
are made available. The only point is
some hon. Members would like to have
supplementaries with respect to some
questions which are more important
than others. That is all the difference.
You cannot say that all questions are
of the same mportance.

Shri Braj Raj Singh: If it is the wish
of the House that five minutes can
be allotted for such questions after
12 noon...... (Interruptions).

Mr, Speaker: Question No. 480 will
be taken up now.

Bullock Power Project in Khmpur
Yillage

+
<490, J Shri Abdul Salam:
“y Shri Ajit Singh Sarhadi:

Will the Minister of Planning be
pleased to state:

{a) whether the experiment in
Khanpur Village near Delhi to gener-
ate power with the help of bullock
power has succeeded; and

(b) if so, what are the results of
the experiment?

The Parliamentary Secretary to the
Minister of Labour, Employment and
Planning (Shri L. N. Mishra): (a) and
(b). The project in Khanpur Village
is still under experiment and trial.

Shri Abdul Salam: May I know whe-
ther the Ford Foundation is interested
in supporting similar pilot prujects in
Madras State?

Shri L. N, Mishra: We are not aware
of any such project in the Madras
State.

Shri Ajit Singh Sarhadi: This pro-
ject has been in the experimental
stage for a long time. May I know
whether there is any prospect of
success Or is the experiment going
to be conducted elsewhere also?
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Shri L. N. Mishra: It is in an  ex-
perimental stage at present. It has
made some progress and so far the
experiments have been encouraging.

Shri Subbiah Ambalam: May 1 know
what is the estimated cost of this pro-
ject and what is the estimated financial
return from this project?

Shri L. N, Mishra: So far as this
scheme is concerned, it is being man-
aged and run by the Ford Foundation,
and so far we have spent Rs. 3,53,000.
So far as the financial return is con-
cerned, it is difficult to say anything
at this stage.

Shri Tangamani: In Khanpur vil-
lage, electricity was gencrated even
six months ago with the help of four
bullocks. May I know why there is
s0 much delay in assessing the econo-
mic value of such a project?

Shri L. N. Mishra: So far, electri-
city has been generated at one rupee
per unit. Therefore, it is difficult to
assess anything at the present moment
This is in an experimental stage.

Shri Achar: Is it not a fact that a
number of bullocks are required for
this purpose and that therefore they
have stopped the work? They were
using a large number of bullocks—
eight to twelve—and were finding it
very difficult to work the scheme.
They have stopped the work. Is it not
correct?

Shri L. N, Mishra: This is in an
experimental stage. The experiments
have been giving encouraging results.
I would request the hon. Member to
visit that place.

Shri Heda: Since I have visited the
place eight months ago, I came 1o
know that at that time electricity was
being generated. May I know how
much eleetricity has been generated
from time to time and how long this
experiment will be needed?

Shri L. N. Mishra: So far, 435 kw.
of power has been generated, and
arrangements has been made to fil
25 watt bulbs in 170 houses and 45
watt bulbs in 20 houses.
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_fa) to (c). Yes, Sir.

(d) Government of India have made
their position clear regarding India-
China border problem to other Gov-
rrnments as well as through the in-
formation Services with a view to cor-
rect any erroneous impression created
by Chinese publicity.]
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Shrimati Lakshmi Menon: Yes, Sir;
1 have said in reply to the first part
of the question that it was published
by the Chincse Governmeni and dis-
tributed not only in Cairo, but also
in New Delhi.

Shri S, A. Mehdi: May ] know whe-
ther it was widely eirculated in
Kalimpong and what steps have Gov-
ermnment taken in that regard?

Shrimati Lakshmi Menon: Under
the rules, anything which is prejudi-
cial to our border question can be
banned and if it comes to the notice of
the police, it can be confiscated?

Mr. Speaker: He wants to know
whether it is widely circulated in
Kalimpong.

Shrimati Lakshmi Menon: 1 do not
know whether it was widely circulated
in Kalimpong.

Shri 8. A. Mehdi: Has there been
any arrest in this ¢onnection?

Shrimati Lakshmi Menon: I want
notice,

Shri Braj Raj Singh: May I know
whether the Government of India
have made attempts to circulate the
atlas  published by the External
Affairs Ministry in foreign countries,
so that the propaganda of the Chinese
Government might be counteracted?

Shrimati Lakshmli Menon: Every
step has been taken to counter the
Chine: propaganda. Also, the allas
recently published by the Govern-
ment is being given to the Govern-
ments to which our representatives are
accredited.

Shri Hem Barua: Except issuing
that concise brochure for foreign con-
sumption presenting our case with
China, what other special steps have
Government so far taken to counter-
act the Chinese propaganda and
present the Indian case not only
amongst the people of the forelgn
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countries, but also amongst the Gov-
ernments?

Mr. Speaker: Gencral propaganda
does not arise out of this.

Shri Hem Barua: The Deputy Min-
ister said that they have taken all
measures. But as far as I know. they
have only issued a concise brochure.
Except that, I want to know what
other steps they have taken to coun-
teract the Chinese propaganda.

Shrimati Lakshmi Menon: Our re-
presentatives in the various missions
have tried to counteract the propa-
ganda whenever it comes to  their
notice, besides distributing the liter-
ature that the Government of India
have put out like the White Papers,
the brochure to which the hon. Mem-
ber referred, the atlas, etc.

Shri Tyagi: Does the External
Affairs Ministry appreciate that
foreign cquntries apart, even Indians
are not well acquainted with our

case and there has been no  proper
propaganda in India?
Shrimati Lakshmi Menon: Qur

Publications Division puts out material
and it is open to anybody to buy il
in the market, rcad it and also tell it
to other people.

Mr. Speaker: The Minister in charge
of Publications should be here to find
out what exactly the hon. Members
want during the Question Hour. He
should be herc to find out what arce
the reactions and find out methods for
proper publicity. But he is the one
Minister of all the Ministers who is
rarely present. (Interruptions). How
can he understand? Does he go
through all the reports to find out
what the current here is? It is strange
that neither he nor his assistant is
here.

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A, C, Joshi): I ain herce,
Sir.

Shri Dinesh Singh: His Parliamen-
tary Secretary is here: he may be able
to tell us what has been done.
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Mr. Speaker: I am afraid our coun-
try suffers for want of more and more
publicity.

Shri Hem Barua: Most of our offi-
cers in NEFA have doubts about the
McMahon Line. 1 have met several
of them.

Shri Tyagi: They have promised
the circulation of a map to Members
of Parliament at least.

Shrimati Lakshmi Menon: The atlas
is a priced publication and it is avail-
able for Rs. 15.

Mr, Speaker: About 7 or 8 copics are
placed in the library.

Shri Tyagi: | want a cheaper map
to be supplied to Members and also to
be put out on sale to the people, so
that they may buy it at a cheaper
price and study it.

Shrimati Lakshmi Menon: That is a
suggestion for action.

Shri Radha Raman: The hon. Depuly
Minister just now stated that all such
literature including maps which arc
prejudicial to India's interests have
been banned. As a result of the
banning, may I know how many
maps or books have been prescribed
and taken possession of by the Gov-
ernment of India?

Shrimati Lakshmi Menon: I wanlt
notice for answering that gquestion

Textile Mills in Rajasthan

#492, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indos-
try be pleased to state:

{a) whether it is a fact that eleven
textile mills in Rajasthan are lying
idle; and

(b) if so, the reasons therefor?

The Minister of Commerce (Shri
Kanungo): (a) Two texlile mills in
Rajasthan have closed recently. The
other mills are reported to be work-
ing normally.

Three mills which are very old
and have remained closed for a long
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time are being scrapped and new
units in place of the capacity of these
old mills, to be scrapped, are being
considered for licensing.

(b) The closures were for reasons
such as labour-trouble, uneconomic
working and acute financial difficult-
ies,

Shri Rameshwar Tantia: What will
be the expected rise in the wages and
D.A. in the Rajasthan mills according
to the wage board's recommendation?
Are Government aware that this
extra burden on these mills will cause
more closure?

Shri Kanungo: [ am not aware of
the recommendations of the wage
poard.

Shri Rameshwar Tantia: May |
know  whether Government  will
examine the new recommendations on
the basis of the capacity of each unit
to bear the extra burden and if some
units cannot bear it, may 1 know
whether any concession will be given
1o them?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The hon. Member might wait for a
day or two, when I hope the hon.
Labour Minister will be able to place
the Government's resolution on the
Table of the House.

Shri S. M. Banerjee: May I know
whether some of these mills are
suffering because of mismanagement
and if so, whether any enquiry has
been instituted against those mills.

Shri Kanungo: The locational
factor is verv important in Rajasthan.
There are also acute financial diffi-
cultivs.

Mr. Speaker: He is asking about
mismanagement.

Shri Kanungo: So far as those units
are concerned, they have not shown
any wrongful management

Shri Damani: The question about

these mills has come before the
House very often. May I know, out

MARCH 1, 1960

Oral Answerg 3348

of tnese mills, how many are not in
a position to be restarted and by what
time Government will take m final
decision to withdraw their licences?

Shrl Kanungo: | have already said
that three mills are to be scrapped
and Government are considering the
question of issuing further licences
for new mills so far as Rajasthan s
concerned.

Shri Damani: Why not for the
whole of the country?

Shri Kanungo: This question is
concerned only with Rajasthan,
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Shri K. N, Pandey: Is it not a fac!
thay the mills which are «losed have
been closed down due Lo mismanage-
ment and not due to giving a higher
wage, as they are required to pay?

Shri L. B, Shastri: The mills are
old, the machinery is old and they are
noy cconomically running. It is also
true that their management is  very
unsatisfactory.

Shri Sonavane: What is the firm de-
cision of the Government to see thal
those mills, other than those which
are lo be scrapped, are running effi-
ciently, as that will solve the un-
emp ovment problem and the fall in
production of textile goods.

Mr. Speaker: That is a general
question whereas this relates  to
Rajasthan.

Shri Kanungo: The question of any
establishment closing, or reducing a
shift, depending upon the economic
conditions and the market conditions.
Therefore, no decision can be taken
for all time to come. When situations
arise, they have to be surveved and
decisions taken.

Shri Somavane: There is no firm
policy.

Mr. Speaker: There cannot be a
single policy for all mills; that is the
answer of the hon., Minister, and there
is no question of any argument about
it.

Shri Harish Chandra Mathur: May
I know whether the Rajasthan Gov-
ernment have been consulted regard-
ing the implementation of the re-
ccommendations of the Wage Board
in Rajasthan because or its peculiar
circumstances, or  whether the Gov-
ernment has taken a unilateral de-
cision irrespective of the local con-
ditions prevailing and the difficulties
which may arise out of it?
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Shri L. B. Shastri: I am sorry, I
did not follow fully the question.

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
The persons who sat on the board on
behalf of the employers in this in-
dustry were there in a rcpresentative
capacity. 1 suppose the texfile indus-
try in Rajasthan are also constituents
of that Federation. Therefore, that
was one way in which they could
place their viewpoints. In addition
the Wage Board had a look at the
industry in all the regions in the
country, apart from issuing gquestion-
naire and receiving information.

Shri Harish Chandra Mathur: 1
want to know whether the Rajasthan
Government has given any view or
reaction in  the matter and, if so
whether it has been considered or is
likely to be comsidered.

Shri Nanda: No.

Shri Rameshwar Tantla: The hon.
Minister just now stated that one
representative of the Federation was
there, and so the Rajasthan mills are
also represented. I think the Rajas-
than mills have no representation in
the Federation.

Shri Nanda: Apart from the con-
stituents of the Federation, in a meet-
ing later on, I had called the re-
presentatives of all mill-owners’
Associations in the country.

Displaced Persons in W. Bengal

+
Shri Tridib Kumar Chaudhuri:

Shri 8. M, Banerjee:

Shri C. K, Bhattacharya:
Shri P. G. Deb:

Shri Prabhat Kar:

Shrimati @la Palchoudhuri:
*498.  Shri Sabiman Ghose:

Shri D. R. Chavan:
Shri Muhammed Elias:
Shri Aurobindo Ghosal:
Shri B. Das Gupla:
Dr. Ram Subhag Singh:
| Shri Hem Barua:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that
following a Ministerial level con-
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ference held belween him and the
Minister for Rehabilitation erd Relief
of the State Government of West
Bengal on the 4th January, 1960, the
West Bengal Government have agreed
to issue quit notices to 2,000 ad-
ditional displaced agriculturist famil-
ies now residing in camps in that
State after giving them the alter-
native of proceeding to Dardakaranyva
for rehabilitation or leaving the
camps by accepting six months' cash
doles;

(b) the total number of displaced
persons in camps in West Bengal to
whom such quit notices were already
issued before this Ministerial level
conference and whether the Govern-
ment of West Bengal had concurred
with the policy of issuing such quit
notices or had opposed this policy:

(c) the total number of people Lo
whom such quit notices have been
served till now, and whether Govern-
ment are satisfied that the Dandakar-
anya Devclupment Authority are in a
position to receive that number for
rehabilitation in the  Dandakaranya
area; and

(d) what would be the position of
the other refugees living in  camps
for whom Governmeni have not been
able to make any arrangements for
rehabilitation?

The Deputy Minister of Rehabili-
tation (Shri P. § Naskar): (a) Ye=.
At the meeting held on 4th January,
1960 it was decided that 2,000 ad-
ditional agriculturist” families resid-
ing in camps should be given nofice
to c¢xercise their option to move o
Dandakaranya within 60 days or leave
the camps on paymen{ of six months'
doles.

(b) 9,437 familics. The nolices were
issued after the matter had been dis-
cussed with the State Government who
were in agreement with the policy.

(c) About 11,400 families. All
aspects of the matter are taken into
consideration before notices are issu-
wd.
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(d) It is intended to issue notices
to all the families living in  camps
according to a phased programme.

Shri Tridib Kumar Chaudhuri:
In wview of the fact that on the $th
of February, on the very first day
of this session, the hon. Minister in-
formed the House that his programme
is that in the next three months he
would be able to move three thousand
familics so that they may be settled
before the monsoon sets in, why is it
that notices have been served on so
many people though they are certain
that they would not be able to receive
such a large number of families in
Dandakaranya?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): In reply to the queston
we have said that all aspects of the
matter were taken into consideration
before taking a decision.

Shri Tridib Kumar Chaudhuri: I
could not hear the answer.

Mr. Speaker: Therc is so much of
noise here.

An Hon. Member: There is a cat in
the Chamber.

Shri Tyagi: 1t has come out of the
bag.

Dr. Krishnaswami: Who Fas loy it
out of the bag?

Mr. Speaker: All hon. Members will
keep silent for a minute so that we
can hear the reply.

Shri Mehr Chand Khanna: What [
said was that all aspects of the matter
are fully taken into consideration; that
is to say, the capacity in Dandakaranya
in the matter of accommodation and
employment and education etc, before
a nolice was issued to a family resid-
ing in a eamp in West Bengal.

Shri Tridib Kumar Chaudhuri: In
view of the categorical statement that
his programme is to move three
thousand families in the pext three
months, that is, before the onset of
monsoon, what other factors came
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into the picture to make him increase
the number?

Bhri Mehr Chand Khanna: If we
isfue notice to about hundred tfami-
lies, roughly the percentage of people
who are willing to go to Dandakaranya
is between 30 to 40 per ceni., because
ibe rest have found gainful employ-
ment in and around Caleutta,

Bhri Hem Barua: May 1 know whe-
ther il is a fact that the displaced
persons so far transferred to Danda-
karanya from West Bengal on arrival
#1 Dandakaranya found to their dis-
appointment that the promises made
at the time of the transfer are not
redeemed and they are faced with the
situation of no land, no jobs, no home
and not even a plough to cultivate
the land with and, if so, what steps
havi- been taken to improve the con-
ditions there before a pressure is hap-
hazardly made on the displaced per-
soms of West Bengal 1o move to Dan-
dakaranya?

Shri Mehr Chand Khanna: We pro-
vide work, we provide accommodation
and we provide medicai and other
facilities. The only unfortunate
difference between the questioner and
the Minister is that the Minister had
been there and the questioner has
asked questions from information
based on some press reports.

Shri Hem Barua: Does that make a
difference? 1If somebody has some in-
formation, some very reliable informa-
tion, he is not to be condemned merely
because he has not been there.

Mr. Speaker: Order order. The
hon. Member gives argumenis here
and makes suggestions which, accord-
ing to the Minister, are absolutely in-
correct. He only suggests that who-
ever goes therc would have a differ-
eni tale and would not put such a
gquestion as this. He has gone there
whereas the hon. Member has not
gone there,

Shri Hem Barua: This information
comes from a person who has visited
Dandakaranya and made a detailed
study of the problem,

389 (AILS—2.
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Mr. Speaker: Answers can be given
in hundred ways. The hon. WMinis-
ter says that whoever goes there
would not come to that conclusion,
and, therefore, what the hon. Member
suggests is  wrong. That is the
answer.

Shri Hem Barna: He is
shelter under cover of that,

Shrimati Rens Chakravartty: Is it
right for the hon. Minister to say?
He can say outright that it is incorrect
and give a siraight answer, But to
say thatl unlesg you have visited that
area your source of information is
completely incorrect, is that the right
way of saying?

taking

Mr. Speaker: | shall certainly see
to it that both sides keep to the right..
(Interruption). What I mean to say
is this. If it is a simple question
eliciting & simple answer, the hon,
Minister would noi go out of the way
to say that if hon, Members had gone
there, they would have a different tale
to tell. But the hon. Member started
with every kind of an inference ins-
tead of asking a straight question as
to whether these things have been
provided for before....(Interruption).
This is not right. Therefore if insinu-
ations are being made by one sfde, I
cannot preveni the hon. Minister only
and thus put himself in the bad books
of the country at large....([Interrup-
tion). No, I am helpless in this mat-
ter, If hon, Members make insinua-
tions, I will allow the hon. Minister
to make hundred insinuations....
(Interruption).

Shri Hem Barua: May [ make a sub-
mission?

Mr. Speaker: Lect us keep to this
point, Hon. Members ought no! to
slart with a preamble or a conclus *n
or make suggestions or insinuations in
their questions. Questions should be
short, restricted to a single point and
desigmed- to elieit an answer. If that
rule is followed, I would not Mave any
trouble like this and would not bave
to reconcile between the hon. Minis-
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ﬁ’_l:-ﬁ answer and thc questioner’s
question,

Shri Hem Barua: May | make a
humble submission?

Shrimati Renu Chakravarity; Would
you permit those who have been to
Dandakaranya to ask questions al-
though we are members of the Esti-
mates Committec?

Mr. Speaker: 1 have allowed the
hon. Member 1o ask questions: even
though she has not seen certain parts
of the ¢ountry. .....(Interruption),

. Shri Hem Barua: I would like to say
that with all the grey matter that I
have in my scalp, 1 fail to find as to
where there was an insinuation in my
question.

* Mr, Speaker: That is for me to
decide.

Shri Sadhan Gupta: The hon. Minis-
ter has not answered a very important
part ma part (¢) of the question, as
to whether Government are satisfied
that the Dandakaranya Development
Authority are in a position to receive
that number for rchabilitation in the
Dandakaranya area. What is the pre-
cise answer to that?

Shri Mehr Chand Khanna. I under-
take to provide every single family
that I take to Dandakaranya with
shelter, medical and educational facili-
ties, work and ultimate rehabilitation,

Mr. Speakeér: The Question Hour is
over,

Shri Raghunath Singh: There is one
important question.

Shri Prabhat Kar: There is another
question regarding displaced persons.

Mr. Speaker: When [ came to the
last question, 1 found that this ques-
tion about D.Ps. from Bengal is also
equally #mportant. Therefore I am not
able to call that question. The ans-
wer (0 that question will be there. If
hon. Members are not satisfied with
the -writien .answer, they will -give
notige of another question or -take it
up some other time.
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Shri Prabhat Kar: They ought to
have been clubbed logether.

Shri T. B, Vittal Rao: With regard to
your suggestion that the Question
Hour will end at 11'55 and five minutes
will be left over for answering a que
tion which any hon. Member fcels is
important, may [ submit that it will
lead to some complications. Apart
from going into the merits of this
suggestion of yours, 1 would respect-
fully suggest to you that when (here
is some change to be made in the
rules you better consult the leaders of
the groups and then come and put it
to the House. If you suddenly put it
before the House, it leads to all sorts,
of complications.

‘Mr. Speaker: For everything we
need not have a rule, Everyday an
important question does not arise. Ac-
tually, when any hon. Member brings
some important gquestion to my notice,
I always take the sense of the House.
If Members also agree then I allow it.
If there is a volume of opinion against
it, I do not allow it. For every matter
we need not go inlo the rules.

Shri Ajit Singh Sarhadi: Question
No. 516 may be allowed to be
answered

Mr. Speaker: | would not allow it.
WRITTEN ANSWERS TO
QUESTIONS

Fire in Mecca

Bhri M, B. Thakore:
. .
I.'l-{ Shri Yajnik:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a fire
broke out in Mecca (Saudi Arabia) in
1959; and

(b) if so, the loss incurred by the
Indian pilgrims and the assistance
given by the Indian Embassy there?

The Parliamentary Secretary to ihe
Minister of External Affairs (Shri
Sadath Ali Khan): (a) Government
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are aware that a fire broka. out in
Mecca in 1958. There is no report of
any fire in Mecca in 1959,

.. (b) About 150 Indjan pilgrims lost
thieir helongmgs partially or  wholly
in the fire in 1958, All possible.assist-
ance tntludmg financial was |1endel.‘ud
by our Embassy.

South-West Africa

[ Shri Shree Narayan Das:
Shri Radha Raman:
Shri Raghunath Singh:
Lshrl P. K. Deo: .

Will the Prllnr Minister he plmwd
to state: -

“495.

(a) whether Government are aware
of the serious disturbances and casual-
ties having taken place in the mandat-
ed Territory of South-West Africa by
the forced.. wholesale deportation of
Africans lo special reserves, the action
being contrary to the UN_ Charter
and Universal Declaration of Human
Rights;

{b) if sg, whether Government have
done anything in this regarf through
the ageney of ‘the Trusteeship council
or through the agency of any other
U‘N Organisation; and

(c) if so, the precise nalurt of steps
lakcn"

The De‘paty Mnister of - External

Affairs (Shrimati Lakshmi Menon):
(a) We have seen press reporl-: to this
cffect.
_(b) and (c¢). When the matter was
brought before the Fourth Commitiee
of the General Assembly. the repre-
sentative of India supported the re-
quest of the pelitioners that  they
should be heard. and expressed the
hope that the appeals made by the
petitioners would be communicated to
the &crelary-Genpr&l.

Financial Assistance to Small "n:alr
: Industries
*496. Shri Harish Chandra Mathur:
Will the Minister, of Commerce and
lnd.utry be pleased 1o state: R
un whc-ther Gnvernmenl .ul Ind.la
have taken any decision to give finan-

yial .ar.sistancg: in the form of Equity

Capital to Small Scale Industrialists;

and

(b)Y if 56 what is the nature of the
scheme finalised in this connection?

The Minister of [Industry (Shri
Manubhai Shah): (a) and (b). The
recommendationg of ‘the Sub-Commit-
tee of the Small Scale Industries Board
on this matter are awaited.
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. Public Display ef Lord Curzon's
Collections

“498. Shri C. K. Bhattacharya: Will
the Prime Minister be pleased to state:
. (a) whether his attention has been
drawn to a public display at Keddle-
stone Hall, England, of collections
taken from India by Lord Curzon; and

_(b) whether an effort will be made
{o find oul whether any of these col-
Tections could be brought back to
India”

Thie Parllamentary Secretary (o the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) The items dis-
played at Kedleston Hall include a few
items of Indian origin purchascd by
or_presgnted. to Lord, Cyrzon.

.§b). The collection is . private pro-
perty and the reiurn of the items of
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Indian origin cannol be asked for as
a matter of right, As to whether any
of the articles should be purchased by
the Government of India and the
owner approached for the purpose, no
decision can be taken till the collec-
tion has been examined.

:ll!nhhn Faetory at Koshapur
(Bombay)

‘499, Stri Papgarkar: Will the
Minister of ©C and Indusiry
be pleased to state:

(8) whether the scheme 1o erect an
aluminium factory at Kolhapur
{Bombay) has been finalise®; anfl

{b) if so, when it is cxpeeted to
materialise?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Government of India have approved
the setting up of an aluminium smel-
ter with an annual capacity of 20,000
ions in the immediate victhity of the
Koyna Power House in Bombay State.
A licence under the Industries (Deve-
lopment and Regulation) Act, 1851 for
the purpose iz under issue, The
project is likely Lo commence produc-
tion during the Third Plan.

Coeonut Fibre Mill in Orissa

“500. S8Shri Chintamoni Panigrahi:
Will the Minister of Commeree and
Industry be pleased to state:

{a) whether the Government of
India have received a scheme from the
Orissa Government for installation of
a coconut fibre mill in Orissa; and

(b) whether the Government of
India have approved The scheme?

The Minister of Industry (Shri
Manpbhal Shah): (a) and (b). Yes,
Sir. Technical approval has been
given for the scheme.

High Temsion Insulator Factory,
Ranchi
Shri Nagi Rddy:
Shri Vasadevan Nair:

Will the Minister ¢f Commerce and
Industry be pleased to refer to the
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reply given to Unstarred Question
No. 2438 on the Pth September, 1959
and state:

(a) the total amount of foreign
exchange needed for the complete
plant and equipment for e high ten-
sion insulator factory to be set up near
Ranchi;

(b) whether any deferred payment
agreement has been arrived at; and

{c) if so, what are the financial
terms of the agreement?

The Minister of Endustry (Shri
Maoubhai Shah): (a) Rs. 17,04,882, in-
cluding the cost of the detailed Pro-
ject Repurts (Rs, 1'5 lakhs).

(b) Yes, Sir.

(c) The following terms of payment
towards machinery and Plant ete.
have been.agreed to with M/s. Skodas:

(i) 20 per cenl. of the purchase
price on signing the Agree-
ment;

(ii) "a further 30 per cent. against
each partial shipment on pre-
sentation of shipping docu-
ments; and

(iii) the balance in 3 instalments
before the end of June, 1980,
December, 1960 and on com-
pletion of despatch.

Indian Scientists Abroad

r!hﬂnltl Renu Chakravartty:
I Shri Raghunath Singh:

|_Shri Ajit Bingh Sarhadi:

Will the Prime Minister be pleased
to state:

(a) whether he has recently made
any public appeal to the Indian
scientista and technicians now resid-
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ing in foreign countries to return o
India; and

(b) if so, the steps taken by Govern-
ment in this regard?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The Prime Minister did not make
any particular public appeal, but he
did refer to this matter in the course
of a speech he delivered at a meeting
of the Association of Scientific
Workers of India in Bombay on Janu-
ary 4. 1960.

{b) Governmeni have been tlaking
special steps to get full particulars of
Indian Scientists abroad through our
Embassies and other sources. A
National Register of scientific and
technical personnel is maintained by
the Council of Scientific and Industrial
Research. This Register contains a
Spucial Section for Indian scientists
abroad, Out of 3,500 scientific and
technical registrants in this Special
Section of the National Register, over
1100 have reported thelr refurnm to
India.

Information aboul scientists abroad
s circulated to various Departments
of the Central Government and to
State Governments, as well as Lo other
employing agencies in the country.
Further, a Pool of Scientists has been
created, and the persons enrolled in
its “Abroad Section” are considered
for employment even without fheir
applying for the posis.

The Union Public Service Commis-
sion and the C.S.LR. have somewhat
relaxed their rules in regard to the
employment of persons in this Special
Section.

Andhra Paper Mills at Rajahmundry

+503, J Shri Madhusudan Rao:
"7 Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Indastry be pleased to refer to the
reply given to Starred Question
No. 535 on the 2nd December, 1858
and state the progress of negotiations

between the Andhra Pradesh Govern-
ment and French and/or Japanese
suppliers for supplying machines for
Andhra Paper Mills at Rajahmundry?

The Minister of Industry (Shrl
Manubhal Shah): The Andhra Pra-
desh Government have finalised their
negotiations with the Japanese sup-
pliers for supply of machinery for
the Andhra Paper Mills at Rajah-
mundry.

Anand Bazar Patrika Ltd., Calcutta

*504. Shri Muhammed Elias: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have re-
ceived any representation asking for
cngquiry into the charges of improper
use of Provident Fund by the Anand
Bazar Patrika Lid., Calcutla;

(b) if so, whether Government have
looked into the matter; and

te) the steps taken to recover the
funds improperly used by the Com-
pany?

The Deputy Minister of Labour
(Shri Abld AlD): (a) Yes. )

(b) Yes.

(¢) The Company is paying the
arrears of provident fund dues in
monthly instalments.

Antibietics Plant ai Chandigarh

Dr. Ram Subhag Singh:
*505 Shri 5. A. Mehdi:
] Shri Arjun Singh Bhadauria:
|L Dr. Gangadhara Siva:

Will the Minister of C
Industry be pleased to state:

rce and

(a) whether an American firm, M/s.
Pfizer Corporation, has put forward
any proposals to scl up antibiotics
plant at Chandigarh; and

(b) if so, whether the offer has been
accepted?

The Minister of Industry (Shri
Manubhal Shah): (a) and (b). Yes,
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Sir; the proposal which was submitled
by Messrs. Dumex (Private) Ltd., in
which the Pfizer Corporation have a
major share-holding, is for the manu-
facture of tetracyclines. The proposal
has been approved and a licence
granted to the party.

of Hindustan Machine Tools
(Private) Ltd.

Ex i

Shri P. K. Deo: o
Shrimati Parvathi Krishnan:
Shri 5. M. Banerjee:
Shri Dasaratha Deb:

~586.

Will the Minister of Commerce and
Indusiry be pleased to state:

ta) whether Government have sane-
tioned the proposal to double the
Hindustan Machine Tools Factory at
Bangalore; and

(b if so, whether the company has
paid back the loan in full to Govern-
ment?

The Minister of Industry (Shri
Manubhai Shah): (a) The Govern-
ment of India have approved in princi-
ple the doubling of the capacity of the
Hindustan Machine Tools Ltd., Banga-
lore during the course of the Third
Five Year Plan.

(b} As the Company's production
programmes are expanding, additional
investment in fixed assets (buildings.
plant and machinery ete.) naturally
has to be increased. Thercfore, Gov-
ernment have converted a part of the
loans to equity share capital to the
extent of Rs. 93.78 lakhs, having a
balance of outstanding loan: to
Rs. 169.38 lakhs only.

Handloom Industry

¢507. Shri K. S, Ramaswamy: Will
the Minister of Commerce and
Industry be pleased to state:

ta) whether any State Government
{s incurring expenditure for the deve-
lopment of handloom industry over
and above the allotment made from
the cess fund;
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(h) whether any State Government
has asked - for contribution from the
Centre for such expenditure; and

(¢} the extent of help given, if any?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir,

(b) The Madras Government had
asked for an amount of Rs, 17 lakhs,
in addition to the amount allotted
from the Cess Fund, during 1958-60.

{c) The State Government has been
informed that it is regretied that this
cannot be agreed 1o, as the proposal
will involve a departure from the
patlern of assislance.

Fair Prices of Paper

/" Shri Halder:
“ J
508 Shri Ram Garib:

Will the Minister of Commerce and
Industry be pleased 1o state:

ta) whether Government are aware
of the fact that since the publication
of the Union Government's notifica-
tion that the fair prices fixed by it
for paper would apply to all stocks in
the markets whether purchased before
or after January, 1960 there is scar-
city of paper: and

(b) if so0, the steps taken in the
matter?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
production is continuously increasing
and State Trading Corporation has
been authorised to import 25,000 tons
of paper and more, if necessary.
These measures are expecled to easc
the situation. Already the improve-
ments in  the position are being
noticed.

Paper Mill in J and Kashmi

State

*508, Shri Inder J. Malhotra: Will
the Minister of Commerce and Indus-
try be pleased to refer to reply given
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to Unstarred Question No. 1899 on
the 18th December, 1959 and state:

(a) whether the report of the FAO.
expert regarding the Paper Mills in
Jammu and Kashmir State has since
been received by Government:

(b) if %0, the main recommenda-
tions;

(¢) decision taken by Government
thereon; and

(d) whether the views of the State
Government have also been  sought
on the report of the FAO. expert?

The Minister of Industry (Shri
Manubhai Shah): (a)  The final

report of the F.AO. cexpert is
awaited.
i(b) to (d). Do not arise.

Tea Replanting

*510. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be please to state:

(a) whether the Central Govern-
ment have approved a scheme of the
Assam Government for iea replant-
ing involving a levy of two-pice cess
per Ib. on tea produced by well ma-
naged gardens;

(b) if %0, the details of the scheme:

(¢) the date by which the scheme
is likely to be put into effect;

td) how far the scheme is in ac-
cordance with the recommendations
made by the Plantations  Inquiry
Commission in this regard: and

(e) the reasons for making wvaria-
tions, if any?

The Minister of Commerce (Shri
Eanungo): (a) lo {e). No such scheme
was reveived from the Assam Govern-
ment but there was a suggestion some-
time back from the Industries and
Labour Minister that the Government
of India may consider the possibility
of introducing a scheme of subsidised
replantation.  The Plantation Inguiry
Commission had only recommended
the building up of a Tea HReplanting
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Fund out of the contributions of the
industry only. A Working Group on
Tea for the Third Five Year Plan
appointed by Government is consider-
ing the question of replantation in all
its aspeets.

Damua Colllery Accident

*511. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the reasons for not appointing
a Court of Inguiry o investigate
into the causes of accident in the
Damua Colliery, Madhya Pradesh, on
the 5th January, 1960 wherein 16
miners were drowned;

(b) whether there is any proposal
io prohibit ithe use of mug lamps in
the coal mines immediately and re-
place them by hurricane lamps; and

(e) if so, when is it likely to be
put into effect?
‘The Deputy Minister of Labour

(Shri Abld AlD: (a) The cause of
accident is quite clear and nothing
new or useful is likely to be revealed.

(b) and (c), The Chief Inspector
has issued a circular to all mine
managements requiring the withdra-
wal of mug lamps and other open
lamps at an carly date and prohibit-
ing their use below ground after the
30th April, 1960.

Kapila Textile Mill, Najangud

“512 Shri Siddiah: Will the Minis-
ter of Commerce and Industry bc
pleased to state:

(a) whether any steps have been
taken by the Central Government or
the State Government to getl the
Kapila Textile Mills, Najangua in
Mysore State opened; and

tb) the results achieved so far?

The Minister of Commeree (Shri
Kanungo): (a) and (b). The Mill is
in liguidation. All possible efforts
are being made by the Government
of Mysore to get the Mill re-opened,
but no success has been achieved so
rar,
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Huonger Strike in Bagjola Camp

*513. Shri Bimal Ghose: Will the
Minister of Kehabllitation and Mine-
rity Affairs be pleased to state:

(a) whether a number of refugees
have gone on hunger-strike in
Bagjola camp near Calculta;

(b) if so, the rcasons therefor;

{¢) whether refugees were
nally taken to Bagjola for
ment there;

origi-
resettle-

(d) whether they are going to be
settled in Bagjola; and

(e) if not, the,reasons therefor?

The Minister oi Rebabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (e). The West
Bengal  Goverament have reported
that 14 inmates of the Bagjola camp
went on hunger-strike on 4th  and
Sth February, 1960, which was given
up by them on the 1ith Fcbruary,
1960. The reasons for slarting the
hunger-strike were the demands of
these persons for the releasc of one
Shri J. N. Mondal who had been ar-
rested and detained by the  State
Government, and restoration of doles
stopped by Government either to
thpse who had been found ineligible
or those who had refused the offer
of rehabilitation made by Govern-
ment.

The displaced persons were taken
to Bagjola camp with a view o
rehabilitate them in the vicinity
for which purpose the State Govern-
ment had formulated a scheme for
acquiring the neccessary land. After
the acquisition proceedings were
sturted, there was considerable local
agitation against settlement of dis-
placed persons in the area on the

ground that the said land should be

given to the local cultivators. Taking
all factors into consideration, the
State Government did nol proceed
with the original scheme. It is pro-
posed to rehabilitate the inmates of
Bagjola camp under some other re-
habilitation schemes like other camp
families.
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Sedium Sulphate

“514. Shri Damani: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that a
pilot plant for the recovery of sodium
sulphate from  the brine of saline
lakes is proposed to be ecstablished in
the public sector in Rajasthan;

(b) if so, the details thereof; and

({c) the forcign exchange that will
be relcased every year during the
installation of the Plant by the
Centre?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). The
Hindustan Salt Co. Lid. has under
consideration a  scheme for putting
up a plant for the washing of 1.000
tons of salt gvery day and recovery
of 10,000 tons of sodium sulphate from
the salt washings and also from the
bitterns at Sambhar Lake in Rajas-
than. The Rajasthan Government
has also decided to instal a sodiunt
sulphate recovery plant at Didwana
rstimated to cost Hs. 26 lakhs with
a production capacity of 5000 tons
per annum.

Ll -

{c) The details of the cost of the
scheme at Sambhar and its foreign
exchange component are not yet
available. The foreign exchange
component of the scheme at Didwana
is Rs. 0.90 lakhs, out of which a re-
lease order for Rs. 9.80 lakhs has

been issued.
Indians in Burma

*515. Shri N. R. Muniswamy: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that In-
dians residing in Burma are viclims
of raids, arrests and harassmoents:

(b) if so. what steps have heen
taken in thg matter;

(e) how far the immigration agree-
ments now existing between the In-
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dian and Burmese Governments are
affecting the Indians adversely; and

(d) how many Indians are in jails
in Burma as a result of non-payment
of heavy fee for registration as for-
eigners and for ite renewal each
year?

‘The Deputy Ministes of FExternal
Affairs (Shrimati Lakshmi Menon):
(o) Due to intensified enforcement
of the Burmese laws relating to im-
migration, the registration of foreig-
ners and foreign exchange, therc
have been a considerable number of
arrests of Indian nationals. 141 arc
in jail pending deportation for non
possession or non-renewal of For-
eigners Registration Certificates and
11 as illegal immigrants. These ar-
rests have however taken place in
enforcement of the law and there has
been no discriminatory action against
Indians as such.

(b) The case of each arrested per-
son is screened by the Indian Em-
bassy through its officers and the
authorities concerned are approached
for redress in genuine cases. The
Embassy has already initiated action
in respect of 87 cases.

(c) No specific agreement between
the Governments of India and Burma
in relation to immigration is in force.

(d) 141 at the
1960.

end of January,

Woollen Hosiery Yarn Distribution
Scheme

rShri Ajit Singh Sarhadi:
| Pandit Thakur Das Bhargava:
Ch. Ranbir Singh:
Shri Achint Ram:
Shri Ram Krishan Gupla:
Shri Ajit Singh:
' Shri Raghunath Singh:
| Shri Padam Dev:

*518.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have interdicted the private
sale of Woollen Hosiery Yarn and
promulpated the “Woollen Hosiery
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Yarn Distribution Scheme" which
provided for the sale of woollen
hosiery yarn through the Hosiery

Federation with effect from the lst
January, 1960 and assured the hosiery
industry of getting yarn at reason-
able rates and in adequate guantities;

(b) whether it is also a fact that
the Spinner Federation have not sold
any yarn to the Hosiery Federation
50 far and as a result thereof 900
Hosiery factories and about 80,000
employees directly and indirectly em-
ployed in the industry have been
thrown out of work and the indus-
try is suffering a great loss and is in
distress;

te) what arce the obstacles in the
way of Government securing the sale
of adequate quantities of  hosiery
yarn at fair and reasonable rates;
and

(d) by what time do Government
proposc to relieve the distress and
restore the industry 1o its normal
working?

The Minister of Commerce (Shri
Kanango): (a) to (d). Government
reccived several complaints from
small hosiery units in 1959 that they

.were unable to obtain adequate quan-

tities of hosiery yarn of the right
qualities,

Government arranged for represen-
tatives of the hosiery industry and
tht woollen spinning industry to
meet together in a commeon forum tc
resolve these difficulties. The Hosi-
ery Federation organised itself so a:
to bring under its fold most of the
hosiery units. It collected necessary
data from the units regarding quali-
ties and quantities of yarn required.
On the basis of this data, spinning
mills have planned their production
within the foreign exchange avail-
able. It was also arranged that de-
liveries of yarn would be made
directly to the Federation for distribu-
tion to the units.

All this progress was made as a
result of several meetings between
the spinners’ representatives and the
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Federation. There is now some slight
difference of opinion as to the man-
ner in which the interim price agreed
upon by both parties, should be
paid by the Federation to the mills,
Government hope that the Federation
and the mills will, in the same spirit
of cooperation, implement the deci-
sions agreed amongst them in & re-
cent meeling in Textile Commissioner’'s
office and deliveries of warn will be
made without delay. At the same time.
Government are expediting the exa-
mination of the
prices of varp and hosiery goods as
to be available before the next quar-
terly allocation of varn is lifted.

Government are not aware of the
vlosure of any hosiery units or of
resultant unemployment.

Pakistani Raid in Jammu

517 f Shri Ram Krishan Gupta:
“ 7 Shri A. M. Tarig:

Will the Prime Minister be pleased
io refer to the reply given to Star-
red Question No. 643 on the Tth
December, 1959 and state:

ia) whether Government have re-
ceived full details from the Govern-
ment of Jammu and Kashmir regard-
ing killing of an old woman by Pakis-
tani raiders; and

(by if so, whether any protest has
been lodged with the Government of
Pakistan?

The Parliamentary Secretary to
the Minister of External Affairs (Shri
Sadath Ali Khan): (a) Yes, Sir.

(b} Yes, Sir. The Government of
Pakistan have becn requested to trace
the culprits and meet out adequale
punishment to them.

National Sample Survey Report

©518. Shri Abdul Salam: Will the
Prime Minister be pleased Lo state:

(a) whether it is a fact that there
has been delay in the publieation of
National Sample Survey Reports; and
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(b) if so, whether there is any
proposal to release the processed data

to the public  without interpreting
them?

The Deputy Minister of External
Affairs (Shrimatl Lakshmi Menon):

(a) and (b). It is not proposed to re-
lease the processed data without in-
terpreting them. If proper use is to
be made of these data, they should
be put out with adequate explana-
tiong of their significance, reliability
and  suitability for use for wvarious
purposvs. There  have been  some
cases of delay in the publication of
these reports bul that delay has not
occurred over interpretation of the
data. The process of tabulation and
compilation and of statistical analysis
is a complicated and time-consuming
provess and the Indian Statistical
[nstitute has been and is  making
every effort to  reduce this to  the
minimum. Effort is also being made
to reduce the time taken in getting
these reporis printed, as also  that
faken in the examination of the
draft reports by the Ministries con-
cerned.

Atomic Isotopes for Agricultural
Production

Shri Rameshwar Tantia:
*519. { Shrl Blbhuti Mishra:
|_Shri Ayyakannu:

Will the Prime Minister b pleased
to state:

(a) whether it is a facl that Gov-
ernment have taken up a project to
produce atomic isotopes to increase
agricultural production;

{b) if so, the details of the plan
and expenditure involved; and

(¢) the nature of foreign assistance,
if any, required for the purpose of
collaboration?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) No. There is no project specifically
io produce isotopes to increase agri-
cultural production. However, some
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of the i1solopes produced in Apsara are
being used for investigations in seil
sciences and agriculture which  will
vield information resulting in increas-
cd agricultural production. Some iso-
topes, like radio-coball, can also be
used 1o produce genetic changes in
planis and crops, resulting in im-
proved varieties, which could result
in increased agricultural production.

(b) and (c). Do not arise
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Water Supply to Pench Valley Coal-
fields

“521. Shri T. B. Vittal Ras: Will
the Minister of Labour and Employ-
meni be pleased to state:

(a) whether a master plan for the
supply of proteclted water in  the
Pench Valley Coalfields has been pre-
pared;

(b} if so, what is the cost of the
scheme:

i) whether Government have ex
amined the same; and

td) if so, the nature of decvision
taken?

The Deputy Minister of Labour
(Shri Abid Ali): (a) ves.

(b)y Rs. 33.09,600.
¢y yes.

(d) The Government of Madhya
Pradesh who were requested to  in-
clude the scheme under the Water
Supply and Sanitation Scheme of the
Central Government expressed ther
inability to do so during the Secona
Plan period as they had several other
schemes  requiring higher  priority
They have again been requested to
give priority to coal mining areas in
their water supply schemes for the
Third Plan

Movabie and Immovable Properties
in Pakistan

*522, Shri Ram Krishan Gupta:
Will the Prime Minister be pleased
to refer lo reply given to Unstarred
Question No. 1014 on the Tth Decem-
ber. 1959 and state:

(a) whether the negotiations re-
garding the movable and immovable
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properties in Pakistan have been con-
cluded; and

(b} if s0, the results thereof?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b). The negotiations are
going on. The Indian Deputy High
Commissioner, Dacca, had taken up
with the Board of Revenue, Govern-
ment of East Pakistan, the gquestion
of expeditious preparation of rent
rolls and compensation assessment
rolls indicating the amounts payable
by the Government of East Pakistan
to individual landlords on account of
acquisition of property, so that the
absentee Indian landlords might be
able to adjust arrears of taxes against
dues payable by Government. Pend-
ing completion of these rolls, the
Government of East Pakistan have
been requested to put off the auction
sales.

Fertilizer Factory at Kothagudium

Shri T. B. Vitlal Rao:
*523. { Shri Madhusudan Rao:
|_ Shri Rami Reddy:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 891 on the 15th December, 1958
and siate:

(a) the amount of foreign ex-
change released for the establish-
ment of a Fertilizer Factory at
Kothagudium, Andhra Pradesh; and

(b) what further assistance has
been sought for by the State Gov-
ernment in this respect?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). The State Government
were assured that foreign exchange
will be suitably arranged and such
assistance as may be required will be
vxtended by the Centre. No speci-
fic request has so far been received
for release of foreign exchange. Sin-
dri Fertilizers and Chemicals Lid.
have been engaged by Andhra Gov-
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ernment as Technical Consultants for
the planning and execution of the
project.

Guwar Gum

566. Shri Amjad Ali: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that per-
mission for the export of Guwar
Gum having protein contents not ex-
ceeding 8 per cent has been  given;
and

(b) the reasons for permitting such
export?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) It is not considered suitable as
cattle feed and cannot be utilised in
the country. Exports earn foreign
exchange.

Industrial Training Institutes in
Jammu and Kashmir

567, Shri D. C. Sharma: Will the
Minister of Labour and Empleyment
be pleased to state:

(a) the number of Industrial Train-
ing Institutes working in Jammu and
Kashmir State; and

(k) whether Governmenit propose
to integrate all those Institute at one
place so as to manage them efficiently?

The Deputy Minister of
(Shri Abid Ali): (a) Two.

Labour

(b) No.

Production of Silk in Jammu and
Kashmir

568. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleazed tn state:

(a) the guantity of silk produced
in Jammu and Kashmir State during
1969 amd
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tb) the quantity out of it produced
in private and public sectors, sepura-
tely?

The Minister of Indasiyy (Shri
Manubiai Shah): (a) The total
quantity of raw silk produced in
J and Kashmir State during
1858 is 1.37 lakh 1lbs.

(b) The entire production of raw
silk in Jammu and Kashmir is in
public sector as the Sericulture In-
dustry in that State is being run as a
State monopoly,

Motor Vehieles

569. Shr1 D. C. Bharmm: Wil the
Minister of Commeree and Industry
be pleased to state the number of
motor vehicles in use in the country
as on the 31st December, 16587

The Minister of Indusiry (Shri
Massbhai Shah): The number of
moter wvehicles (including Motor
Cycles and Auto-rickshaws) in use in
the country as on the 15th January,
1960, was 517520

Khan Market, New Delhi

379. Shri D. C. Sharma: Will the
Minister of Rehabllitation and Miner-
ity Affairs be pleased lo state:

{a) the number of shops construc-
ted in the Khan Market, New Delhi;

{b} whether the shops have been
provided with clectric fittings:

(¢} the number of shops lying
vacant; and

td) the reasons for the same?

The Minister of Rehabilitation and

Minerity Affairs (Shri Mehr Chand
Khanna): (a) 161.

{b) Yes.

ie) Nil

(d) Does nol arise.

3378
Poltery Manafacigring Centire in
Defhi

511 Bhri Goray:
Shri Mohan Swarup:

Will the Minister of Commeree and
Indwstry be pleased to state:

(a) whether it is a fact that a
pottery manufacturing centre is ex-
pected Lo be set up in Delhi; and

(b) if so, when, where and at what
cost?

The Minister of Indusiry (Shri
Maoubhai Shah): (a) and (b). In the
Development Programme envisaged
for the Union Territory of Delhi,
there is a proposal lo sel up a Com-
mon-Facility Centre for Pottery In-
dustry during the Third Five Year
Plan period at an estimated cost of
Rs. 9°62 lakhs. The site has not  yet
been decided.

Non-payment of dwes by Displaced
Persona

572, Bhri D, C. Sharma: Will the
Minister of Rehabilitation and Miser-
ity Affairs be pleased to state:

(a) the number of persons who
have been arrested for non-payment
of their dues under Section 30(2) of
the Displaced Persons (Compensa-
tion and Rehabilitation)  Act, 1954,
during the current year so far: and

(b) the amoun! realised from them?

The Minister of Behabilitation sad
Minority Affairs (Shri Mehr Chaad
Khanna): (a) None.

(b} Does not arise,

Free Technical Advice for Hoase
Bailders

573. Shrl Chuni Lal: Will the
Minister of Werks, Housing and Sup-
ply be pleased to state whether
Government have any plans to pro-
vide free technical advice to builders
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of "houses who cannol afford to en-
gage architects and engineers to en-
courage building - activities in the
country? LI

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): Government of "India do
not have any specific plan for giving
free “technical advice lo those who
cannot afford  to engage architects
and enginecrs However, publica-
tions containing plans, designs and
specifications for Tlow-cost housing
have been brought out for the guid-
ance of prospective builders.  Simi-
lar publications have been  brought
out by some of the State Govern-
ments also. In addition, Rural Hous-
.ing Cells set up by the State Govern-
ments, render free technical aid and
guidance on the designing and cons-
{ruction of houses in the willages
selected for development under the
Village Housing Projects Scheme.

Himdustan Szmachar Sahakari
Samitl
" g74.f Shri Bam Krishan Gupta:
"\ Shri Bhakt Darshan:
_Will the Minister of Infermation
and Broadcasting be pleased to re-
fer to the reply given to Starred

Question No, 1040 on the 18th Decem-
her, 1959 and state:

(a) whether Government have since
considered the request of Hindustan
Samachar Sahakari Samili regarding
permission to make use of the tele-
printer circuits of Press Information
Burcau when they are vacant; and

(b} if 5o, the result thereof?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). It is difficult to say whether the
Press Information Bureauy will at all
be. able to spare any time on.its cir-
cuits for allowing other parties . .ip
use them. Nevertheless, . the . ques-
tion is being carefully examined.
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_Fertilizser Plant in West Bengal

Shri Ram Krishan Gupta:

575. 5 Shri Ajit Singh Sarhadi:

Will the Minister of Commerce
and Industry be pleased to refer 1o
the reply given to Unstarred Ques-
tion No. 1728 on the 18th December.
18959 and state:

(a) whether Government have
since considered the proposals  for
setling up a Fertilizer Plant in West
Bengal, and

(b) iL %o, the result thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). Primg facie Durgapu.
appears to be a suitable site for set-
iing up a fertilizer plant. A final
however in
respect of this as well as other plants
iz likely to be taken only when Lhe
‘Third Five Year Plan has taken final
shape. |

Wage Maps for Bombay and Kanpur

Shri Ram Krishan Gupta:

s16. Shrl Pangarkar:

Will the Minister of Labour and
Employment be pleased 1o refer Lo
the reply given to Unstarred Ques-
tion No. 1018 on the Tth Decembur,
1959 and state the further progress
made so far in drawing up experi-
mental wage maps for Bombay and
Kanpur?

The Deputy Minister . of Labour
(Shri Abld Ali): The question of
drawing up experimental wage maps
for Bombay and Kanpur will = be
examined only after the wapge census
data become available. Scrutiny and
tabulation of these data are still in
pregress and their .completion may
take some time.
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Standing Labeur Cemmiltee

Shri Ram  Krishan Gupta:
Shri S. M. Banerjee:
| Shri Jagdish Awasthi:
Shri A, K. Gopalan:
571, { Shri:Narayanartkutty Menon:

Shri Tangamani:
Shri Mohan Swarup:

"|_Shri Hem Barua:

Will the Minister of Labour and
Employment be pleased to state the
nature and details of sUggestions
made and decisions taken at the 18th
segsion of the Standing Labour Com-
mittee held at Delhi during January,
19807

. The Depuiy Minister of Labour
(Shri Abid All): The main sugges-
tions made and conclusions reached
at the meeting are given below:—

(1), The Ministry of Labour and
Employment would virculate a nole
on .the functioning of the Screening
machinery set up by the organisa-
tions in the States,” for screening
cases wherein recourse to law courts
is contemplated.

(ii) As far as possible, the proce-
dures adopted by  the State . Imple-
menlation Committees should con-
form: to those followed by the Cen-
tral Implementation and Ewvalualion
Committee.

{iii) A suggestion  was made that
Judges of a higher status should be
appointed on tribunals so  that the
number of cases going to  higher
courts is reduced and that the ques-
tion of creation of a  special cadre
for Judges should be considered for
this purpose.

(iv) The consensus of opinion was
noy in favour of the proposal to glace
Wage Boards .on a statutorv footing
for the present. It was considered
that the parties concerned should
implement the unanimous derisions
of -the Wage Boards. If, however, it
was_found that the parties had fail-
ed to do so, Government should take
steps to give effect to the recommen-
dations statutorily, if necessary,

Av) It was agreed that the penal-
ties under the Law for non-imple-
mentation of awards, etc. should be
enhanced and made more deterrent
by making non-implementation a
continuing offence, The relevant
labour laws should also contain spe-
cific provisions to cnable speedy re-
covery of c'Jaims..

{vi) As regards the proposal con-
verning revival of the Labour Appel-
laie Tribunal, it was cveided that the
State Governments should have an
assessment of the relevant factual
material available with them. There-
after, the proposal, including the re-
lated question  of the status of  the
Tribunal Judges, should be reconsi-
dered by the Standing Labour Com-
mittee.

fwii) While it was agreed that the
conclusions/agreements  reached  at
tripartilte bodies did not have the
force of law, the same were morally
binding on the parties concerned in
the sense thai they were under  am
obligation to make every effort to
implemeny them or get them imple-
mented,

Restrictions on Visits of Foreigners
to NEFA

578. Shri Q. C. Sharma: Will the
Prime Minister be pleased to state:

{a) the nature of restrictions im-
posed on the visit of foreigners to
NEFA through India; and .

(b) whether it is a fact that the
working of the existing restrictions
is proposed to be reviewed?

The Prime Minister and Minisier
of External Affairs (Shri Jawaharlal
Nehru): (a) The visit of foreigner:
to NEFA through India is repulated
by the Foreigners (Protecled Aveas)
Order, 1958,

(b) No Sir.

Indians Kidnapped on West Bengal
- Border

579. Shri D. C. Sharma: Will the

Prime .Minister .be pleased to state:

(a) the number of Indian nationals
kidnapped so far by Pakistanis fronv
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the Indian side of the Wesi Bengal-
East Pakistan border since Decem-
ber, 1859;

(b) the number of Indians out of
them released so far: and

(c) the action taken for getting the
release of the rest of them?

The Prime Minister and Minister
<f External Affairs (Shri Jawaharial
Nehru): (a) Four.

(b) One.

({c) The matter has been taken up
with the Government of East Pakis-
tan.

Use of Indian Ships by Statie Tradiag
Corporatien

580. Shri Abdul Salam: Will  the
Minister of C ce and Industry
be pleased to state:

(a) how much tonnage was char-
tered by the State Trading Corpora-
tion since its inception for the car-
riage of cargo from  overseas to
India;

(b) how much of il was foreign
tonnage and how much Indian;

(¢)* how much foreign exchange
was spent on account -af chartered
foreign tonnage; mnd

(d) how much foreign exchange
was saved by utilising Indian  tom-
nage?

MARCH 1.
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The Minister of Commeree (Shri
Kanungo): (a) to (d). Information is
being collected and will be laid on
thre Table of the House.

Basic Magnesiom Carbonate and
Potassinm Chiloride

381, Shrl P. K. Deo: Will the
Minister of Commeree and Indastry
be pleased to state:

(a) the quantity of basic magne-
sium carbonate and potassium chlo-
ride imported into India in the years
1968-59 and 1958-60 so far and the
amount of foreign exchange invol-
ved;

(b) how these are used in  this
country;

(c) whether indigenous production
of basic magnesium carbonate and
potassium chloride from sea Bitterns
ean be taken up on a commercial
scale as a result of research carried
out in the Central Salt Research Ims-
titute, Bhavnagar;

(d) the finances that will be re-
quired to set up an industry for their
production: and

{e) whether any application for
licence has been received for their
manufacture in this country or whe-
ther Government want to produce
them in Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a)

Quantity as per unit

Value in * ooo’ of Rs.

1958 1959-60 (Ap.-Nov,)
Quantity Value Quantity Velve

1. Magnesium  Carbomate cxcluding  natural
(cwin.) . N : ) ) . 14100 678 17873 837
40945 10538 3531 B776

2. Pot iisium chioride (muriate of potash) (tons)
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(b) Basic Magnesium Carbonate is -%

ased in thig country in paper, paint

and wvarnish, textile, rubber and
pharmaceutical industries.
Potassium Chloride commonly

unown as Muriate of Potash is used
vhiefly as manure. It is also used in
the manufacture of potassium chlorate
and other potassium salis in this
rouniry.

tc) Basic Magnesium Carbonate

The Central Salt Research Institute
nas developed a process for the manu-
facture of light basic magnesium
carbonate which is covered by Indian
Patent No. 58528. The process has
been entrusted to the National Re-
search Development Corporation for
s commercial development,

As regards Potassium chloride the
:nformation is not available.

(d) Estimated capital of Rs. 3 lakhs
15 required for setting up each of the
nnits for the manufacture of 1 ton
per day of Magnesium Carbonate and
potassium chloride.

re) Basic Magnesium Carbonate —
No, Sir.

Potassium chloride.—Yes, Sir. Onc
tirm has been licensed so far to manu-
facture this item.

There is no proposal to manufacture
ihese chemicals in the public sector.

Citric Acid
582. Shri P. K, Deo: Wil the
Minister of Commerce and Industry

be pleased to state:

ta) the quantitv of citric acid im-
ported into India in the years 1958-
59 and 1859-60 so far and the amount
of foreign exchange involved;

‘b) how it is used in this country,

(c) whether indigenous produc-
won of citric acid can be taken up on
a commercial scale as a result of re-
search carried out at  the National
Chemical Laboratory, Poona;

389 (Ai) LS—3.
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(<) the finances that will be  re-
quired to set up an industry for its
production; and

(e) whether any application for li-
cence has been received for #s pro-
duction in this country or  whether
the Government want to produce it
in Public Sector?

The Minlster of Industry (Shri
Mainubhal Shah): (a) The following
imports were made during the Calen-
der Year 1958 and 1858 (January to
September):—

Quantity Value
1958 1094% Cwi. Rs. 16,71 lakhs
1959 9RgE . Rs. 13.61 lakhs
(Jan.Sept »

(b) Citric Acid is used in the
manufacture of carbonated bevera:
ges, bakery products, confectioner
pharmaceuticals, dying and calico
printing, silvering, engravin® and ia
ink manufacture.

(c) This is still being investigated
by the National Chemical Labora-
tories, Poona with the help of M/s.
Sarabhai Chemicals, Baroda.

(d) Rs. 25 lakhs to Rs. 40 lakhs has
generally been indicated to be  re-
quired for a capacity of 2 to 3 tons of
citric acid per dav.

{e) Yes, Sir. Licences under the
Industries (D. & R.) Act, 1951, have
already been issued to a few firms
who plan to implement their schemes
with foreign collaboration regarding
technical know-how. There is no pro-
posal to take up its manufacture in
the Public Sector.

Ceramic Colours

583. Shri P. K. Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the guantity of Ceramic Colours
imported into India in the years 1958-
50 and 1959-60 so far and the amount
of foreign exchange involved;
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(b) how they are used in the coun-
try;

(c) whether indigenous preduction
of Ceramic Colours can be taken up
on a commercial seale as a result  of
research carried out at the Central
Glass and Ceramic Research Institute,
Calcutta;

(d) the finances that will be re-
quired to set up an industry for their
production; and

(e) whether any application lor
licence has been received for their
production in the country or whether
Government want to produce them in
Public Sector?

The Minister of Industry (8hri
Manubhai Shah): (a) Information is
not available as import figures of
‘ceramic colours’ are not separately
shown in the import trade classificat-
ion.

(b) For decoration of crockery,
glazed tiles and other ceramic wares.

{c) Yes, Sir.

(d) About Rs 55000 for a plant
producing 4 tons per annum of col-
ours of different shades.

(e) No application has so far been
received for the manufacture of Cera-
mic Colours; nor do Government pro-
pose to undertake their manufacture
in the Public Sec‘h?r.

Porous Ceramic Thimbles

584, Shri P. K, Deo: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the quantity of Porours Ceramic
Thimbles imported into India in the
years 1058-59 and 1959-60 so far and
the amount of foreign exchange in-
wvolved;

(b) how they are used in the coun-
try;

(¢) whether indigenous production
of the Porous Ceramic Thimbles can
be taken up on a commercial scale
ar a result of research carried out at
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the Central Glass and Ceramic Re-
search Institute, Cadeutta;

(dy the finarces that will be re-
quired to set up an industry for their
production; and

(¢) whethor any applicatior for
licence has been received for their
production in the country or whether
Government want to produce them
in Public Sector”

The Minisier of I[odusiry (Bhri
Manubhal Shah): (a) Information i=
not available as the import figures for
these items are not separately showm
in the trade classification

(b) For special filtration purpoeses
such us flltration of blood, making
soiltensioneter  ete. by specialised
laboratories.

() and (d). Indigenous production
could be tuken up on a commercial
scale; bul, the demand being very
small, no party has so far shown any
interest in undertaking its manufac-
ture. Hence, no data in respect of the
finances which may be required have
been worked out.

(e) No application has so far been
received nor do Government proposc
to undertake its manufacture in the
Public Sector.

Vitreous Enamel Stains

585. Shri P. K. Deo: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) the quantity of Vitreous Enamel
Stains imported into India in the years
1958-59 and 1958-60 so far and the
amount of foreign exchange involved:

(b) how thev are used in the courn-
try;

(¢) whether indigemous production
of these products can be taken up on
a commercial sca'e as a result of re-
search carried out at the Central
Glass and Ceramic Research Institute,
Calcutta;

(d) the finances that will be re-
quired to sel up an industry for theic
production; and




3389 Written Answers PHALGUNA 11, 1881 (SAKA) Written Answers 3390

_(e) whether any application for
licence has been received for their
production in thie country or whether
Government want to produce it in
Public Sector?

The Minister of Industry (Shri
Manubhai Shah): (a) Vitreous Ena-
mel Stains have not been specifically
shown in the import trade classificat-
jon of the country and as such it is
not possible to furmish the import
statistics of the item.

(b) They are used for decorating
and colouring of enamelware.

(c) A process for the manufacture
of Vitreous Enamel Stains has been
developed at the Central Glass and
Ceramic Research Institute, Calcutta.
The question of commercial exploi-
tation of the process is linked with
demand for the item which is not
much at present and no party has so
far envinced interest in taking up
its manufacture.

(d) In wview of the answer to parl
(c) above, the question has not been
examined as yet.

(¢} Government have not reccived
any application for the grant of a
licence under the Industries (Develop-
ment and Regulation) Act, 1951 for
the manufacture of Vitreous Enamel
Stains. Therc is also no proposal o
manufacture the item in the Public
Sector.

Wage Boards

586. Shri §, M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government propose o
set up some more Wage Boards;

(b) if 80, in which industries; and

(¢) when the Boards are likely lo
be constituted?

The Deputy Minlster of Labour
(8hri Abid Ali): (a) to (c). It is pro-
posed to set up shorily Wage Boards
for the Plantation and Jute Industries.

Handicrafts Museum in New Delhi

(8hri S. C. Samanta:
587. { Shri Subodh Hansda:
Shri R. C. Majhl:

Will the Minister of Oommerce and
Industry be pleased to refer o the
reply given to Unstarred
No. 1480 on the 15th December, 1950
and state:

(a) how much rent has been paid
so far for the building at Janpath
where the Handicrafts Museum s
housed since 1854;

ib) whetheér there is any proposal
to have a building for thi muscum;
and

(¢) whether exhibits and equipment
are purchased by the Handicrafts
Board or they are deposited for show
by State Governments and various
concerns and individuals?

The Minister of Industry (Shri
Manubhai Shah): (a) The All Indin
Handicrafis Museum was housed in «
private rented building in Connaught
Place upto the end of January, 1958,
It was shifted to ils present premises
on Jan Path in February, 1958. Both
these buildings have been rented by
the Director of Estates and the ap-
proximate rent so far paid for the
portion occupied by the Handicrafus
Museum is as follows:—

Rs.

1. Regal Building (Con-
naught Place) (with
Jf.ct from 20 1c-*y
10 31-1=58)

15,634 72 ol

2. Thapar llouse (Jan
Path) (With off et 42.703 60 nP.
from 1-3-¢8 toy1-1-60).

Totai Rs. s7,942°32 nP.

(b) A proposal to construct a se-
parate building for the Handicrafts
Museum is being considered.

{c) The exhibits and equipment for
the Museum are acquired by the All
India Handicrafts Board from time to
time.
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Development- -y -Training Centre
for Surgical Instruments, Sonepat

588, J Shri S. C. Samantu:
Shri Subodh Hansda:

Will the Minister of Commerce and
Industry be pleased to state:

ta) whether the Development-cum-
Training Centre for surgical instru-
ments at present run at Sonepat will
be shifted to Jullundur; and

(b) what is the reaction of the
Punjab Government in the matter?

The Minister of Industry (Shri
Manubhal S8hah): (a) and (b). The
Punjab Government does not pro-

pose to shift the Centre to Jullundur
for the present.
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Manufacture of Cycles and Sewing
Machines

589. Shri Harish Chandra Mathar:
Will the Minister of Commerce and
Indostry be pleased to state what is
the  number of cyeles and  sewing
machines  manufactured by the (i)
Large Scale and (ii) the Small Scale
Industries and what is the number of
persons employed by each during each
of the last three years?

The Minister of Industry (Shri
Manubhai Shah): Statements 'A' and
‘B' giving information relating to
bicycles and sewing machines manu-
factured and the number of persons
cmployed in those industries during
cach of the years 1957, 1958 and 1959
are placed on the Table.

STATEMENT ‘A’
Number of bicycles and sewing machines manufactured

Sector
bicyeles '

Large scale sector
Small Scale sector

ToTaL
seeoing machines
Large scale sector
Small scale sector

ToTAL .

1957 1958 1959
790,579 912,594 992,000(estimated)

108,725 166,501 200,000(cstimated)
899,304 1,079,495 11,92,CCO

167,478 205,209 252,575(estimated)
23,199 30,945 36,4711 (Urto

(Sept.)

'_19;;;1 -_236,154 289,046 -

tThe figure is i 133 mal=te 23 3302 of th? firmy have yet to furnish the information.
Noars:—Taz aradagtion figiess in regard to the small scale sector relate to small units whose
production programme is approved by Government.
STATEMENT ‘B’

rumber of persons amployed

Sector

bicyeles industry

Large scale sector

Small acale sector

sewing machines inaustry
Large scale sector

Small scale sector

1957 1958 1959
9,935 11,142 11,691
Information is not available.
3,150 3,901 4,044

Information is not available.
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Houpital at Madras under Employees’
Btate Insurance Corporation

rShﬂSMBaijae
599. { Shri T

[ Shri T. B. vmnm

Will the Minister of Labour and
Employment be pleased lo state the
further progress made in the construc-
tion of a 100-bed Hospital at Madras
by the Employees State Insurance
Corporation?

The Deputy Minister of Labour
(Shri Abid All): The clearing of the
site and demarcation of building has
becn carried out.

Import of Hand-made Paper

591. Shri Madhosudan Rao:  Will
the Minister of Commerce and In-
dostry be pleased to state:

(a) the quantum of hand-made
paper imported in the country during
1958-59;

(b) the quantity of such paper pro-
duced in our country during 1958-59;

(c) the type of hand-made paper
imported in the country; and

(d) the progress made in the indi-
genous production of the same quality
of paper that is being imported from
abroad?

The Minister of Industry
Manobhai Shah): (a) 896 lbs.

(b) The production of hand-made
paper in the country during 1958-59
was 2505 lakh lba.

(e) The information
not available.

(Shri

askeﬁ for s

(d) According to the expert techni-
cal opinion available, the indigenous
hand-made paper is comparable in
quality with the imported hand-made
paper and efforts are being made to
increase  production of hand-made
paper,

BRadiation Hazards

592 Shri Padam Dev: will the
Prime Minister be pleased to  state:

(a) whether Government propose
to bring forward any legislation in
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accordance with Resolution No. p!
regarding adequale safeguards against
hazards to public health as a result of
inereasing use of radiology and ioniz-
ing radiation passed at the Seventh
Mecting of the Central Council of
Health held in Shillong in  January,
1959;

(b) if so, when; and

(c) if not, the reason: therefor”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) The Ducpartment of
Atomic Energy are drafting a bill for
the revision of the Atomic Energy
Act of 1948, which will inter alia
provide adequate safeguards against
radiation hazards.

(b) In the course of the year
(¢) Does not arise.

Manufacture of Sugar Plants

593. Shri T. B. Vittal Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(&) whether any of the Indian Firms
which were granted licence for the
manufacture of sugar plants have
since fabricated sugar plants; and

(b) if so, the name of the firm”

The Minister of Indusiry (Shei
Manubhai Shah): (a) and (b). All the
six firms mentioned below, who are
licensed for the manufacture of sugar
plants have already started the manu-
facture of the plants and four plant.
are expected to be delivered to four
co-operative sugar factories in time
to enable them to start production
during January 1961:—

1. M/s. Walchandnagar Industries

Ltd.,, Bombay.
2. M/s. Indian Sugar and General
Engineering Corporation,

Yamunanagar (Punjab).

3. M/s. Textile Machinery Cor-
poration, Belghuria.

4. M/s. Binny Engineering Works
Ltd., Madras.
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5. M/s. KCP. Ltd, Madras.

6. M/s. New India Developmen:
orporation. Pimpri.

Stoppage of Cash Doles to Displaced
Persons

Shri C. K. Bhattacharya:
5. '{ Sbri Aurobindo Ghosal:
[ Shri B. Das Gupta:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state: -

(a) whether the sioppage of doles
tn about 13,000 camp refugees in West
Bengal was recommended by the
Screening Committes;

(b) whether the report of the
Screening Committee is signed jointly
by the officers of the State Govern-
ment and the Government of India:

(c) whether the Official of the
Union Rehabilitation Ministry deal-
ing with this matter is ignorant of
Bengali and whether he could not
follow the evidence given by the diz-
placed persons:

(d) whether women's camp doles
have been stopped for 526 families
during the last two vears: and

(e) whether out of 12 reports of
the Screening Committee on camps, 9
have been submitted under the signa-
tures of the Officer of Union Rehabili-
tation Ministry only”

The Minister of Rehabilitation and
Minority Affairs (Shri Mebr Chand
Khanna): (a) and (d). Out of a total
of over 232,000 persons screened,
orders for the stoppage/reduction  of
doles of only about 13,000 persons
were issued.

ib) Yes, except a few in the earls
stages because of lack of formal ine-
structions from the State Government
1o its representative.

t¢) The two Inspecting Officers  of
the Ministry do not know Bengali
but the team of officials working witl
them know Bengali well and it is thex
who do the actual interrogation  of

MARCH 1, 1960

Written Answers 3396

families. All the officers of the State
Government who are members of the
Screening Committees are however,
all Bengalees.

{e_} Yes. Because of the delay in
the issue of formal orders mentioned
at (b) above.

ALR Btation. Calcutta
595. Shri C. K. Bhattacharya: Will

the Minister of Information anmd
be pleased to state:

(a) whether the programme re-
layed by the All India Radio Station,
Calcutta in December, 1950 was most -
ly dominated by Hindi songe  and
features; and

(b) whether this happened parti-
cularly on the 30th and 31st Decem -
ber, 19597

The Minister of Information and
Broadcastlng (Dr. Keskar): (a) No

(b) As AIR programmes are planned
for a month as a whole, there are day-
to-day variations incidental to pro-
gramme planning, which cannot be
avoided.

Ambar Charkhag in Bombay

) 596, Shri Pangarkar: Will the Min-
ister of Commerce and Industry be
pleased to state:

‘{a;! the number of Ambar Charkhas
distributed in Bombay State during
1959-60 so far;

(b) the number of Charkhas which
are in operation; and

(¢) the total quantity of yvarn pro-
duced therefrom?

The Minister of Industry (Shri
Manubhai Shah): (a) 1,708 Ambar
Charkhas have been distributed  to
lhe_t.raim‘d spinners in Bombay Stat
;1:6131‘13 1950-80 (upio 31et Januarv,

(b} About 16,500

(e) Since April, 1956, 408 lakh 1.
of varn have been produced uptn the
end of January. 1960.



3397 Written Answers PHALGUNA 11, 1881 (SAKA) Written Answers 3395

Middlie Income Group Housing
Scheme, Orissa

591, Shri Chintamoni Panigrahi:
'Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether any fund has been ic-
leased to the Orissa Government in
1959-60 for implementing the Middle
Income Gronp Housing Scheme: and

(b) if so, what progress has been
achieved so far under the Scheme in
Orissa?

The Deputy Minister of Works.
Housing and Supply (Shri Anll K.
Chanda): (a) The Life Insurance Cor-
poration of India have been authorisel
1o release funds to the extent of Rs. 15
lakhs to the Government of Orissa,
for the year 1858-60 under the Middle
Income Group Housing Scheme,

(b) The State Government place the
Tunds under this Scheme at the  dis-
posal of the Orissa State Co-operative
Housing Corporation and some Collec-
tors of the Districts for disbursement
as loans to Co-operatives and to  in-
dividuals. Information has not been
received from the State Government
showing the amounts that have been
disbursed as loans so far.

Coir Industry in Orissa

598. Shri
Will the Minister of Commerce and
Industry bc pleased to refer to th-
reply given to Starred Question No,
2220 on the 5th May. 1958 and state:

ta) whether the two training-cum-
production centres  for the develop-
ment of coir industry in Orissa havs
been started by now; and

(b) il so, the location of these lwn
woentres?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). Techni-
cal approval to the Orissa Govern
‘ment's scheme for establishment  of

Chintamoni Panigrahi:

two training-cum-production centres
for development of coir industry was
accorded in April, 1959. The State
Government have stated that they
could not start these centres so far
because their locations had not been
finalised. They have now reported
that they have decided to locate onc
of the centres at Sakhigopal in Puri
Distt., and other at Krushnagar in
Balasore Distriet.

State Trading Corporation

589. Shri Bangshi Thakar: Will the
Minister of Commerce and Industry
be pleased to siate:

(a) whether there is any organisa-
tion or any authority in  Tripura
which is acting under the direction of
the State Trading Corporation; and

(b) if so, the nature of the progress
of work done by the same so far?

The Minister of Commerce (Shri
Kanungo): (a) No. Sir.

(b) Does not arise.

School in Defence Colony, Delhi

j'l)‘rl.l.m!inbha;sm‘h
IShdSA.llahd.i

Will the Minister of Rehablilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that the
school built by the Ministry of Re-
habilitation in Defence Colony, De'hi
was handed over to a private party to
run it as a public school; and

(b)Y the reasons for not ‘handling it
over to the Delhi Municipal  Cor-
poration by Government?

The Minister of Rehabilitation and
Minority Affairs  (Shri Mehr Chand
Khanna): (a) and (b). The school
building in Defence colony has been
given on long lease to the manage
ment of Lady Irwin School, an in-
stitute of repute for opening a Girl'
School for which there was a greal
need in the locality. Delhi Municipal
Corporation never approached thi
Ministry in the matter.
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Calcutta Dock Labowr Scheme

Shri Aurobindo Ghosal:
o1, J Shri Raghunath Singh:
‘7] Shri Naval Prabhakar:
| Shri 5. M. Banerjee:
| Shri Hem Barua:

fShri B. Das Gapta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the one-man Inquiry
Committee set up in May, 1950 to
review the working of the Calcutta.
Dock Workers (Regulation and Em-
ployment) Scheme, has submitted its
report;
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(by if so, what are its findings; and’

(c) the recommendations accepted
and implumented Ly Government?

The Deputy Minister of Labour
(Shri Abld AlD): (a) Yes

(b)y A summary of the conclusions
and recommendations of the Com-
mittee is contained in Chapter WVII
(pp. 47—53) of the report. Its copiex
have been supplied to the Parliament
Library.

(c) The position in respect of
recommendations on which action was
required to be taken by the Central
Government is as follows:

Gist of recommendation

Action taken

. The Calcutta Dock Workers (Regulation of Employment) Amendmenr has been made ord
Scheme, 1956, should be amended to specify dates for

notified on 17-12-59.

submission of Annual Report and Andited Balance Sheet

tothe Government.

Scheme.

. Casual vacancies should be filled by the Administrative Suitable
Body and clause 30(2) of the Scheme amended on the
lines of the corresponding provision in the

. The Listing Scheme may be amended to :-- (i)
mit: iito ome citegory stitchers and baggers and * salt

. As staff under the Board is in excess of requirements, no This has been noted by Gov-
propnsals for further increase should be entertained.

ernment.
amendment  is being
done.

Bombay

The Listing Scheme has since

amalga-
been suitably amended.

workers® ; (i) bring baggers and stitchers employed on

food vesscls underits purview.

. The accounts of the Board should be audited by the

The martter hes been taken vp

s Comptroller and Auditor General. with the Comptroller  end
M Auditor General.
6. The Scheme may be amended to provide for the suspension It will be necessary to amend
of the the Act for the purpose. Tke
needful is being done.
Body should be suspended and the The Administrative Body was

7. The Administrative
Dazputy Chairman shoul
Body.

constitute the

As regards recommendtaions on which
action is required to be taken by the

Administrative

asked 10 expkin why it
should not be removed.
s explanation has been
received and is  under cxa-
mination.

Board, the Board has been instructed
to take steps to implement them.
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Jwpanese Tractors for Dandakarananya

Shri B. Das Gupta:
Shri Aurobindo Ghosal:

Will the Minister of Rehabilitation
and Minarity Affairs be pleased to
state:

(a) whether unv Japancse tractor
has been purchased for Dandakaranya
Scheme; and

(b) if so, when and how many?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Ehanna): fa) Yes.

(b) 58 “Komatsu"” tractors wery
ardered in February, 1959. Of these
52 have so far been supplied.

Stoppage of Doles to Camp Refugees
in West Bengal

J Shri B. Das Gupta:
| Shri Aurobindo Ghosal:

Will the Minister of RehabilMation
and Minority Affairs be pleased to
state:

(a) the number of cases in which
doles have been stopped to the camp
refugees of West Bengal in the years
1957, 1958 and 1959;

(b) whether the Government  of
West Bengal was  consulted in all
these cases; and

ic) if not, the reasons therefor?

The Minister of Rchabilitation anudl
Minority Affairs (Shri Mehr Chand
Ehanna): (a) Out of a total of over
232,000 persons screened during 1957,
1958 and 1859, orders for the stoppage/
reductions of doles of only about
15,000 were issued.

(b) Yes.
(c) Does not arise.

Road Transport Siudy Team

604. Bhri P. G. Deb: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) whether members of the Road
Transport Study Team sponsored by

Written Answers PHALGUNA 11,
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the National Productivity Couneil have

submit'ed their report to Govern-
ment; and

(b) if so, what are their recom-
mendations?

The Minister of Indusiry (Shri

Manubhai Shah): (a) No, Sir. The
Team will submit its report shortly
te the National Productivity Council.

(b) Does not arise.

Quoarters for Industrial Workers in
o.P

605, Shri Kalika Singh: Will the
Minister of Works, Housing and Supply
be pleased to state:

(a) the number of quarters con-
structed and to be constructed in the
various industrial centres of UP,
giving the phases and the amounts
allocated for the centres under the
Subsidized Industrial Housing Scheme
of the Government of India;

(b) whether new industrial centres
are proposed to be taken up under
the scheme; and

(¢) if so, the proposed centres and
allocation therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) A statement giving the
town-wise and phase-wise programme
of construction of houses taken up by
the Government of  Uttar Pradesh,
under the Scheme upto the 30th of
November, 1959 is placed on the Table
[See Appendix II, annexure No. 1]

(b) and (c). The State Government
have not yet finalised their future
programme under the Scheme.
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Group Leader System of Construc-
ton in Dandakaranys

607, {Shrll‘ I.Den

Will the Minister of leh.ntllhl.lnn
and Minority Affairs be pleased to
state how the Group Leader System
of construction work in the Danda-
karanya area is functioning”

The Minister of Rehabilitatlon and
Minority Affairs (Shri Mehr Chand
Ehanna): The svstem is funetioning
satisfactorily

C.P.W.D.

608. Shri Tangamani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it 15 g facl that many
workers of the Central PW.D were
transferred along with the works
from West Bengal P.W.D. during the
period from 1st September. 1958 10
31st January, 1960:

(b) if so, whether the service ren-
dered by such stafi under the State
P.W.D. of West Bengal is being coun-
ted for retirement benefits; und

() if not, the reason: therefor?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
No.

(b) and (c). Do nol urise.

Chinese Roads reaching Indian
Border
( 8hri Hem Raj:
Shri Vajpayee:
Shri Raghunath Singh:
| Shri Achar:

Will the Prime Minister be pleased
to state:

1a) whether the Chinese have cons-
tructed a road on  the North-West

MARCH 1, 1
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frontier of Nepal which reaches 4ihe
Indian border; and
(b) is it a fact that these roads are

being built by the Chinese even dur-
ing winter months?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) and (b). As the question
secks information  pertaining to
foreign territory, it would not be
desirable to disclose any information
that Government mav have on  the
subject.

Imported Crockery for Ashoka
Hotel

610. Shri Ajit Singh Sarhadi: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any foreign exchange
had been allotted to the Ashoka
Hotels Ltd., for purchase of foreign
crockery during the last two years;
and

{b) whal steps are being taken Lo
dircet that future purchase: should
be made in India?

The Minister of Works, Housing
and Supply (Shri E. C. Reddy): (a)
and (b). No foreign exchange was
allotted to Ashoka Hotels Limited
for the import of crockery during the
las! two years. Purchases during
this period have been made only in
India

Production of Tea

611. Shri Daljit Singh: Will  the
Minister of Commerce and Industry
be pleased to slate:

(a) whether there has been decline
in the production of tea during the
yvear 1958-60 so far as compared with
the production of tea during 1958-59;
and

tby if so. the¢ reasons therefor?

The Mimister of Commerce (Shri
Kanungo): (a) The production of tea
during 1959 upto the month of Nov-
ember, amounted to 682.7 million lb=.
as compared with 681.2 million 1lbs.
during the corresponding period of
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1988 showing a decline of about 85
million 1bs.

(b) The decline in production was
primarily due to unfavourable cli-
matic conditions, especially drought
conditions in South India towards the
early months of 1859

Indostrial Units for Displaced
Persons in Punjab

612. Shri Daljit Singh: Will the
Minister of Commeroe and Indusiry
be pleased to sgtate:

{a) the number of small or big In-
dustrial Units established during
1958-59 and 1859-60 so far for the
displaced persons in Punjab: and

(b) the details thereof?

The Minister of Industry (Shri
Manubhai Shab): (a) and (b). The
information is being collected and
will be laid on the Table of the
House,

Expori of Ginger

613. Shri Daljit Singh: Will the
Minisker of Commerce and Induostry
be pleased to state the reasons for
the fall in export of ginger to foreign
countries especially to UK. Aden,
Saudi Arabirn and Australin during
18507

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
Accumulation of stocks, shifi in
demand from drinks containing gin-

ger, and foreign exchange difffculties
in Saudi Arabia have contributed wo
this decline in exports. |

Import of Exposed Films

614. Shri Tangamani: - Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Governmen! propose
to reduce the import of exposed
foreign films into this country: and

(b) what is the foreign exchange
expended for such imports  during
19597

The Minister of Commerce (Shri
Kanungo): (a) No indication in ad-
vance about future import peolicy can
be given. .

(b) Cinematographic films (ex-
posed) valued at Rs. 36.86 lakhs were
imported during January-November
1859, The information ~ for  the
month of December 1859 is not  yet
available.

Andhra Pradesh and Second Plan

615. Shri Rami Reddy: Will the
Minister of Planning be pleased to
state:

(a) whether the outlay for 1960-61
for Andhra Pradesh has been decided;
and

(b) if so, the amount and the allot-
ments made under different heads?

The Deputy Minister for Planning
(Shri S. N. Mishra): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

STATEMFNT

40 vviuder heais of devslopment sn the Annual Plan 1960-61 ogreed o for Anahca I'ragesh

Head of Development (Rs. lakhs)
Agricultural Production . i 17547
Minor Irrigation 25000
Land Development 820
Animal Husbandry 1oo- 21
1irying & Milk Sopply 37°17
Forests " 29-2%
Soil Conservation 33-72
Fisheries . . 27-37
Cooperation . . 13786
Miscellaneous N 3C 00
Panchayats . . . . 979
Agriculture & Allied Subjecis—TOTAL - 198 97
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Head of Development—conid. Rs. lakhs.
Commnity Development 45000
Irrigation & Power . rééy 84

Large & Medium Industrics 70" 34
Village & Small Indusiries : 199 78

TotAL 270 1x
‘Transport I70:-09
Education 31326
Health 269 60
Housing " : 13761
Welfare of Backward Classes 1050
Social Welfare . 28- 40
Labour & Labour Welfare : s 22-20

ToTAL 87613
Miscellancous : g 46 14

GRrAND TOTAL. 431627

Export of Manganess Dioxide
616. Shri Amjad Ali: Wil the
Minister of © and L ¥
be pleased to state:

(a) the countries to which Manga-
nese Dioxide is exported from India
on quota basis; and

(b) if so, what quotas have been
fixed for cach of these countries and
on what basis?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) There is no country-wise quota,

i{b) Does not arise.
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Ambar Charkha

6x8. Shri Madhusudan Rao: Wil

the Minister of Commerce and In-
dustry be pleased (o state:

(a) how many persons have been
provided a living wage on the
Ambar Charkhas during 1959-6n
(State-wise); and

(b) how many Charkhas have ac-
tually been distributed and how
many were being properly  utilised
during the samec period?

The Minister of Industry (8hri
Manubhai Shah): (a) and (b). The
information is being collected and it
will be laid on the Table of the
Sabha.

Export of Cattle Feed

619. Shri Jhulan Sinha: Will the
Minister of Commerce and Indusiry
be pleased to state the total amount
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of export during the last three years
in respect of oileakes, guar and
other cattle feed?

Commodity

1881 (SAKA) Wrnitten Answers

3410
The Deputy Minister of Com-

merce and Industry (Shri Satish
Chandra):
Qty. in tons
Value in 1 ks of Rs.
1957 1958 r9s9Qan.—Nov,

Q. Vil Q. Va.  Qu  Va.

Oilcakes & Meal and other vegetabl.:

il residues ‘ 77000 217 236000 745 447000 1652
Other cattl: feed e.g. Hay and fodder,
Bran, P.llard, etc, . . 6787 13 9116 14 31773 43

ToTaL

83,787 230 2,45,116

759 468,773 16,95

Guar (seed or dal): export not allowed.

‘Terracing loans to displaced persems
in Tripura

620. Bhri Dasaratha Deb: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state:

(a) the total amount of terracing
toan given, colony-wise, to the dis-
placed persons of Tripura  during
1959;

(b) the basis of allotment of that
loan: and

(¢) whether more loans are to be
viven to the displaced persons having
1erraceable tillas in occupation?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Rs. 514,550 has been
ndvanced as loan to displaced per-
sons residing in  various  colonies
during 1959, A statement showing
colony-wise break-up of the amounti
s placed on the Table of the Sabha.
1See Appendix II, annexure No. 2].

(b) Allotments are made on consi-
deration of the availability of terra-
ceable tilla land and the proportion
of tilla land to lunga land held by
individual displaced persons, prefer-
«nee being given to the displaced
persons having larger arcas of tilla
land in their holdings.

(¢) Each case is  considered on
merit.

Displaced Persons' Colonles im
Tripura

621. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minor-
ity Affairs be pleased to state:

(a) whether any grant has been
made during the Second Five Year
Plan period so far to the Tripura
Territorial Council by the Relief and
Rehabilitation Department for the
improvement and repair of colony
roads and colony tube-wells trans-
ferred to the Council; and

(by if not. when do they propose
to do so?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) No,

(b) Payment of grants-in-aid to
Territorial Councils, in accordance
with Section 37 of the Territorial

Councils Act 1858, is made by the
Ministry of Home Affairs, to enable
the Councils to meot their entire

revenue gap covering expenditure on
all schemes transferred to the
Councils. In Tripura, colony roads
and tube-wells were transferred to
the Territorial Council only with
effect from the 1st August, 1859 The
payment of grants amounting to
Rs. 93-66 lakhs has already been au-
thorised in favour of the Council
during the current financial year by
the Ministry of Home Affairs.
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Employment of Displaced Persons
in Tripurs

@22, Shri Dasaratha Deb: Wil the
Minister of  Rehabiliation and
Minarity Affairs be pleased to state:

(a) the total amount of loan ad-
vanced to small and medium indus-
tries by Relief and Rehabilitation De-
partment in Tripura, for the employ-
ment of displaced persons since 1937;

(b) the number of displaced per-
sons expected to be employed:

(¢) the number of displaced per-
sons actually employed:

(d) whether any part of the loan
has been paid back by any of the
loanees; and

(e} if not, what steps are being
taken to realise that loan?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Rs 20.25.375.

(b) About 7,500
fe) About 3,900

(d) No. The re-payment of loans
has not yet fallen due.

(e) Does not arise

Quota of motor Tyres for

823. Shri Bangshi Thakur: Will the
Minister of C ve and Industiry
be pleased to state:

Tripura

{a) the yearly quota of molor tyres
for Tripura; and

(b) whether the full quota is sup-
plied per year?

The Minister of Industry (Bhri
Manubhal Shah): (a) and (b). There
is no control of Government on the
distribution of tyres, hence the ques-
tion of allocation of any quotas does
not arise,. The tyre manufacturers
have their own authorised dealers all
over the country to whom they madc
direet supplies.
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Minimum Wages Aet

634. Kumari M. Vedakumari: Wil
the Minister of Labour and Bmploy-
ment be pleased to state:

(a) the number of Stales where
Minimum Wages Act is in operation
covering the  agricultural workers;
and

(b) the machinery available for the
cnforcement of the Act?

The Depuly Minlster of Labour
(Bhri Abld All): (a) Barring the Sta‘.
of Jammu and Kashmir, the Minimum
Wages Act is applicable throughout
the Indian Union and all State Gov-
ernments have notified minimum ratos
of wages in the employment in agri-
culture.

(b) Necessary mspection machinery
under Section 19 of the Act has been
set up by the different State Govern-
ments, the details of which are avail-
able in the Printed Annual Repor!
on the working of the Minimum
Wages Acl, 1948 for the year ending
1956, published by the Labour Bureau.
Simla, copies of which are availabl.:
in the Parliament Library.

Dearness Allowance to Coal Miners

625. Shri T. B, Vi.tal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the coal-mine owners
have agreed to pay the enhanced
dearncss allowance at Rs. 0-6-0 per
day, as per para. T4 of Labour Ap
pel.ate Trilbunal Decisions (Collicry
Disputes) from 1st April, 1960 sinc:
there has been an increase of over 20
points on an average during the
period July/December, 1859; and

(by if not, what steps are  being
taken by Government for effective
implementation of the same?

The Depuiy Minister of Labour
(Bhri Abld Al): (a) and (b). The
Consumer Price Index Numbers for
the period August to December, 1859
have not yet beem published. After
their publication, it will be  poasibl:
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to know whether the workmen in the
Coal Mines would become entitled Lo
any enhanced dearness allowance from
the 1st April, 1980.

Eules under State Aid to Industiries
Act

626. Shri Jhulan Sinha: Will  the
Minister of Commerce and Indusiry
be pleased to refer to the reply given
to Unstarred Question No. 271 on the
6th August, 1959 and state:

(a) the present position with regard
to the final report and implementa-
tion of the recommendations of the
Committee set up to study the rules
and procedure existing in various
States for advancing loans under the
State Aid to Industries Act and ‘o
suggest simplification of the rules
thercunder; and

(b) whether any simplification of
the rules has been effected and any
fillip given to the expansion of facili-
tics as a result thereof?

The Minister of Industry (Shri
Manubhai Shah): (a) The present
position regarding implementation of
the recommendations is indicated in
the statement laid on the Table
|See Appendix 11, annexure No. 3].

(b} Yes, Sir.

Export of Iron Ore

627. Shri T. Subramanyam: win
the Minister of Commerce and Indus-
try be pleased to state:

(a) the quantity of iron ore ex-
ported from Bellary district, in
Mysore State, in the year 1959,

(b) whether Government propose to
export more iron ore from this dis-
trict from 1960 onwards; and

{e) if so, what are the steps taken
to tackle transport difficulties?

The Deputy Minister of Commerce
and Induostry (Shri Satish Chandra):
(a) About one million tons.

(b) Yes, Sir.

(c) The following steps have been
u_ake-n to improve the transport facili-
ties in this area:—

(1) Railways have been approach-
ed to improve the siding and
line capacities in the arca.
On some of the loading stwt-
ions, siding capacities have
been incrcased and on some
others, they will be increased
in due course.

(2) Mysore Government have also
been requested to strengthen
the bridges on the road bet-
ween Bellary and Thimmen-
cherla loading stations.

(3) Steps are being taken for
widening Hubli-Karwar Road.

Meeting of Panel of Sclentists

628, Shri Hem Barua: Will the Min-
ister of Planning be pleased to state:

(a) whether it is a fact that
mecting of the Planning Commission’s
Panel of Scientists was heid in New
Delhi on the 20th December, 1959:
and

{b) if so, the decisions arrived al”

The Deputy Minister of Plannine
(Shri 5. N. Mishra); (a) Yes, Sir.

(b) The Panel considered detailed
development programmes relating to
scientific research during the Third
Plan received from the Ministry of
Scientific  Research and Cultural
Affairs as well as others and expressed
general agreement about these pru-
grammes, It also considered and en-
dorsed the measures recommended by
the Working Group on Scientific Re-
search for the Third Plan for provid-
ing conditions favourable for the
growth and stimulation of scientific
research in the country.

The Panel further considered pro-
blems relating to science education in
India from the elementary to the
post-doctoral stages as well as  pro-
blems relating to the utilisation of
research results in India. The solu-
tions suggested by the Panel are now



3415 Written Answers

urnor cxanunation in the concer.ad
Ministr.es of the Government it
India.’

Import of Watches

SRI Shri P. G, Deb:
1 Shri Arjun Singh Bhadauria:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of watches import-
ed from foreign countries during the
period from October, 1958 to March,
1959; and

(b) the total
allowed?

foreign  exchange

The Minister of Commerce (Shri
Kanungo): (a) 12,282,

(b} Tolal value of licences granted
for S.No.308(d)/IV, Watches and
parts thereof, was Rs, 13 lakhs. These
licences were not valid for import of
.complete watches,

Import of Camphor

630, Shri Hem Raj: Will the Minis-
ter of Commerce and Industry , be
pleased to state:

ia) the quantity of camphor in-
ported during the years 1957, 1858 and
185% and the price at which it was
purchased from foreign countries with
their names;

(b) the names of the importing
bodics and through whom it is sold
India and its selling pricc at present;

(c) whether it is a fact that it is
being sold at exorbitant prices in the
country; and

(d) if so, the steps Government pro-
pose to take to bring down the prices™

‘The Minister of Commerce (Shri
Kanungo): (a) 1857 and 1958—Nil.
1950—Camphor Synthetic 7875 m.
tons from G.D.R.; Camphor B.P. 120
., tons from Japan. It will not be
in the business interest of the Cor-
poration to disclose the purchase price
of camhpor.
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Imported by S.T.C. and sold
through co-operative Societies. A
sma’l gquantity has been sold direct
to Tablet Manufacturers and theis
associations and also to manufacturers
of medicinal preparations. Selling
price of Camphor from G.D.R. i
Rs. 326 per Ib. and of that from
Japan is 359 per 1b. ex-godown
Calcutta /JBombay/Madras. h

() Yes, Sir.

(d) It is not proposed to take ary
action.

Expori of Tea to ‘USS5R. and UBSA.

€31, Shri P, C. Borogah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
quantity of tea during the first eleven
months  of 1950 exported to  the
U.S.SR. from India declined from
21,215,440 1bs, in 1858 to 20,738,292 lbs
while the export of tea to the U.S.A
increased from 17,628,148 lbs in 1658
to 21,085,742 1bs,; and

(b) if so, the reasons therefor?

The Deputy Minister of Commeree
and Industry (Shri Satish Chandra):
(a) The flgures mentioned by the
Hon'ble Member on exports to  the
U.S.SR. are correct. Regarding U.S.A
however, the exports for the  first
cleven months of 1958 and 1858, are
as follows. representing a slight de-
cline:

954 1959
U.S.A. 22,725,734 Ihs.  zrons,742 bs.
(b) The small decline in exports (o
these countries during 1958 could be
due to trade fluctuations,

Requiremenis of Printing Inks

632. Shri Yajnik: Will the Minister
of Commerce and Indusiry be pleased
to state:

(ay the ot quantity of printing
ink fo. urlinary, rotary and photo-
gravure required annually in India:
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(b) the total quantity of these inks
which was imported in India during
the last three years;

(c) the total quantity produced in
the country annually; and

(d) whether the total quantity
required can be produced by expand-
ing or using the production capacity
of the indigenous industry qualitative-
ly as well as quantitatively?

The Minister of Indusiry (Shri
Manubhai Shah): (a) Nearly 3,500

tons.
(b) 1957 1958 1959 (Jan-Nov.)
494 tons 488 tons 39510ns

APPIOK. approx. approx.

(3] 1957 rosé raso
2,000 NS 2,945 tons 3,102 tuns

fd) Yes, Sir.

12.04 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATION 1SSUED UNDER REQUISI-
TIONING AND ACQUISITION oF IMMo-
VABLE PROPERTY ACT.

The Minister of Works, Housing and
Sopply (Shri K. C. Reddy): Sir, I
beg to lay on the Table, under sub-
section (2) of section 17 of the Re-
quisitioning and Acquisition of Im-
movable Property Act, 1952, a copy
of Notification No. S.0. 221 dated the
23rd January, 1960. [Placed in Lib-
rary. See No. LT-1940|60].

REPORT OF CENTRAL WAGE BOARD FOR
CEMENT INDUSTRY

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, 1 beg to lay on the Table the
following papers:—

(1) Report (1958) of the Central
Wage Board for the Cement
Industry. )

(2) Government Resolution No
WB-6 (57) dated the 29th
February, 1960. [Placed in
Library. See No. LT-1941/

80].
389 (Ai) LS—4.

Statement re: 3418
Subsidence of floor
below storage tanks
in the milk collection
and chilling centre
. at Muradnagar
Shri T. B. Vittal Raec (Khamman):
What about the Textile Board?

Shri Nanda: In a day or two.

12,05 hrs.
RESTRAINT AND RELEASE ' OF
MEMBER

Mr. Speaker: I have to inform the
House that I have received the fol-
lowing two telegrams dated the 20th
February, 1960 from the District
Superintendent of Police, Belgaum,
regarding restraint and release of
Shri Nath Pai:—

(1) “Shri Nath Pai, Member, Lok
Sabha, restrained under Sec-
tion 69 of the Police Act. by
Police  Sub-Inspector, Bel-
gaum City Police Station in
Khadebazar  Police  Station
limits, today at 11.40 hours,
for refusing to conform to
Police directions.”

“Shri Nath Pai, Member, Lok
Sabha, released at 1855
hours, after the occasion was
over under Section 69 of the
Police Act.”

(2

—

STATEMENT RE: SUBSIDENCE OF

FLOOR BELOW STORAGE TANKS

IN THE MILK COLLECTION AND

CHILLING CENTRE AT MURAD-
NAGAR

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): In the
course of my statement on the ad-
journment motion notice of which
had been given by Hon'ble Member
Shri Braj Raj Singh on the 18th
February, 1960 about the subsidence
of the floor hclow the storage tanks
in the Milk Collection and Chil'ing
Centre at Muradnagar, I promise to
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of floor below storage tanks
in the milk collection and
chilling centre at Muradnagar

|Shri K. C. Reddy]
make a further statement as soor as
the report of the Chief Technica!
Examiner, who had been instructed
to carry out detailed investligalione in
the matter, was received. The re-
port has since been received.

The Chief Technical Examiner is of
the opinion that primarily the causc
for the subsidence of the floor iz in-
adequate provisicn of foundations ta
withstand the heavy loading. Ac-
cording to the terms and conditions
of the contraci entered into between
the Directorate General of Supglies
and Disposals and the firm which
supplied the egquipment for the Cen-
tre, it was the responsibility of the
latter to have given detailed drawings
showing the type of foundation re-
quired. They failed 1o supplv tlesc
drawings due to the wrong assump-
tion that the floor under the storage
tanks did not require any special
foundations. In the Conditions of
Contract governing supplies of the
plant and machmery as well a; in
the acceptancs of tender by the Cir-
ectorate General of Supplwes and Dis-
posals, the firm supplying the ma-
chinery was made responsible for
any alterations of the work duc to
any discrepancies, errors or omis-
sions in the drawings. Had the firm
supplicd the drawings and specifi"a-
tions for foundations of the flood
under the storage tanks, as they did
for some other ile:is oi cquijaen
for the Chilling Centre, the floor
would have heen laid to those speci-
fictions and subsidence of the floor
after the tanks had been installed
would not have occurred.

The Chief Technical Examiner in his
report also mentions some other minor
defects in the work. Action in respect
of these defects is being initiated se-
parately.

The question of recovering from the
firm which supplied the machinery,
the additional infructuous expendi-
ture in dismantling the machinery
already installed and installing it
again after the foundations of the floor

Digcussion

have ben strengthened and some other
items of work, is being considered, I
may add that this amount of infruc-
tuous expenditure is about Rs, 700
only. The expendtiure incurred in
strengthening the foundations cannot
be regarded as infructuous because
such expenditure would have had. to
be incurred in any case had the firm
supplied the proper spccifications for
foundations under the storage tanks
initially according to the terms of
the Agrcement.

Shri Braj Raj Singh (Firozabad):
Have all the payments been made to
this firm for this work?

Shri K. C. Reddy: I am not in a
position to give a definite answer to
that now.

Shri Braj Raj Singh: He said that
some action is being proposed to be
taken against the firm. When is it
expected to be taken?

Shri K. C. Reddy: Therc are several
chilling centres like this which are
under construction. This firm has been
entrusted with the installation of the
equipment in all those centres. Since
they are carrying on the work in all
those centres, certain amounts will be
paid to them in future.

Shri Tangamani (Madurai): On the
last occasion we were told that this’
contract was for Rs. 3 lakhs and odd.
In view of the fact that there has
been some defect which was noticed
and that action is going to be taken,
will further contracts to this firm be
stopped?

Shri K. C. Reddy: That matter has
to be exaimned carefully.

12:09 hrs.
RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Speaker: The House will now
take up gencral discussion of the Bud-
get (Railways). Out of 14 hours that
were allotted, 11 hours have already
been taken and there js a balance of
2 hours 59 minutes,
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How long does the hon. Minister
propose to take?

The Minister of Railways (Shri Jag- ,ﬁgf‘;“a**ﬁﬁpmh
Ram): Abo h d e
f-.l:;fn ut an hour an a ﬁ'. Efnmnmﬂtmm
Sardar Hukam Singh (Bhatinda): w1 & amr § W gwTe fa we
Yesterday it was announced that the 1 wa w7 faege wmnfaw &)

hon. Minister would begin his reply
at 2.30 and would take an hour and N
a half. afew 9% amg & a9 UF W7

Mr, Spesker: If he starts at 2.30, faqa ¢ fo 41 s w A g
that means that time has been in- q O9wT =E ATeROd fear & u
creased. ﬂﬁﬂﬁiiﬁmmﬁﬁ#ﬁ

Sardar Hukam Singh: We had to qEEET & 9 sE-a-ATE agan @r
do that because the hon. Minister ex- _—y . -
pressed his desire that this was the TR A e o g e
time convenient to him. qot wEgrEm #1 1 =T T A

Mr. Speaker: If it has alrcady been g W gRE f = At § s
announced that the hon. Minister will far g 2 wafer 7 gt 5 et

#4 g1 # A g f o a7 fadw

start at 2.30 today and will go on till
four o'clock, there is time till 2:30 . &
= fag wmg arfs garo &= & @

now. Shri Radha Mohan Singh will

continue his speech,

Ll ml'lﬂ!ﬂfq (afear)
Ty HErEd, § wiawT s g fE
A {A TG a9 97 A9 FT gq97
= fRar & 1 97 g9 A9 Tanfz
g9 @nit & fed w9 ¢ W A AT
azEt & wmwr gu # I e 6
g & a2 | @ faeed o7 g g
& 7ot 7 aga afew snfa & & @
™ wifa ¥ fag v=d w4 agew w7
WE F wft FEAT, g a4 aF,
FaTY auTd & Oy § | 3 h 7 et
Wfd & # WA FEAW R e
1 A e g e oft aweeTE gw A
qTE ®r o wfa g e W
sYC T frg® A ¥ 6 ¢ ag wan-
ITF ¢ AT guwr gma fRA e

% o7 gw 99 & &1 aW F7 FG
AT T F@ § @9 57 9% | 70 T
H & wTowT g g 39 Ao wgeEa
F waw & @ frAen awa g oo
TEF 09 Yo a1 3¥ F IFA Far &
fe &g # 13 =0 %t @@t gf @ W
IF AFES W 3= W9 FUT FAT
AT g€ 2 1 @R qm g9 @ fw
%5 FUT F AT+ & Ao 35w
13 ®OT 9 &1 A=l fegr mam @
WAL qg A AT ¢ O H gAwan § e ag
< wifaears TE wE T ARG g 1 7W
wifee & aw 29 fr & & w=e wfes
¥ ofuw foret fewma & &t
2 w9 |19 & 519 ag i | T
e ¢ 5 faat wfes & wivs
wmEAt g1 §wdl &, @ Wy gEnr
o @2 | faadt wmREET gET
aadt @ WT IAH Yo TTHE WA &7
feqr maT & A W AR S
T® A7 97 GAN WL AFT L AXR
# « wrEr wfge e w9 e o faarr
*¥ WY gATT A1 A9 § A7 WEEA
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[ T Tag)
¥ Ay g1 wfgy o s wfew
agt g wifey 5 forew T ot
T WA @ @ A q= aa

A WA ft F e =
Ty FdoedmgAsmefe
qH WU # TH a@ T NAA FON
wifge & ew o awmw wT-EwET
1 wfws & ufas g § @1 581
7g wE 39 Y a1 gl W wré g
aag u1a wafe garr WE e @
W mfeai @& & o @ W =™
a7 & fomer ma gz frn &
mﬂv&wg‘lmﬁtuwmm

gy A 56 Ak oW feemar @
Fi Wi Fe ffas ar @ ow &
garlt aga # duw qfr w® A ¢
FAFT ITANT 7E EY T & | W T

ﬁmti&fmﬁuuaoiﬁm
oy et faram §
& T ¥ o f Y aug § ITRT WA
¥ I FT 5% AT IHY BETT IS
g% W1 AEr St S dvw 9 awy
dwre ot A E IAW ITEm
H¥AT W WTIET ATHSAT 42 TR0 0

# % fraza fom & f st
o &< JFf T @ ) YT B9 TR
17 dey § aEr Oy T AT g A
e & fr & cadre & fao @

fam sarar & savET w94V A1 A%, TH
Fm & faw = wfge | owf m
9% qgA § AAATT FEEl A4 dweEl A
A wt & W g § 6w
WrT S § i o ST o &
fore frar armaT &, it sy Y ST
& ¥ aga 9 § W1 7 ara F wrawar
¢ 5 o1 qgmar 9

mEAFEINEfF T § dm
aifaw & 1 oF & 17 Jord arAY o
¢ o & art & F 7 iy wiw & frdaw
fom & 1 gl o @ fow G
qg ATA FTH A9T § W1 IAFT qTH
OIOFT SO AT AR W AT
WEF ® qAA TEA ARG | T AT
# & ORI TF AT AT ATEAT E
R X ¥ % gEE fan mmoar
ST TgT TUAT § | TR qF H 0w &
a@ #r aw, ow far & dwe goy far
aF, UF F1 F ¥ FT qHT A A%
ZHT Afgr W T F T oA
e F AqMMEe oW feeEge
ug FT qFAT AOF fAU oA A @ ar
¥ OF g1 GRS AT AT § | F
w7 g 5 99 o A & A%
g1 & ff i s g3 & aga 7 o=t
Fodt o@E e Y i @ fF o
e wignt gt & o Fu v &
I 1T AT [ A T OF A A gE
dx o af At F 1 F g g fe
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AT T i FE AR AN g
o miew A Ffrw Ja T
Tg FT qFAT wrow: g wer @ ar
# 1 W 7g gET™ Iwdni Arw 2
at TERT WHA AT A WY s
woir wfge 1 afz ag W wT s
ook fag sm a grat emag @&
st grer # werear & fafapdr 1 ot
# AAEfIg T 9T AT A AT ARt
97 a% a¥7 =g g w1 e fem
¢ wfs aga weay e § 9 A
& wEgaTw ¥ awT A v ¥ afen,
s M@y @Y gU A Fardw
a% YT Femarz & ArET WY e &
FEAET TF ATEA T AF A W A
w=gT W A F wgan g R e =
gar o7 At frame £ 1 7g wE
T @TEA geir | afe WO gEE 9T
#¢ famn ar wa® s &1 aga AW
B wwar § | Wewd dEd # oW @
f& woe smed # faeer mfeai & &
o ¥ aftaw & W< amEr § ) S
T gw a4t wreT fagr &€ i <faw
F I AT EAIL FifeqaT % A1 qF A
d qrz A &Y ATEA g1 at aa #t aga
AT €1 oAt &, aar & sfafady
&t gifr & fem am & am Szfaw
@ATLE W% 1 F T g aga awd
) mag AR g g fs it e
9T OF TF g AT W ag 7 g 9%
A I T KT OF ATy gE AT A
mifedi #1 W FL W g W 7 g A%
A A TT F A ETE T F A= gw
FEl-FE TT qTT AT o FE

TR A g Ao g e
Hee Aa Y 91T g == gy [ )
H &g OF &4 F1 @A aren § agi W
Q@R 9 wga a7 § W) aga
Tz mieai g 9T wadr & 1 @
araey # # 38 FrdeT w0 WA g
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T ¥o-yo INT H TE qaferai o
of § W A A agn A
qatere @ & wraam A g Ay §
7 g wwwa § fe agi @ A 9 T
wrk & w T wrk i & gf 3 wly
T AEw § ww ww & A
HEEdi WY qAT 1 qGT HY W A g
#Y g7 wT A qW wewd gwn e o
qateT 39d & @t wow 2 WE @
T H & agr ¥ mfeat # T W
mfeat # grem A4 @ fordy wre gt
A AAEE ¥ A AT &7 W sl
W wHa & | agl F oA gEe
ST &Y g Faora 2 @ ol T A
%t =fgdl  vea § fe oh @
greal ¥ M g W § ) oWyl 9%
= & o dfafedts 78 & wa A
at wiw Ay § @i ™ v wfew de
T frg ¥ ar AT AR )
AY ST 7 T § O r #F grewa
Gt &Y g & & ' F s Y feaet
@ T Awd E

T amew & 90 ¥e § gEnt
e fafFe age & woomn & 6
wTE A W Wi § aga v
gt a% A7 | 9 & wew g § e
wrE e WA AT e FOAF0
q ¥ qTaT § | T arer WA g
Mfprfe st MuwE @ @ EITH
ww grar @ fe w peus-we F wgr
9 ow 370 qgrE M q@gr W i 9
¥aq (5 TIE A% W AE AW 9T
wo ag7E T 1 QA @Y 2% e F e i
@ g9 3¢ mfear s@r€ W o= fe
wrz A 9T fye A% mfEmr
o T 1 W ¥ Aew g @
f& &t 300 & FA AE MiEggi q@TE
a1 agrE 7 97 # & Fra® S aml Fgw
Yo HZT AW IT§ | W TEY gTE Y
it s #3 57 faafe® & Jmt § fawama
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[ T gl
far &7 7w § 1 F dvman g v @
wr mar # fr e fw & o oft e
fear wmg {7 f& are A9 o fam
qMET RN

st Wi T 99 & FETEr
fear wmar &

st tramitgw fag ;o T awa
arat & fa oft o & feud S g @ ar
T TH & A & A AEY &Y A
f& 37 % #19 T AT ¥ aTa foemy
AT @ !

# fordzar Far e § e gt
™E § @gErE & faErd aw 0w
wree GEFIC w9 A1 AT 9=y o4
T 79 A g1 T § A w4
@ F ava wgr A awt gk ¥
T A FEAs Ay #fgn anA
qT OF FeE 9« @ 2 #fem =
TS AT FHFAR Ww g qrsA
a7 sy di= # =79 ¥ F9T ¥ 9 aw
Fré Y T == 1 F w7 A e
TH AT LT %A KT WTEASEAT § W
ag wae fan s anfew ff a9 @
g Wi & qifmt & fao ow 4
sgaeqT #Y ATa Ww AT 5w ASA 9%
off oF FwE 99O W7 F qEEdr
T AT |

T F ar7 A W F dae amfew @,
FHE & AT, 39 % g § At
TG GATA 3T ATE § | wv§ Y A
WG TCE § TR TEI $T aFan, Wit
&1 w¢ & g g, I % I 9@ F
FTH FIA TS A § A TG A
ur fem &ar wmen @ fF oK T W
gEaTd e A Alfew @F mmew
& ara A€ Tt & | 7 5@ A Faga
qeqEA Fo0 § | 7 75 T A fE
foat geaw @t € a1 S wE
s faFay AT &, 9 T g @
¥ arA # R A W g e
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Fo wifgy f& sH=nfa@l & aow
AT A A AW W AG T FEHT
¥ # qu fEar a1 W F -
afss gwg X @@ E | JAOT B W
AT & § Og ®T9T AGI §, M9 q% W19
F suartadi 1 faaar wo=m w8
I 5 G 8, T FH A R, A
W W W & I R & e |
I ¥ wea fawamm 3w F 7 Tl
& srgen g f gare Wl wErew & A
sae g fear qr d|r @ waer
fare %€ 1 & wfma 1 Fodte gare s
g1 7 gama g fF 7 wfam foe
¥ FTHET AW F1 SgEar A F 9
wer gafa &1 & 1 fee o = W
q waw A1 faEE #7 a9 g6 gt
adt & 1 QY graw § Tw amal w1 AT
aifge, wov qur 1 @ 9fEe
o2 39 F a1z wiw fvm e afee
# gawar § 5 v s au 3 T
§ TET AT A1 FE q9g TG g R
T 1 g A g | §F TH A
TET B §%a & fa 71 w19 & wo=m
dar w1 81, e fee i 3o faam
¢ f& sumemE= #et O § 0 AT
F Tt #1 g G awER | F I
arafad 3 g ot ag fream w0 € fs
T Ffgwe foiE g7 avaed § ST 9T
a4t & W1 39 7 aga @ aw@i
¥ far & 1 Sfex f5e ot gréraniy
T @ ¥ T A gurt grewTde
2 91 ag #wma ¢ fE g1 st #
gfaar a9 T3 ¥ Fw A 7 §
Fyaga AT a| g &7 I
& wara oft fam fs ag.em aF &
BfFT 37 1 aga vavar ST @1 g
fom & F1ow g =@ avg #7 A9 FO
2 et sf F e § 6 o gd-aer
AT IA &I E, I F1 ATA 99 HATHG
AT § g9 FT AT § | I S
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W g 0 B F wwen § fF ga
T A AEE & T8 F< &1 A |
faey ft s &, el &1 A g W
W W o ) gt
T g Wfgu s gw ZE 1 Al
1 v & fog gy & @ 0 |
s Fvar § f6 g w0 wEEw
=9 oF O wrEH § S aure aai w1
A FTEA T § AR IEW W AW
agmfaarg) SargRa # o fe
g W G wewrd § o 7y e ¥
f& w5 ama 1 T FEFT FIAT AW,
Tar A g Sifew 1 F @1 9@ wEW
gt g e gart 96 wEmw =E 39
T B Y WY A GET g A 2t
99 T FT T FT 9704 F2 |

& qg A WA g ot g
# w1 Oy gaw Ay g & o ® IS
# FATA gaad #1 98 wfvwre frar mr
2 fr faft ot wrdft & faar aw=nd
gu s 9@ & faams s fasmaa § A
¥ farer & & & wwwa oSt
gara afaurs &, faea gart wfuswrc &,
fra e fafe. m R g fe
wa ) fedt & wfs w1 fremaa &
at 99 1 faer Afzw & faar waw<
feg frprer @l 9 & 1 QAT g
% oumnm @ fF aga ¥ On weErd
S 1% W 9% @ ¥ surEr At
F 9% § ¥few @7 ® Awa A
frpra o & fmr At &
faems da st & 97 w1 Al §
e 37 & w1 751 A & 1w W
Tz & s fadtg s g A ww A
At o A 2 § e A A g
¥ fg | gw O 9w A wor
TR tmmgaifeam
AT AT T FT g | g9 w9 T
¥ faors #rf fowrga & & 3w w®
AT A A g A R
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W agw @ @ § e ¥ fe
HO A9 F & | 99 97 qga fawi aw

. Paen A gx g gk o wl gl o

¥ IT WA FT ATA K1 A g Frar
g, afFw 9 892 awET g gy
A ATHA AT § I A garE aedr
gt w1fge 1 o o qA v fire 8,
¥ w9R WA WgrEw & Wi A ag o
AT FT A F7ATE | AT T ATEA-
g gt & fe o1 7@ aF g
I F I AY faart Ady e amar 21
T A9 i & IF U% wEA H a9
nEm dar g @ 1 F sgm i Tee
T T fear wry W g Al w1 g%
FA F1 T HATHG YA KT WX AL
T T T § I 9 ww ™ |

Shri Somani (Dausa): 1 would like
lo congratulate the hon. Railway
Minister at the very outset on the
very remarkable and significant pro-
gress which our greatest national
undertaking, namely, the railways,
have been able to make during the
last decade. Indeed, there were gen-
uine fears and apprehensions that our
railways may not be able to develop
their resources to an extent which
would enable them to cater to the
growing needs of our developing eco-
nomy. 1 should, therefore, like to pay
my tribute to the Railway Administra-
tion for the wvery excellent perfor-
mance which they have done during a
period in which they had to face a lot
of difficultics either in the supply of
scarce materials or in the field of
trained personnel or on account of so
many other limiting factors. I think
that we can certainly give credit to
the Railway Ministry for rising to the
occasion and for ensuring that our
economy as a whole would not be
handicapped owing to the various
bottle-necks which were feared from
in the ear]y stages of our planning.

If we go through some of the figures
supplied, we shall find how the gross
traffic receipts of the railways have
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been increcasing. The gross traffic re-
ceipts are placed at Rs. 464:50 crores
for 1960-61 as compared with
Rs. 422:03 crores in 1958-60 and
Rs. 39021 crores (actuals) in 1958-59,

It will thus be seen that in the
three years ending 31st March, 1961
alone, the gross traffic receipts  will
have gone up by almost Rs. 75 crores.
This increase reflects the rising tempo
of our agricultural and industrial pro-
duction and consequent ever-growing
volume of traffic which the railways
have been called upon to undertake.
Similarly significant is the achieve-
ment of the railways in the field of
certain items like the production of
steam locomotives and so on. I need
not go into the details, but it is very
gratifying to learn that the railways
have been able to purchase about 90
per cent of their requirements, barring
only certain items, from indigenous
sources.  This gives a lot of fillip to
wvarious units of our industry, and I
hope the Railway Ministry will con-
tinue to pursue this policy of ensuring
that all their requirements are pur-
chased from indigenous sources.

So also in the field of the targets laid
down under the Second Five Year
Plan, the hon. Minister has given a
reassuring picturc that in spite of the
short-fall during this year in the
capital budget, the railways will. on
the whole, be able to fulfil both the
financial and physical targels of the
Second Plan. That is, the railways
will be able 1o usefully utilise the
amount of Rs. 11215 crores earmark-
od under the Second Plan for the
development of railway transport and
also achieve the physical target of 162
million tons of goods traffic.

All these are factors which, as I have
said earlier, really do credit to our
Railway Administration. Talking,
however, from the long-term point of
view, T would like to draw the atten-
tion of the hon. Minister to the long-
term targets set out by the Chief
Engineers, namely, that during the
period from 1961 to 1981, our targets
of total gross traffic will rise to a figure
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in the ncighbourhood of 800 million
tons. It has been assessed in that
connection that when our traffic re-
quirements go up to that extent, the
railways should cater for 525 million
tons, leaving 245 million tons to be
carried by road transport and 30 mil-
lions by other means of transport.
This is characteristic of all the deve-
loping ec i throughout  the
world, and there is no reason why the
railways should not recognise the role
which road transport, inland water
transport and shipping may play in
the internal transport requirements of
our country. It is in that context that
I appeal to the Railway Minister that
the policy of the railways to  dis-
courage and to putl all soris of restric-
tions on the development of road
traffic should not be carried too far.

I would also like to put beforc the
hon. Minister the vital consideration
which should govern the functioning of
our railway system. After all, it is the
wider national interest which should
he the guiding policy before the rail-
ways in all matters of freight strue-
ture or construction of new lines, The
railways' main consideration should
not be limited to their own revenue
viewpoint, as it will come in the way
of the development of our national
economy.

In this connection, I would like to
submit that, in my opinion, the 5 per
cent surcharge on freight is meost ill-
timed. As we all know and appre-
ciate, there is at present an inflation-
ary spiral so far as the price structure
is concerned, and even no less an
suthority than the Governor of the
Reserve Bank has recently drawn
attention to the serious implications of
this price inflation. It is all very easy
for the Railway Ministry to just make
up the additional burden arising out of
the recommendations of the Pay Com-
mission by the levy of this surcharge.
But in the context of the present need
to hold the price line, I think the
Railway Ministry would have been
better advised to have explored all
other avenues, of better productivity,
better cfficiency and economy, before
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-they took to this convenient course of
increasing the freight by 5 per cent.

We have been told that this amount
will be very insignificant in terms of
the incidence per geer of traffic car-
ried. 1 think the Railway Minister
could have undertaken a little more
exercise in arithmetic and calculated
the incidence per tola and simply
shown how insignificant the incidence
would be. Even if the hon. Minister
would refer to the very Report of the
Freight Structure Inquiry Committee—
on whose recommendations he has
Jjustified this increase—he would find
that it has been laid down there that
in certain industries like cement, iron
and steel and ceramics, the incidence
of freight plays such a substantial role
in the cost structure that while revis-
ing any freight structure the railways
should take proper care to ensure that
the incidence of the burden on such
industries is not increased dispropor-
tionately.

Take the question of cement. The
average cost of transport of cement is
somewhere in the neighbourhood of
Rs. 20 per ton. 5 per cent on that
means an increase of Re. 1 per ton
in transport throughout thc country.
The incidence is not on the transport
of cement alone. The industry has to
rely on the railways in so many other
ways as in the transport of raw mate-
rials, coal and various other stores
material. So this 5 per cent increase
in freight is going to affect their manu-
facturing cost by anything between
Annas 8 to Re. 1 per ton. Therefore,
the incidence of this freight increase is
not so insignificant or light, as the hon.
Minister has tried to make out. Indeed
the hon. Minister has not paid any
attention at all to the recommenda-
tions of the Freight Structure Inguiry
Committee wherein, as 1 said, it has
been specifically laid down that while
making any adjustment of the freight
structure, the Railway Ministry should
take proper care to see that at least
in the case of those industries where
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the element of freight is so substan-
tial as to substantially affect the cost
of manufacture, the incidence of
freight should not be unduly enhanced.

From the point of view of the rail-
ways also, I do not think it is a wise
policy to go on adding to the infla-
tionary spiral by this frequent increase
in freight rates. It is a vicious circle.
Again the railways themselves will
have to face increased working costs,
due to the very policy they have
adopted. Thercfore, from the point of
view of the railways as well as from
the point of view of our national
economy, I think. the increase
of 5 per cent in freight has been most
inopportune, and even at this stage,
the hon. Minister should seriously exa-
mine the possibility of making up this
amount envisaged from this increase
through various other ways. After all,
this is a principle which has got to be
recognised everywhere—whether it is
the railways or any other public sec-
tor undertaking or cven the private
sector—that the demand for increased
wages or cmoluments on behalf of
labour has got to be met by introduc-
ing better methods of productivity and
efficiency. In the context of our pre-
sent working conditions, it is really
possible and feasible to ensure that
increase in efficiency and productivity
which will cover any such increase in
emoluments which has to be given to
the workers. I am, therefore, not, in
any sense, opposing an increase in
the emoluments which have to be given
to workers. But, I do feel that the
administration should not have taken
recourse to such an easy method to
cover up that additional burden.
They should have laid down that this
additional burden must be found out
by better efficiency and better produc-
tivity methods.

Then I come to another vital matter
so far as the railways are concerned,
the question of development of back-
ward areas in a manncr which will be
in conformity with our declared
national policy. Our national policy is
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to try and give preferential treatment
to see that huge disparities which now
exist between different areas or re-
gions of the country are eliminated.
But the policy of the railways seems
to be to develop new lines only on
considerations of their own revenue.
If you have to translate into action the
policy of doing away with these re-
gional disparities, then, the basic fac-
tor is the development of transport
facilities. Since the railways play a
vital role in the development of trans-
port facilities, it is only rational that
our Railway Ministry should pursue a
vigorous policy of developing these
backward areas even though during
the transitional period the expansion
of these facilities may not be quite
remunerative from their own point of
view of revenue.

In this context I find that States like
Rajasthan, Assam or cven the back-
ward areas of Mysore are neglected
simply because revenue considerations
do not allow the Railway Ministry to
go ahead with those schemes. (Inter-
ruptions). Mpysore is a progressive
State, 1 know; but there are certain
backward areas in the Mysore State as
well,

An Hon. Member: Malwa.

Another Hon. Member: Madhya
Pradesh.
Shri Somani: You can  mention

several backward areas, I am only
illustrating my point of view and that
point of view is that I want an assu-
rance from the Railway Minister that
revenue considerations alone will not
be the guiding principle in the deve-
lopment of railway facilities in the
country but that our national policy of
bringing up the backward areas of
the country also to the level of the
other areas will be kept in view by
the Railway Ministry. (Interruption)
I submit that . . ..

Shri Rajendra Singh (Chapra):
Why not have roads put up in those
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backward areas than railways? (In-
terruptions)

Shri Somani: There are wvarious
other ways in which the backward
areas can be developed. But since we
arc considering the Railway Budget I
am submitting to the Railway Ministry
the role they can play in implement-
ing the policy of the National Develop-
ment Council to bring these backward
areas on a par with the other areas.
In that context, while making a sug-
gestion, I gave a certain illustration.

About the conversion of the Sawai-
Modhopur-Jaipur region to broad
gauge representations have been made
by the State Government and the
Chambers of Commerce. Indeed, the
traflic involved justifies the conversion
of this route to broad gauge. But,
as I have said, the Railways have their
own considerations in mind,  Very
pressing needs of such backward areas
are not given that priority which
should be given to them in the deve-
lopment of railway communications.

Similarly, there is the guestion of
promoting exports. Representations
were made to the Railway Ministry
for giving certain concessions for the
transport of iron ore from Rajasthan
to Kandla. A number of iron ore
mines in Rajasthan have closed down
simply because the Railway Board will
not change its mind or attitude to give
certain concessions to that area.
Though the concession would have
helped these mines to continue to
work and would have promoted our
export trade, yet out of sheer consi-
derations of revenue—after all the
amount involved is not guite big but
only a small amount—in spite of the
recommendations of the Ministry of
Commerce and Industry, the Railway
Ministry have not seen their way to
give any concession for the transport
of iron ore from the Rajasthan mines
to Kandla port.
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Shri Jagjivan Ram: The concession
was not justified.

Shri Somani: Whether it was justi-
fied or not, the fact remains that a
large number of mines have closed
down due to the attitude taken up by
the Railway Ministry.

Similar instances can be given. As
a matter of fact, certain exemptions
have been given by the Railway
Minister in exempting certain items
from the surcharge. I plead that this
list should be examined further and
%0 far as our expori trade is concerned
certain other items should also be
made eligible for exemption if the
Railway Minister cannot see his way
to totally do away with this 5 per cent
surcharge.

In this connection, the tendency on
the part of railways to discourage road
transport has also got to be properly
analysed. After all, 1 think, road
transport is the most heavily taxed in
our country; and the Planning Com-
mission has also suggested that the
incidence of taxation on road transport
should be examined. 1 do not see
how the road transport can compete
with railways who are in a much bet-
ter position to compete with any other
system., Yet the Railway Ministry has
been following a policy during the last
2 or 3 years and doing cverything
possible to see that it does not have
to compete with road transport at all.
That policy will not be in the national
interests. I, therefore, submit that the
various policies of development,
either the development of new lines
or the freight structure policy should
be viewed in the broad perspective of
our national planning and the con-
sideration of railway revenues should
only be the next point and not the
guiding principle in the implementa-
tion of these policies.

st e wEe (faoAie) 0 @
A T TGA WA E Fdfm aw F
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&1 A fomr 1 & s A fagee

PHALGUNA 11, 1881 (SAKA) Budget—General 3438
Di .

# fas ga o w0 qgen § 5 AW
= F¢ qoe wE W 9w & fowr
e # oo 3 @ AT w
Y A FH ¥ ¥ I T AW AGH
g1 9ma WY I AW oo e I
T FTAT & AT A 1 qEEww
U aF FTEme 34 | AT w
¥ w5 W frer agoge #
HITHT qg% A E |

W & a9 " & 7w A oW
FTAT AEE § R aw ag o gw fem
arg fe fom &l & e o # faed
f Yot ot o # @ o # fe
www @ &1 g A faem g oo
st famr ofr & &t age W faem Ay,
At O Fradi W1 AR wT & o
qFw T owfgw 0 ww qvA aE #
HIT g7 &1 4% §9W & & inaw amgam
oo &1 0 fmEl # o ¥ AT
at £ a7 & fr gore %1 famg w w e
frre ot & Wi & fmoe &
ot | = o I fEY & aweA
1 Fifaw 7 Al @ A g5 #r e
P FAA F JETfehT o avw e
I &, #W dEa @ A § A6 I &
WO WEATE g & | A W
FE welt @il w0 A R
g AT W qEET SEhE A §Y
o FTTE |

@ W T g 7 N 3 A
1 & o 0% @ gE g ¢ Fre e
X A4 fEar 9 Ewar 1 & A
fafreex @ge ®1 qarwAR @ g
fF ao% & 7= & &¥ & v avdrdr
W 4T A I9 & grET § wE-H
FEfwe gwl | Ad el @7 AW
FoETEt ® At 37 g e Afew
FATEATH - —

“FTTET "I £ 9 WA #1 a9t
forer & afwar o oy o0 g1 T @@ "



3439 Railway

[ = s 71dfrs )

fom oo F oy oy & 3od ®
TR #1 awfEa FE § A S IR
T A TR L T AN W
fearer § ®fer ag ofm T w@
Y HTY, PENE WY a9 Wew W A A
s feewa # g9 wrewm dw fed
4 fay fr aow aavog T & o
# 3 aga yEw AreTe dw fRd 4
& 7w forar a1 fis o S Aoian-
T F frm o aw w dag
W A afes g5t &1 ¥9 ww
# f femr gfar & amee ag fed ol
™ § 1 ewEl W a@ ag WAOa
AT @At & W ag uteT a9 ¢ e
TR AER TS | § T
fafez< arga # fazwa & g% qafas
w3 faar a1 fedt fafaee arge &
wotfgarn famalt & & 7w g1 amn
§ ¥R T g7 o 9T ¥ 39 %
g ) W E A e e
#: a1 I wg faar fF aga weg
21 I ®&fFT 1@ ao aF g Ad
g9 | W TEa gw fe @), =
avfter q¢ 1 & faar oW am
? g gAiTa AT IR | R
T TG 9T HEC FIA F1 A9 /T
faer 1 &% frit fafre amx 3
ST 47 fF & 99T a1 amy § afea
TAdi | SR FE AT s
IR FeEdt a% AarE ¢ | fEarE
% seafmt 4 & o feame @2 0
a fex &7 a8 1 e weE
nfedi & waw w9 TR § 0 el
argw ¥ st fF qeF 91 fagwa s
TR 4 aF Afedl ® WE W FE T
& o & WiT A @ A gige =g T/
T

& ¥ wor frar fr feeslt & amn
AT 2EOSA W OF AGE TREE
a1 &G M ST AW |G

MARCH 1, 1960

Budget—General
Discussion 3440

A feelt % @ @ wOw e
¥ qarq R ¥ ol qTew w1 |
T W feam g g

& ¥ o far a1 fe e B
aAamarE ¥ e # o e
& wwrc o € ot o g A § T
st sl assi w1 wd ¥ grEmdr
gt &1 aw gea w Y AR d
I TR F1 FAT iy Imm )

oF A F T w9 A A fF agr 9T
Ay T T € AiEw gqom ¥ AW
T wFET AT FE F 4w aH
gfawrs giaT & &fe ag avea @ s I
FA a% 9T T WA A% 9 A
&l @ A o gz o
oI T T T R

Faar o & 7 g w7 6 fw
FraT e w1 W w2 9T g
s g & W ey a7 i 2uAt
92 7 faa #Y aorg & qHAET A R/
FFATH G 2 | WA OF IHE AT
1 foam A 2 W 99 F A=
FYE ST w70

# o am oA WS #T g fF
for arTr & qTY & g wTaT 9T §
qaferd & a1 TeaEg & gt & famw
w1 a1 W feeelt S oo & 7 q@
o TreaT AT 1T fAWATT A Ay i
g faor fs e |amw &1 v FEAY

© R FEEh A AL AT A 1 F e

TN | AT ST AT §
fe fasdlc &1 e ax § 1 =AW
AT ATE T A ¥ fF e
FEH TAA A TAE H AR
fase AT g | A @Y a8 gAET g
wm fFafec s Frgm W<
¥l W= &g § T gefr @ F I



3441 Railway

A FT Fan AfHT ATHT FT ATAAT 4T o
WA TR AT AR FE
T W g T =1 @ A Ehar A
W gt T WL FT OF 42§ ae feame
Y HFET AT 4T W AT W Ay
Fifer %7 arey o Afew § frae @
T & d31 @1 & 7 afcare e @t
o sy Afen == # AT g1 awdT @ AN
T T UF FHL qTEW A qW Fay fw afen
FREym AT A 7 dfsdm 7@ a
o § Nt s waEw ¢ WK
T 9T 1 wrawr Fr§ arara o
W awm | g ag @ g T
# a5 T AW H @A AR § Q@
FOH AST W) TA JEA K TG A
R w1 agh TgAT 9371 W 6T F Agre-
9T WET A=l # a7 A e
fawmt ag=n afew Gt &1 %1€ Saam
T8 faem 1| Fo wrewT og @ fEoown
% o A aeferatd ¥1 awas § a8
gFa § W 9w & fEn

o1 \aT SfEA g 9 frey o fass
£ &, a1 39 T F1 T F aved A
w7 § o Ay frmar & Wk e
& ¥ of ganfaa wwan 6 smow -
T g AR aR
Y g wo faen ¥ I AT FE 0 A
T ¥ wR F § W T ¥ o
¥ ¢ fs wo o Afed gw AT
F | AT WA A FACH FAALC AT
F1 I ¥ A F1 FawE g
£ W 7 g ¥t arferiie & gat
IET HIEA F T A qAA
sfawrs gor g

g % &1 mfeai &< g§rft &
Sfe FEwnt gEd T g WA
T 99 § TF Hewnt ¥ gEL SewH
AW & faw 1 T w9 e
fear ama

PHALGUNA 11, 1881 (SAKA) Budget—General 3442
< ol

T faere & qmfeas qW
g W w0 § 5 agi & wd genfasi
F arfesm ar & fag s fear ot
e ag wof ff 0 ok gm @ A
AT A Y, & A FIE A T |
afea o I Aifew A R E &
&t 7 3% frwen o W) § wh
for &g o w3 & g & avadi o oww
qg o, 13 AW ¥ ag g I #A
WR? A wWH g wEw fy @
TG AW qEvg A wEE & |
# o5z o #7 fing g wa s
s oo e w1 wwr fea A
XU AX o w1 i R -
& 7 o frar & fr ag &w & saa e
fre andy &, @ s Gwn faar
T gy mfeg

e (k) gkl 2]
¥ S K e 8 QU
c_i R AR L N S
Gla yie - Lo Ape K Uy epe
e T ]
I o S e Laly Uy
Utrber 03 e oyl ey
oSS sl g o wjal
Ja g pplae pasd B ) 5 5l Sy
ortl S o g pplae paydl
Judar = gir b & G B
W e el LG gy o
Sy s ET'M"" S i) xl
s 928 €l (i oy 1
-urt
s R e o= Pl 8l
GH R D & e Wla U gy



3443 Railway
[elaae oy2]

Ju s oy on & T W ke
LU ki S S gn e e
i s Sy e
wtt e S gl g L & WGye K
ad § g Le S cap pog
L5 A il S e
&y e A - Jale U | pedgyisy
pat O 2 fa K ogda gyl 2
oS ol gee 8 A glale
S o ay U g5 40 e cadyf
ol JO 55 1S aels (S gpda
O ot S Syl e
S 55 et ! et o - el
ooy a Ja S kS S
S ootleae 58 1S Ty penl
FE ep - gan Jla O b
s e § gl gae Sl w,
R e i I
e et - A e S i
GyS (e 65 yae B yaldane gy
P L wkde S oagly el & e
S Sy A Sy aps
WS a5 e gen B caipia
P male yluds CUa | game -2 Ly
SuSle & g0 Ui ol Slye
P
ety e e £l N
Goal gwS ol -l ke
K WS Ny ) e S bk

- e ol

2 Ll e L,"JT.J. utéﬂ-!

MARCH 1, 190

Budget—General 3444
Discussion

W aG & o moppe o
LR YRR MR SR N

ot ale b yae edy e
o By 5585 K 55 yae cgly
b =3y oad p Sl SY
Bt e U gk S
#1909 e 0= 3F e Rz
v,lf R S L AT o T
wlpdypan ¢S Ww"i‘-"
S & S o gr £ K e
Lo =B S e ey
2 p wliyas yalde eyl
-4

Yyed Sl WS pys J e

Ja ¥ e e S oblami
i s A
oS & 2 plae @5 - e
S A8 S g5 e ST e Wi
S Jn w ok oo
e R N
PER I TER TR S T ST
Sl ur el S cale
Pada B35 - b WS (pye 3inze
e S dlaslee S Cale
o onl o Bl gr Oyepe yae
W s @5 = o 5 e P
Jige DS o - e
WS d ol ¥ S P e



3445 Railway

ok Kl el e S
Wi atal) - o ap by G o
IS Ky mosade e e & e
eipdan £y gpe = et gl teS Lo
e s - by S e
s de Wy oS ol KOS an g WY
Llap & ale Rude (5 gy
TS EET | A | P I g
edla S el e - ay S
el e o S 2k
GIRR yam il - s oylsd
o g8 ke shS ol - e ap
b ugle Sl - e Jla g
PP I I KU [ I
t:--'-.t:sIJSL.ﬁ- B S ale
o8 P75 el vy &5 als U
O U W 5 ol ud X8 8 eX

- a LS Lo lags

S S S e b e
¥ owones ol cwmi Ly .
b e LTI ST R S o
ooyl gpenes - Ja Sl oE
ca Wy gy ey DS
K omale iy 5 oyl by e
2 nt Unla UNs ol wl lawo
w Ay & 6 WS (bpe i yue
Cotly 1 e haays S oUT
S o 00 gl ]y e 5l
Pt o Ut oyl e B e
oA P et e desp o
CRNTIE JEY I FEQURPYIN U PN

PHALGUNA 11, 1881 (SAKA) Budget—General 3446

Discussion
e 0 S s S L oS 3l
oy 08 5 Pl
e -2 8] 6L a e
§die Ja e wle Uyl ] S
S oaoaly g g & U Sl
W o ey e de
e o 2 g e F de
macda oy w2 S

S PR D e e
elyy ¥ S i & @
2 b BB anlia yp yhsade)
A 6y phtal] a2 K b !
CilG iz g2 oS pliben o o2y S
S Ay S Sl e g
buly Sl epley -2 (ayd plan]
- ey ] gy

ot S e W Ely e

ol € 0 e dleg e &S
b oo Fewiar e W (]
N Wi K = o e b
S Uy i gy giell o
Sl P8 e Bp Dl s,
b - A e Ly &5 1o &S
eyt Sl gl Y
Kk YywS - WS eles Ay e
- & aly ey Kk & Ip plac
o B L ol jle u""“z"'
ww’,wl_’-'-ﬁuznn)’ﬂ Leleys
bt Joemd K Rige oS Sl e
o les 5w~ P or 'l_J’b
S5 b W1 - By LeS O yal &8



3447 Railway

[ aloss g2 ]
at B e P P e e
-8 dalae K Syl gKa) e oS
S o gl oS (U5 B e i
oy ke wly o gyl W6 ke 5 58
K g ogm =y o 5y s L=
P e
a5 A 5 e S )
WRet 5 o ok ae o) ¥
W & WS iy i e -lay
A e gb | Rhae | pie gy SRy
i wnle cgmid KA Wl 5
K U e gy SRy S LS apa
ot o= P R E AR e
gy Oy ol & Sy sl
= ke gad U 0 gele G E
Uy e oy g2 & 2 &g kaia
ol = gl wlye Ut LS 2y
@y 5 sk el -y R 5
ot el I3 Uey Ly oS e
o KPS o Wl
oY 8 R o Wl ko
ARy Rigpne lyaa - La gay pllax]
€ oldy g arly L S
il e ol gyl B eBaie by & (3l
> S oK e WS ey
e o P o I ety L
A e e Je Ly 5 A8 S
2 n Mol oyl Al Ay
e S o o Lppam nnlls 2

- 0 5l

MARCH 1. 1960

Budget—General
Discussion U

LI OIS S R
- ot WS Sl e el A
W oo U gy = ol e
G e U e e ybese
ey =S BT el e Sl
—ale ymie Sy gae Jus
I e JH K Gy o gl o
aryd Sy x &yl ke
C it w ool oals prute
-8 L 5ll K

o 3 O 50 e e
Sk e p el o< e
S a R J 6oyl A e
B R
f‘-“-'”'d'# Ko —N & dladl
= Ja WS

ama Fake Sy g Jua

erlyy & U S aUS e &
A 5 e sl i it
e A oK W L iy
-0 m Y am B oSl M
o - KT ey e S daes
S pnay Yoy oS
oy o0 S I e 6 oS
2y S S am ons NS
o 1= g = g b &
A by g s e &y S S
o SE S el e
SA wyd S ey pld Db
¥ lol aps ¥ OlUs P )



3449 Railway

Or 8 My am- by & p
I R R e T
Bon e ol S pda LS
I_,.J“L;J.(E,Jl,il‘.rnlidé
Upp n 5pkd Lagl sadall o yan

‘/tﬁnﬂlﬂ(my L F
wERT, W WAt A ¥ awe wiww &
e #Y faeita feafa &1 o fax gurt
A WA § 4 awr fammwas @
w1 g foord we & 3ad 7 & auac
afg gt & W% 91 IqEvHE BT & W@|
qui: W gY qF § 1 Eifauem
% F pRuy-¥% AR Qout-ye H
Y03, Y\ FLIT &A1 AT A1 fF 18§ -%2
# to, oy ®UF @ w1 gfg FAFT
e #ftew §z ant & Fe A fF gusa-
¢ #U3 § a1 ¢mr s fr ag @
gaqr fAoemes & 1 @ w1 g oA
i gun fF st aut § goen amwe
g & fAg A g AT A & fan
et fs 9o & ) 91 § 99 =F
# a7+ & fau ¥ F qr@ @t
&Y grfr | fogs @ Y a@ d
A1 & awe § Fft g §1 A qq{EA
T Ty 97 3§ ¥ WA v g
2 O EN F A1 wEe Ay
AT G IAX @A A3 AT | A wHEAT
E t9d a5z oY ToaT ¥ fasm araaer
BT wTAEEAT § | A9 {eMe-ye A
AR & s g # faeet
WA A w4 IEA ¥, Lo FOT
! amdt ww gf § 0 @ a=E W
Y ot &afare st & swH 13w
¥ T =53 FOC A q=wa g &
A WA oft ¥ W AT A A gfr A
2 etus ¥ v oo v A afg W
ey W o B wE Y afz € o
qar A9 ¥ g s A dF w
B89 (Ai) LS—S.

PHALGUNA 11, 1881 (SAKA) Budget—General 7450

Discussion
WTHZAT § FHY FT FTLO T8F qramama H1
sfeatfirar 8, o g am # @
ft fem o & 1 Y= gmaTaTm W
a3F gETaE § oAean few g
Farfam @1 3o gfer & faame 47 & fag
aF afafa #r f fagfe & mdr & 0
fomg frarly afufa & fewfoi &
94 & T wrE ¥ afz Fon od W9 ¢
WY auE W AN W W g $
A9 ®) AOLAAA CREEY agry Ty
o @i % fear smar gy whins
ar & gEF graTaTa #Y gW WE
O qiT §Fq 9N t@a &Y wreEdr
H afg @1 &%t | = W F afg
oF & afoms g ff aegei & @
&, 9 o gt fae AT WO A
¥ fraw & ¢ & wmET a8
ONeas ®9 § HEWAT FTAT ATEA A
oYz wgw afcaga 1 frafra < srgd
4, &1 F Y qawar fd o wE #r g &
1fz s71 ¥ fa s wifaey ar | Y
it afe Tod gomew 9% & &4 § 9
FTH 394 wram w1 fawfot F aftm-
EY IHF FTT AT A9 w1 ATC A9 §
e ofs #C awar @ 1 Afer @
B Y w1 w1E Ada Ay fAwer 1 &
WTIFT UF § IAEW AT WAl E |
gurt fecdy fafreet agma & oF wsq
& I ¥ ag amar a1 fF WY w1<0 e
THo Wlo WA &af W HH
ST F it TTETdl #) q@AS § 06
T T A A Ao ) I we
q7 fF Tag EH St AT A 0§
o1 IAHT TF wrar frwen S+ T @
& wmw @ feen faedod §
oz & aw1 Y feren & aram w7
¥y A g wwa § f Y a aw IR
forwe & wEEs A AT OF | gEA AfT
a 9 ¥ Fw aiv Fra w1 ot
qeddrT grm 1 & e g
G4} wgm ¥ fis WiKe dro qHo o



3451 Railway

[ st Ao )
w fomen & oA w1 oW oW @
fomem ¥ wwEl A w0 0 W
waTdr agi o Y wEi @A | -
wn wex o gfez & ofr forrer 2w &
IR T AE & awAT | qW T
o .fF ©F wwe< g § firsren o
g WX I ot foird £ § o 9
wg1 ¢ fa ag ot w@ a9 ¥ agwa @
2 wfy ftam T w R EmA
& w@AE o AT @ A1 T weatm
wa # ogaar foren & oA €
wrasgwAT 1 agr A% feslt  H of
UF MAET WAT 399 gT9H F AW
T @ aAg T wE w4y fe
IAH E & Fgtant ® s femm
S Afed wa wgy A @ & R awH
I FHEEE &1 6 FaE fear omom
faman @3 & ¥rf @sam aY 2 Wk
WTe E1e Tde Hio ®1 foreaT T aray
FIET A W IAF & 419 41
fT A3 § AT ATOAT | AT FER
T FT TW AT T AT F1 AT FHAl

2

|l atg 7 za &y # f5owm
oAl 9T 93 2 21EW Zfa| & qrex
G §T 48 4% @14l ¥ @ @ g |
ag sad ardnn 1 g & fF I 2ad
& fo g3d1" &1 Fraegwar gEr ) ST
@iaz g ®1E Tar Ta amr g w e
FAHAt @ar g1 1 AfFA FAw tEd
weAl & g aar & fau amEi A
weqT § 4 g g A § 1 A g
FaRar fF 3T Fro 6 $1§ qrEvawa
) gxoEmT T 0% gRr A 9
enrArT mfgal & F9g a9 a1 IRA
ifaa @i wa &1 v @ wfew
WA ZTEA Efasl #1 g< =2 7w/l
AT ATAT E | 3H THA A a=q B

MARCH 1, 1960

Budget—General 3452
Di i

o1 % &1 W O A STEw
fog o %% § 1 vw oo oA
Harem %t fadw ®=q ¥ FEE @
ey |

§ wifiea #1 fawfi & afoms
W|ET TG FAEA TG [Wh FAT
g1 ¢ 1 Afew sEw wdwlEl ¥
|y w1 v &2 A gt @ 1 4 qwwan
g twa sgwfa) & o= o vt &
frafor & fau o wom & 37 @F
eqfag & & g § 1 WE
FAAT Fgd & oo &1 F=m st
1 W g, afwa AT Fw oA a9
gant firw & f o8 @3 Fanfog & amg
foemae w7 o¢ fawm e sran & &Y
ITF AT AT AE E AT | Ao
R, ATE qAFL qleE g fw
it Y I9F T vE 3% # agfy
Hadgr i FEr ¥ fm ag aoe
¥ FHAT § A AEw geer & fR oA
fat Saare F AfeT & mrer ofr IAF
arg ZF femm amar & sl Y a0
Faar &1 faar F1O0 F@w oF W@
F1 Fifzw T AR 7 wew foar o
HFAT § | A WETAT FT FLATAT AN
gewa a%g | few Fw & 99 Al
& we fear T @ A w0 A A
8 "% 9T 1A TUWA F1FE0
Far & forg g o 7t fovar o awam)
wrafaar @ & T, Wow W@ T,
e tWE wawifat F g owfr ofr
¥ & AU F avg swAgre fear
wET & | gW auRd 9 5 ¥ e
AT F T TG & At ¥ fa=r w4
= vHEafamaz arE F7 ®F §¥c o
wfersma A1 w32 2( R ) = i
¥ SrF atg & w g v A
(e FHET afa F 7 Y oag S
g g% &, AfFR Wt gETd Fwrdr



3453 Railway

feft wrwmwr & wrew # f wemw
aTE FF § A TR WAt w0
TR GAHT aTeE grm fe sl
saaifeEt & st wre ¥ faez s
are fan $1 FTHTT wY wud oW e
Y oA & fF T AT w1 e
T & fow wad w9 97 9T 32 @ HT
T TN FHET FT T G w1, A
TR 3 39 97 wfa &7 § 5 qoe
fasft wrwm & feamme weame w0 aE
fear | W T wEAr 2 e fade
arrEe & faene weama o w5
A ¥ owme ¥R o F A
gwwan fr wenfa 1 q@n afcamr £
STl &1 ST T ey fadedr
wmww § favg ooim goar § wfa
oYA §¥ET Y AMON Fed £ A1 H
FUAAT § FEIC &1 IAH T@0G FEAT
Afew | AT ST EAET F A E T
sgfaa o1 W @ fr 4 sgafEt &
Feen T aTeA F AT A A ATaF F=wr
g Ao frmmormn g fe
o I 97 qAfa=r fm am o

7Tt Yo WA W 3 g
&1 Y geaw fFar @ Y I @ a@
9T ¥HHAT 9% 41 3 5 5w a0 w1 a8
guzar Afl g% 1 W 9T § ag WA
atg f ot g #r afomar T 10
I T AT A CF gAEAMT F1 T
yarfoa &t 8, fawr ¥ @@ Ak @A
qUEAT, 77 W= AET far man §, TR
Y i giear &1 97 fear mar @
w1 3w afouman & s fre @-md
Tt Rt AT Ay & oW § arl /Wt
&7 1§ g1 9T IW TeAr ¥ g gy
wit/waar SwY &1 aw St g 51/
TR {19 AT T A7 TH § TAT
mafa fr @it g 1 & ag saen S1gar
g s 7 o w1 & fis w1 7 e
€ gf, &t ®v o ofoma & wEn
wE aft e A gt

PHALGUNA 11, 1881 (SAKA) Budget—General 3454
Discussion

TF I IE W AR ¢ o
gied ww g T §, 3w TR &
¥ g1 &Y, W T wfEl & s
ST ¥ FXT | F FEEAT A §
f& ag &g &1 0 T gieAE
wx gt & o 71 76 # daa @ W
o g A ST geeaE g o,
& aam ¥ gt Of ok 3w & fom
FHAT A A 47 W g
gaam & gl &, wom Wy, a1 A
frdz & fF s ARw w1 el
qrad 2% #F gETE AGN § 1 OF A
A 37 Wt oY 7 Fea & wfawia:

§ qEIT : FAACCET T FEIAGAY
& wrow wfea gf & A\ 390 A W@
wgr amar § f6 S goza ww gt €,
& <vp dai @ gt @, A tw wEt@
F gea waw & Fon | 70 HaE
¢ 5 o @ gie & gl ¥, W
&g 1= & aman S , afe 9=
gueAT 37 Tt §, a ¥ st A
M T A ar A fr
®1 &= # 7 A1 Ag A g T
¥ fase & T e Wi g/t £
# gg 7@ " e goe gRt § )
7 fraae & i geieamd #r ot @ Wi
S A FaEAMT & &7 3T EF
AT, ag I FEAIE # ger q
gieATd g A &Y AFAT | g e
¥ wgr mar ¢ fe st ) garr
® wrow gz g€ § ) AR F ww
& frdga o wgan g fe wore s
1 ® oF o &), fo ¥ wgeft
®t Fw won qar g, 7 offeaft
ot 2 i form & gie @ & wiafoer
wiaTd §% WR s A A, 6
e w1 W T A T W
forg sttt 31 w7 Y et o fa=re
Foam wfgw |

et fefem § gl 2
9T gHedr EF @R = T | | w



3455 ’ Railway

[ ava]

qafes Fifomm a1 1 Fgd & fs 1 W
mfeat o & wre o T o awmr
¥ wfeedz e awex # g oAy
& weia frer faar man | W ag
wifeeeve 29 AT Fgan & fF 2
AT & W § A wwr i g,
I9 #) wrET W @ O 9 7w w5
HEA & w7 T ¢ 9 5 a8 wnew o
WTAT AT | ST AT WY Y FT
gz g A W A &% aw g, @
ot wfelz 2w W Wt A
¥ wer F< fagm v )

# 7 fagd awe waw ¥ fawrae
& ot fF St AU ®w a9 &, FAAES
1 39 Y foer aff rord 1 A gEIwRY
TemEe F41 fou 5 g0 faaet 1 o
& o fF a3 7w & 1 W W
T 37 fraei #1 a8 9 & R
o fagsi @1 &% @R & oew A @
wFAT, T gUSAT g0 | FAT dEIA
AAL F1 gL AT 2 %, fow
gerar fear o @ @, weAw # ot
T &, 9T HATHT F1 T AEY F awA
&1 = it & s i wEa
a1 F<E At #r g e @
o o1 gt | F @ wAt o & Faw
e fF ag @ sgrpfa & @ o
wTAeT 9% faar 11 W I A e
F 7YY o AT W A8 8, AR
7 oF araw & Afew g faaw w7
& 97 %1 firefr i At T A
W #1 opez O W &, oA &
waTaur W I gE &, O 9T A
AFTAT F1E ALY FOW | 4g GHE OF
wfal & fasg wndardy sr #
@ vt oft ¥ gra waga wof, W st
e o §, o § s # gt
& wron 7Y, fagwl & s, 39 wefa)

MARCH 1, 1960

Budget—General 6
Discussion 13

| w4 & Fror, foa 9 § w19 77 £,

iz g MR IA F A A FgrAfa
& fa=re Fom =fzw o

&Y gAY FHAE wGr 77 T
®REl wAAAfaF Y ¥ AT
H go 718 BT FT FILA CFFAA q=74T
21 T & forw gart Yo WA awrd
& a7 &, afem mft o gure 71 aga
AN g | 99 Wi e famn s
=g |

Shri P. G. Deb: (Angul): Mr, Speak-
er, Sir, I have heard the speech of the
hon. Railway Minister with rapt atten-
tion while he presented his budget for
the year 1970-61. 1 have also care-
fully gone through the papers and 1
find that very good figures have been
worked out in order to make out a
good case of a difficult bargain, At
the first instance, I wish to point out
the aspects regarding foreign loans., I
find that a loan of Rs. 85 million dol-
lars which had been received in Sep-
tember, 1958 was fully utilised by
March, 31, 1959. Again, a loan of 50
million dollars was negotiated with
the World Bank in July, 1959. In
addition to that, a further negotiation
for a loan of 30 million dollars has
been finalised from the Development
Fund of America. When adding these
figures, one finds that the Indian rail-
ways are going to be under the grip
of heavy debt-loans of 185 million
dollars. Therefore, I fail to under-
stand why no mention has been made
in the budget speech regarding the
ways and means for the repayment of
these loans.

I am particularly intrigued by the
Railway Minister's suggestion made in
paragraph 32 of the budget speech.
I quote:

‘We are now self-sufficient in
respect of steam locomotives, with
steady increase both in the num-
ber produced and in the indigen-
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ous content. The standard of

manufacture is high and our costs

are competitive.  Similarly, in

respect of wagons and coaches, we

are self-sufficient, and here again
- we can build for export.”

The financial implications of this
probably need to be more carefully
worked out for the benefit of the
Membe:s of this House. That, I think,
will be helpful in reducing our ap-
prehensions about the Indian railways
getting inlo heavy foreign debts.

Next. I wish to refer to the last
year's budget speech of the hon,
Railway Minister. He had then dec-
lared that a realistic assessment of the
financial position will only be possible
about a year hence. That means it is
this vear’s budget which will reveal
the financial position, But going
through the budget papers, I find that
the wovking of the railways has not
been handled on proper lines so as to
enable higher productivity.

13.15 hrs.
[Mgr. DEpUTY-SPEARER in the Chair]

Not only that. The practical assess-
ment so made seems unrealistic and
thus invites criticism. When we see
the budget at a glance, we find that
the figures show a short-fall of Rs, 4' 17
crores and Rs. 8:58 crores for the
years 1958-50 and 1959-60 respec-
tively. For the year 1960-61, it has
been assumed that there will be an
increase in goods traffic to the extent
of 17 million tons. So, it appears that
it has been done more out of sanctity,
in my opinion, for the figures of 62
million tons which has been fixed as
the physical target for the second Plan
period. I therefore have genuine
fears that the expected additional re-
venue of Rs. 27 crores is not likely to
be realised.

In the light of the above background
this supplementary levy of five naya
paise per rupee is obviously illogical.
At the same time, T wonder why in
this regard the Railway Minister has
found it necessary to go agaminst the
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recommendations of the
Committee, . . . .

Mudaliar

Shri Rajendra Singh: They have not.

SBhri P. G . Deb:......which had
clearly indicated that further increase
in freight rates was not desirable.

Shri Rajendra Singh: There is a
mis-statement on the part of the hon.
Member. The Mudaliar Committee
recommended a large increase in
freight rate. It was the Railway
Ministry which did not conform to it

Shri P. G. Deb: The Mudaliar Com-
mittee indicated that a further increase
in freight charges was not desirable.
Apart from this, there is another as-
pect to this increase of levy on goods
traffic. It is discriminatory in so far
as the Government departments have
been exempted, while the private sec-
tor as a whole is sought to be subjec-
ted to a position of disadvantage. On
the other hand, there is rather a nega-
tive attitude towards private business
and commerce, All this goes against
the declared policy of the Government
that the private sector will receive all
patronage and encouragements. As
such, I think the matter requires s
sober second thought at the hands of
our hon. Railway Minister.

Next, I would also like to refer to
the complaints on the railway admini-
stration that there has been diversion
of high-rated goods traffic to road
transport. Apart from the discrimina-
tory and stepmotherly attitude on the
part of the railways towards the ordi-
nary businessmen, the administration
has failed to assure security for goods
booked on the railways. Annually,
the administration pays more than
Rs. 3 crores as compensation, but the
actual value of the goods logt must be
much higher. Therefore, it is the lack
of security coupled with the high rates
which leads to diversion of goods
traffic to road transport.

While referring to the problem of
corruption on railways, the hon, Minis-
ter has observed in para 43 of his
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budget speech that the problem of cor-
ruption "is a reflection of the general
morality in the country”, By all
standards, Sir, this is a defeatist note,
which is further bound to reduce the
confidence of the business community.
Therefore positive measures are re-
quired to be taken to strengthen the
vigilance organisation, If possible,
some sort of goods insurance schemes
may also be introduced by the rail-
ways.

In regard to passenger traffic, there
is the problem of security. Safety of
passengers in trains has reached, in
my opinion, the worst level, In the
last few months, we read in daily
papers the news of some railway
crimes or other—collision, derailment,
etec.—which are on the increase in all
parts of the country. I, therefore,
suggest, Sir, that immediate enforce-
ment of railway police may be under-
taken. Much time should not be lost
in the formalities of negotiations as
referred to by the hon. Minister,

Then, Sir, 1 come to another pro-
blem. I am glad to see that the
volume of work in the railways has
much increased, and so, they have
earned good revenue too. But simul-
taneously, the working expenses have
also increased rather disproportiona-
tely. This aspect of the Indian Rail-
ways will require vigilance and a care-
ful probe., Any neglect in this matter
will have serious repercussions on the
development programme of our rail-
ways. This has a definite bearing not
only in terms of the economic develop-
ment of the country, but also has to
be thought of in the context of threats
of war from our Himalayan borders.
It is all the more from the defence
point of view that there should be a
network of railways all along the
northern borders of our country.
Means of communications by railways
is a major factor in times of war and
our railway positions in the north
should be made sound and well-knit.
Let me go on to stress it by saying
that as far as our border in Ladakh is
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concerned, the last railway head is
Madhopur. In Himachal Pradesh, it iz
Simla and Kangra. As far as Tehri-
Garhwal is concerned, the last railheag
is Rishikesh and Dehra Dun. In NEFA,
it is Tejpur. All these lines are at a
distance of between 300 to 700 miles
from the border. I would, therefore,
remind the hon. Minister to consider
my view-points and make headway in
the matter.

Sir, coming to the regional disparity
in railways, 1 wish to say something
about my State of Orissa. The con-
struction of the railway line from
Rourkela to Talcher via Barkote needs
immediate attention of the Railway
Ministry. The work has begun no
doubt and funds allotted for the con-
struction of the branch line from
Rourkela to Dumaro. This is the line
I refer to and its extension may kindly
be made to Talcher via Barkote. To
my knowledge, Sir, this line has been
fully surveyed and in order to deve-
lop Paradip port in Orissa, the con-
struction of the whole line should be
completed during the Third Five Year
Plan. In the beginning it may be for
goods traffic only. If it is done, it will
accelerate the industrial development
of Northern Orissa, and exploit the
utderground wealth of that region to
the utmost in order to feed the Para-
dip port, which is expected to come up
soon. The answer I may get from the
other side is, the Minister may say
that due to lack of funds, this con-
struction has not been able to come
up. I may stress it by saying that
this is a typical case, as it affects the
railway and the building up of the
Paradip port. Here I recall to a state-
ment made by the hon. Minister for
Shipping, Shri Raj Bahadur in this
House. He said that to build up a
port, its hinterland has to grow first.
He said so during the discussion on
Paradip port, in this House. Under
the circumstances, I hope the hon.
Minister will give priority for this
new branch line and recommend to
the Planning Commission for its inclu-
sion in the Third Plan.
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One more point and I have done.
There have been concessional rates for
fruits. I suggest the concessional
rates should be extended to vegetables.
Vegetables are common man's need
and so freight charges on them should
be reduced. After all, fruits are
luxury goods these days; vegetables
are a necessity for the common man,
So, this concession on vcgetables if
made, will help both the consumers
and the farmers of our country. I
hope this suggestion of mine will also
be considered and noted by the hon.
Minister.

Shri Joachim Alva (Kanara): Sir,
for ten long years, I had kept quiet
and never toock part in the railway
debate for the simple reason that I
thought it was a matter for experts
and specialists or those who had very
very overwhelming grievances, I
had suppressed my own overwhelming
grievance in the sense that my consti-
tuency, Kanara, has not got a railway.
Now it looks as if I have to be as
effective and aggressive as I can, for
silence does not break the walls of
the Railway Board ;

Mr. Deputy-Speaker: But not ag-
gressive to the Chair!

Shri Joachim Alva: I am very much
handicapped; I was very keen that
you should call me when the hon.
Minister was here, Now the top-rank-
ing members of the Railway Board
have also gone for lunch, with the
result that I will not be able to break
down the walls and fight my case.

My case is very simple. Karwar is
blessed by nature from the mineral
point of view, natural point of view,
harbour point of view and from the
electric power point of view. It is a
unique harbour and right in the last
century, Tagore expressed his admira-
tion for Karwar in his autobiography.
The previous speaker referred to the
Minister having stated that the hinter-
land must be improved. We have one
of the wealthiest portions of land in
Karwar. Karwar has very rich hinter-
land in the sense that there are moun-

bauxite, manganese, iron, areca-
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nut, coconut, cashewnut and so many
other natural gifts. All that wealth
seems to- be ignored by the Railway
Board.

I want to know whether a single
member of the Railway Board has
ever attempted to go to Xarwar. They
go in the saloons. We have our lunch
at 4 o'clock in the evening and dinner
at 2 o'clock in the morning; we may
be eaten by tigers or cobras or drown-
ed in the river. This is our life in our
constituency. I want to know whether
the hon. Minister or any member of
the Railway Board has ever stopped
there and taken a bus or even go
walking, as we do as soon as the
Parliamenl session is over. This is the
normal life of an M.P. in one of the
largest constituencies in India. I hap-
pen to represent three of the largest
districts in India—Shimoga, Belgaum
and Karwar. As soon as the session of
Parliament is over, it is very wvery
difficult for us to reach our place and,
in fact, we have escaped death many
times, sometimes by attacks by cobras
and phythons and sometimes by fall-
ing of the large boulders during the
monsoon. I would like the Railway
Minister to go there with a box of
python and snake injection in the car
whenever he goes there. If the Rail-
way Board members, officials and even
Ministers halt at Hubli and do not take
the trouble of going farther and seeing
the troubles and worries of the peo-
ple, then nothing can be done for the
people.

The railways have now come right
up to Mangalore. Why should it not
be extended right up to Karwar?
Mangalore is being given everything
for one reason or another. Even the
transport Member of the Planning
Commission seems to be very indi-
flerent towards the claims of Karwar.
They want to dump everything on
Mangalore, which has not been bles-
zed with a natural harbour. First of
all, we have got a good harbour. Then
v have got unrivalled electric power.
My constituency has got the largest
electric power units of India. Jog
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falls is one of the biggest water-falls
in the world. Electric power is so
near us. Then we have got the largest
paper-making plant of Asia right now,
which our friends have established
with the help of the Government of
India and the American Financial
Industrial Corporation. The West
Coast Paper Mill is the largest paper
mills, perhaps of Asia. What factories
have Mangalore got? Although it is
my native place, let me say that the
factories round about Mangalore can-
not be equal in productive value to the
factories in my constituency. ‘The
progress that we have achieved during
the last ten years is tremendous. The
largest ferro-manganese plant of South
India is in my constituency, One of
the largest plywood factories is also
in Dandeli, my constitueney. Still,
you do not give us a railway. There is
a Kada-kada-kada railway, owned by
the forests, which travels fifteen miles
an hour. I wish the members of the
Railway Board travel on it one day.

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): What is
the name of the railways?

Shri Joachim Alva: It goes 15 miles
an hour. Probably, you have not seen
it. When the hon. Deputy Minister
went to Hubli he said that railways
to Karwar cannot be given even in
the Third Plan period, because some
of the interests there pulled him.

- Therefore, he said “you all go to
Mangalore”. Of course, he denied it
afterwards a second time.

Shri S. V. Ramaswamy: I strongly
protest against this insinuation. It
is not correct.

Shri Joachim Alva: In Hubli you
denied it. Whatever it is, I want the
railways to pay more attention to
Karwar. *

Mr. Deputy-Speaker: Did the hon.
Member make the choice of selecting
that constituency or did the consti-
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tuency find out the hon. Member as
a suitable member?

Shri Joachim Alva: If I do not
get the railways, next time I shall
not be in my seat, because they will
throw me out, and they are right.
They are right because they are now
suffering a lot because of the absence
of railways. There are no bridges
and they have to cross rivers, forests
and hills. They have to lead a very
very hard life. That is the condition
of the people of North Kanara in
spite of nature having blessed them
with plenty. Karwar has the most
powerful light-house in the Arabian
sea. I shall read a note:

“Karwar is the only port pos-
sessing one of the highest and
most powerful light-houses in
the world situated right opposite
Aden and serving as one of the
most valuable navigational aids
in the Arabian See, It is also
the most seaward light-house in
India."

This is from the Parliamentary
papers of India Office in April, 1859.
Unfortunately, until I came to this
House, there was no file about Kar-
war in the Railway Board. The file
started only after I came here and
then it was kept moving. Now, this is
what is mentioned in the Parliamen-
tary Papers of the India Office in
Apri) 1858:

“l think we may safely say,
there is scarcely a harbour in the
world that has a more remarkable
collection of advantages than this
would have considering (1) its
position in respect of sea and the
country; (2) its security; (3) its
accessibility by sea; (4) its im-
provability; (5) its climate; (6)
its connection with internal com-
munications; (7) its sanatorium in
the neighbouring hill and (8) its
freedom from any drawback. That
such a harbour should be placed
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opposite such an opening in the
ghats leading to such country with
facilities for internal communica-
tion, is most remarkable and i
would seem to be madness 10
neglect so great advantages™

This was said by Sir Arthur Cotwn,
and it is found in the Parliameniary
Papers of India Office of April 1858;
mind you, it is by a foreigner and
not by an Indian!

In the last century some surveys
have been done by the Madras Rail-
way, and they were done 85 early as
1872 or before. There were the sur-
veys by the Government of India Cuom-
mittee and the Madras Railways in
1872 and 1861 respectively. They have
stated:

“Karwar railway would be one
of the easiest and cheapest ghat-
railways in India.”

Not only that. The Karwar-Hubli line
a distance of 93 miles, would not need
even a single tunnel. That will keep
down the cost. Further, the steepest
gradient would be 1 in 50 and the
trains could be hauled by a single
powerful engine.

Then, Karwar is the nearest port to
the rich cotton producing areas along
the West Coast. Apart from the Jog
Falls, there are iwo other rivers there
which produce cheap electricity and
thereby give great support to the hin-
terland.

The North Kanara district, which I
have represented and which is a part
of South Kanara district, is infinitely
richer in resources and nature has
blessed it with everything more than
South Kanara. All the same, the ad-
ministration seem to dump everything
on South Kanara by a set of circum-
stance, by a set of cliques and by
manoeuvring. South Kanara is my
native district and I would like 1t t0
prosper, but it should not be at the
cost of North Kanara which 1 repre-
sent.
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The people of North Kanara are
very very poor. Rather, the poorest
people are living there. They gave
a wonderful fight during the freedom
struggle, much more than was dune
by South Kanara, and Mahatma
Gandhi complimented the taluks of
Siddapur, Sirsi and Ankola for their
magnificent work. Two hon. Ministers
of this House who come from the
South, Shri Karmarkar and Shri
Diwakar, though they did not belong
to North Kanara, when they wore
underground workers in the freedom
struggle, they were in North Kanara
district, and they have given a very
good account of what the people did
at that time,

Then, the hinterland of Karwar is
very rich, and the cheap electricity
available there will make it richer
still.  We have also got the best leak-
wood there. We have got cashew nut,
arecanut, bauxite, iron and man-
ganese. We have got plenty of man-
gancse mines. In spite of these re-
sources being available there for a
long time, I want to know why the
Railway Ministcy has slept over this
subject so far. Why is the Railway
Ministry so indifferent about this sub-
ject?

When Shri Lal Bahadur Shastri was
the Railway Minister and he visited
North Kanara he was so much im-
pressed with the need for railways in
my district that he asked “How many
miles of railways you want?” He was
seriously considering the possibility of
giving Karwar the railways next year.
Unfortunately, the Suez trouble inter-
vened and everything went back. With
all his gondwill and sympathy he could’
not help us. He was very serious in
the sense that he wanted to give us
the railways. Thereafter, it seems that
everybody has gone to sleep. I want
the Railway Minister and his two
young and energetic deputles to take
some more interest in the matter. If
only they take as much interest in
Karwar as they probably take on
some other lineg the problem could
be solved in no time, I want the Plan-
ning Commission and the Railway
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Ministry to give more attention to
this problem. Y¥You can have a line
from Talguppa to Karwar via Sirsi, a
distance of 35 miles, or Karwar via
Haliyal.

We have got a very good forest
wealth there and vast timber re-
gources. A foreign pharmaceutical firm
has come to Karwar and they have
found a remedy for heart troubles, and
that remedy is now very well-known
to us. They have found from the
forests of Karwar serpentina, a herb
used by the pharmaceutical industry.
Government is not tapping the re-
sources of the lorests and, at the same
time, they are not allowing others
to tap it. Karwar, Nepal and Assam
are the three arcas which are abun-
dant in rich forest wealth. Crores of
rupees are being collected by .the Btate
Government as revenue from these
forests.

Such being the state of affairs, 1
want to know why we have been dis-
criminated against all these years,
when we have such abundance of
wealth and when as early as 1860
when we were under the British rule
they had prepared a memoranda and
plans about the construction of rail-
ways in that area. The Railway Minis-
try had not even a file on the subject
until I took up the matter. I would
request the Railway Minister or Rail-
way Bua!.'& members to pay serious at-
tention to this question and make a
visit to that area. But, then, they
should not go there in a saloon; they
should travel like all other Members
of Parliament. As I have indicated
earlier, when we go back after the
session, it is a strenuous journey with
dangerous possibilities, with 4 0" Clock
lunch and 11 O'clock dinner, in
the midst of forests infested with

tigers and pythons. These are the

troubles not only of MPs. but of
other people also. Of course, the
higher officials do not take the trouble
of going lo that area. In spite of our
talk about the welfare State, this posi-
tion has been obtaining there for all
these years. Karwar, above all, is on
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the border of Goa. Marmah in Goa pros-
pered as a harbour because Karwar
was neglected. Whenever we ask for
a ship-building yard, because we have
got other facilities there, they say:
you cannot have it until you have a
good harbour. So, they give preference
to another place which has no natural
beauty. Mangalore dogs not have been
even a natural harbour, still you give
afl facilities to Mangalore at the ex-
pense of Karwar. It js the duty of
the Railway Minister to look into these
things and see that justice is done to
Karwar. I want to know whether the
Railway Ministry has ever approached
the Transport Ministry to see that
they build a port or harbour there.

There is not one harbour or port....

Mr. Deputy-Speaker: The hon. Mem-
ber's time is up.

SBhri  Joachim Alva: Just two
minutes more.

Mr. Deputy-Speaker: The hon.
Member wanted only seven minutes. I
have given him fifteen minutes. Still
he is not satisfied.

Shri Joachim Alva: Just give me
two minutes more,

‘There is not only Karwar but there
is Bhatkal Kumta, Honaver and
Tadri. They are very natural har-
bours. The British experts have said
that in Bhatkal you can build two
ship-building yards.

This is the state of my constituency.
From the point of view of conveyance
it is a hopeless State. We have no
birdges. The birdges are also coming
up slowly. There also are vested in-
terests to see that bridges should not
come up. It is time that this Parlia-
ment the Railway Ministry, the Trans-
port Ministry and the Railway Board
took interest in it. I do hope that by
the end of the year one member of the
Railway Board will go down to Kar-
war and see al]l the difficulties of the
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people. 1 also hope that perhaps in
the next year's budget there shall be
provision for survey of lines. I hope
the hon. Minister will say something

about Karwar when he makes his re-

ply.

In regard to the Alnaver-Dandeli
Railway we asked for strengthening it.
There  are three large factories—
paper, plywood and ferro-manganese.
How are they to move their goods?
We asked for strengthening the rail-
way track. They say, *We want Rs. 50
lakhs." ‘The Railway Board has not
got Rs. 50 lakhs! If they spend Rs. 50
lakhs, they will not be altogether lost.
That will be recovered by way of re-
venue. But they do not want to
strengthen the railway. They want it
to remain as a rickety and crockety
railway, The bridges just get blown
up. All these valuable goods are left
stranded.

One more word and I have done. I
was in Kashmir recently. I paid only
one visit to Kashmir. I would frank-
ly say that the needs of Kashmir are
even greater than my own consti-
tuency. I do not know why Kashmir
is not linked up by railways with
India Why is Jammu not linked by
railway with India? I think from
Ambala to Jammu via Pathankot, con-
stitutes one of the most heavy traffic
areas for bus, trucks or any kind of
vehicular traffic. It is littered with
vehicular trafic. 'When the prices of
tyres are so high, when tyres are
blackmarketed in Pathankot and when
all the truck manufacturers com-
plain, it js time that the Railways
consider that Jammu and Kashmir be
linked by railway with India because
the security and wealth of India is con-
cerned and the State of Jammu and
Kashmir has a lot of wealth.

Shri Rajendra Singh: Mr. Deputy-
Speaker, Sir, so far I have not yielded
to anybody in my criticism of the hon.
Railway Minister and his Ministry.
But 1 concede today that during the
past one year the hon. Minister has
shown greater awareness of his res-
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ponsibility and has shown his respon-
siveness and willingness to discuss and
resolve difficulties.

Dr. Krishnaswami (Chingleput):
Because he is a Bihari,

Bhri Rajendra Singh: No, not that
What I am sincerely feeling I am tell-
ing the House.

But I must hasten to say that I do
not share the note of persuasive buoy-
ancy and optimism which is found in
his copious speech. I find that in spite
of optimism and hope that he has ex-
pressed in the performance and the
soundness of the Railways, the rene-
wal of tracks, overaged engines,
wagons and coaches would continue to
haunt us menacingly in the years to
come. Its inability to provide and
achieve whatever has alrcady been
provided so far as remodelling of
yards, putting up of lines, exira lines
to hold wagons and absence of modern
devices of signalling and interlocking
would continue to cause operational
inefficiency. From the report it is evi-
dent that the operational efficiency is
almost stagnant.

* But apart from that what disturbs
me most and causes in me a sense of
distress and alarm is the low rescerve
of Railway finance. On a close perusal
of the facts 1 find that this difficulty
has arisen mostly because of the hap-
hazard and chaotic fashion in which
road transport is coming up. Road
transport, instead of being a supple-
mentary and complementary mode of
communication and a sort of feeder
service to the Railways, has become
in fact a competitive service with the
result that incomes which could na-
turally have flowed into Railway fin-
ance are today going out to road
transport.

Last year the Masani Committce re-
port was given to us and many of us
at the spur of the moment were taken
off our guard...... {Interruption). 1
am coming to you. Many of us just
pleaded a wTOng cause. i
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An Hon. Member: What?

Shri Rajendra Singh: I am coming
to that.

In this country when we are passing
through a difficult process, all speedier
developments of modes of transport
have to be arranged in such a fashion
that there is no conflict and competi-
tion, rather each mode of transport
serves to supplement and feed each
other. But instead of thal, road trans-
port has come mostly as a competi-
tion. Today there could not be an
approach of competition and the ap-
proach of sovereignty of the consumer.
Today there can only be one approach
and that is the Central approach to all
these things. But I understand one of
the arguments, which my hon, friend,
Shri Mathur, made last year is that
this road competition has injected into
the Railways a sense of awareness,
freshness and of being alive to its
own responsibilities and then to de-
vise measures so that it could effect
improvement in the time factor and
at the same time improvement in the
pilferage situation could be made. To
that extent I agree. But the question
today is of a planned development
and not just of unplanned develop-
ment, or, what you say, of competi-
tive development as they have in
other capitalist countries. You must
not forget that Railways happen to be
the biggest nationalised jndustry and
all approaches to it must emanate from
that angle.

The hon. Speaker has asked that
people who are engaged in trade
union activities in the Railway should
give suggestions here in this House as
to how to stop pilferage and corrup-
tion. 1 deem it my duty, in response
to the call of the hon. Speaker, to
make my suggestions, but I shall do
so later on....(Interruption) in the
course of my speech. No, no, today I
am going to do it.

Then hon. Railway Minister in his
speech has stated that his efforts to
unite the two Railway federations
have failed. It is a very unflatlering
reflection on the hon. Railway Minis-
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ter because on the floor of this House
every time that he appeared he assured
the House that as the Community
Minister was responsible for bringing
about one federation, his effort was to
see to it that he will also bring one
single federation in the Railway. A
judge was appointed to find out a pro-
cedure so that these two federations
could be brought together and a res-
ponsible and healthy trade unionism
was brought about in the Railways.
Every time the NFIR, which happens
to be a rival of the AIRF, was called
by the Judge, it evaded, it defied,
and its defiant attitude resulted in a
sense of desperation and the Judge
threw up th esponge. (Interruption).

Mr. Deputy-Speaker: Order, order
The hon. Member speaking had to ask
twice or thrice for silence. I do not
know whether it was a request.

Dr. Krishnaswami: He wanted
water.

Mr. Deputy-Speaker: Water he
wants now, but quiet and silent sur-
roundings must be assured to him.

Shri Amjad All (Dhubri): It is as

quiet as the grave, Sir.
Mr. Deputy-Speaker: Not so far.

Shri Rajendra Singh: He has risen
from the grave,

Shri Amjad Ali: He wants water
only. It was not hot.

Shri Rajendra Singh: The NFIR is,
in fact, a projection of the Congress
Party and it has the belief that what-
ever it does, good or bad, it has the
support of the Congress Government
which will continue in spite of its mis-
behaviour, in spite of its nonconfor-
mity to rules and procedures, in spite
of all the bunglings that it indulges in,
and that is why, in spite of the fact
that the Railway Minister made a sin-
cere effort, in spite of the fact thau
this House expressed a genuine desire
to merge the two federations and have
one federation which will be more in
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and in the interests of healthy growth
of trade unionism, the NFIR repeated-
ly defied it.

What is the solution to it? I have
suggested the solution many a time on
the floor of the House. Let us forget
these two federations, invite the rail-
way workers to have a referendum,
irrespective of the fact that they be-
long to one federation or the other,
and elect office-bearers of a new fede-
ration which will be recognised as
being representative of the railway-
men. I think this is the most genuine
and just solution, but I do not know
whether the Ministry is going to con-
cede it. Just to confess in a report
that your unity effort has failed takes
us nowhere.

I do not know to what extent this
House is aware of the fact that the
General Managers have recently dis-
missed a large number of railway em-
ployees without giving them the faci-
lity of answering the charges framed
against them. Some of the Members
have mentioned it. The Deputy Minis-
ter, in the course of a reply has said,
that in order to eliminate corruption,
the special powers of the General
Managers have beon invoked to throw
out the erring employees. [ would
have been happy, I would not have
any grievance against anybody, had
this principle been applied to one and
all irrespective of the position one
holds in the administration,

When my leader, Shri Asoka Mehta,
was arguing for the establishment of
a tribunal to go into cases of corrup-
tion against people in high places,
the Prime Minister and Leader of the
House could not have even the pati-
ence to hear him, He flared up and
said: where are those charges, where
are those allegations? He said he
would enquire into them and if he
found that the charges were genuine,
it could be submitted to some person
of the judiciary. The great Prime
Minister, addressing the Rajva Sabha,
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said that nobody could be considered
guilty unless it was proved so.

Shri M. C. Jain (Kaithal): What is
wrong about it?

Shri Rajendra Singh: I do not say
there is anything wrong about it. If
this principle holds good here, it shall
hold good in the case of Class III and
Class IV also. There cannot be two
standards, one for the people in the
lower grades and another for the Min-
isters and big officers. That is my grie-
vance. Let the people who have been
found erring in the railways be
brought to the court, I have no objec-
tion, but if you feel that taking them
to the court is not going to give the
desired result soon, Ilet this principle
be applied everywhere.

I know of many cases of officers
where corruption has been indulged in
openly, * ¢ * *

Mr, Deputy-Speaker: Let no names
be mentioned here. That is not the
practice. No allegations against a
person are to be made who is not here
to answer those charges.

Shri Rajendra Singh: The Minister
is here.

Mr. Deputy-Speaker: No. If he had
any intention of mentioning any parti-
cular cases here, he ought to have
given advance notice to the Minister,
s0 that he might enquire into the facts
and then be able to answer those
charges. Now that he has not done it
I would not allow him to mention
those names.

Shri Rajendrs Singh: That is all
right, Sir.

8hri C. R. Narasimhan (Krishnagiri):
Pending that, this may be expunged

Mr. Deputy-Speaker: Yes, this name
also would be expunged. Two minu-
tes more.

"“ﬁxpunsed as ordered by the Chair.
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Shri Rajendra Stngh: No, Sir. 1

have had only six or seven minutes
time.

Mr, Deputy-Speaker: He has no
idea of the time that is running.

Shri Rajendra Singh: In response
to the call of the Speaker, I am going
to make certain suggestions which
will have the effect of immediately
eliminating corruption from the rail-
ways.

Mr, Deputy-Speaker: And in res-
ponse to the decision of the Speaker,
I am only giving 15 minutes to the
hon. Mcmber as to every one else.

Shri Rajendra Singh: 1 have been
telling you that this corruption is not
to be found only among Class III and
Class IV employees. It is preva’ent
everywhere, from top to bottom. So,
if this principle of summary dismissal
of a« man who is suspected is to be
applied, it should be applied every-
where,

The Minister hag said that the per-
manent negotialing machinery on the
railways is functioning smoothly and
efficiently. In all humility I wish to
state that the permanent negotiating
machinery, which was devised to re-
move the grievances of the railway
employees, has not becen functioning
properly, efficiently, and to the extent
it was desired. I know that in the
Eastern Railway, in any railway, these
meetings are not held in time, and
even when certain decisions are arriv-
ed at, they are not implemented, The
reason given is that the General
Mansager does not have any special
agency, apart from the normal agency,
for implementing the decisions, with
the result that there is a sense of frus-
tration, and the workers are begin-
ning to lose faith in the machinery.
It is time the difficulties besetting its
effective functioning are removed.

There is now a Personnel Branch

which is meant to serve the needs of
the staff and remove their difficulties,
Only persons who have been trained
can discharge these duties, those who
know the psychology of labour and
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all aspects of the labour problem, But
in the railways, casually somebody is
appointed as the DPO or CPO. He
may be a mechanical or an engineer-
ing man. In this way, a conglomera-
tion of people from wvarious depart-
ments is brought in. The result is
that the personnel staff are not func-
tioning in a manner which was desir-
ed of them, d

14 hrs.

In the coursc of my speech on the
Pay Commission’s report, I had point-
ed out that the railways happened to
be a commercial undertaking, and as

. such, they had their own peculiarities,

and they had their own independence,
and, therefore, simply because in name
it happens to be a department of the
Central Government, therefore, a sin-
gle Central Pay Commission could not
be expected to cover the railway em-
ployees also. In the case of the diffe-
rent industrial undertakings, fixation
of salaries or fixation of grades etc.,
cannot be done by having just one
single Central Pay Commission, That
can be done only after analysing the
capacity of the indusiry to earn and to
pay, and the peculiar nature of the
industry.

Mr. Deputy-Speaker: The hon.
Member should try to conclude.

Shri Rajendra Singh: This is an
important point. Only one Member
from my party has spoken so far.

Mr. Deputy-Speaker: Only the first
Member who has spoken from his
party could be given the extra time,
not the second Member who speaks
from his party.

Shri Rajendra Singh: I am not the
third, but only the second Member
from my party who is speaking now.

I submit that the railwaymen are
today smarting under a sense of dis-
content and dissatisfaction, What s
the way out? The way out is just to
set up a wage board which will go
into the whole structure of the indus-
try, and the minute detalls and the
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difficulties and the peculiarities of the
industry, and then fix pay scales and
grades for the various categories of
employees.

There is just one more point, and I
have done. The Railway Minister has
said that we are just nearing self-
sufficiency in regard to materials need-
ed for the railways. That is a very
happy thing. But I should like to point
out that we have so many workshops
which are not worked to their full
capacity. Even in those workshops
which had been working two shifts or
where extra works used to be under-
taken, those have been cut out. Now,
if those materials which are needed for
the railways are being obtained indi-
genously, 1 would like to know whe-
ther we are getting them from the
railway workshops or from private
sources, .

Shri Jagjivan Ram: Both,

Shri Rajendra Singh: If we have
enough capacity in our workshops to
produce those materials, it would be a
very bad thing for the railways, and
especially, for their finances, to get
them from private sources.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Rajendra Singh: Just one
minute more.

Mr. Deputy-Speaker: I have al-
ready given him one minute. He
musi conclude now. I am now calling
the next Member. Shri Harish Chan-
dra Mathur.

I would just like to tell the House
how others are disciplined and obey
the Chair. I had only one chance of
going to an international conference,
namely the last Commonwealth Par-
liamentary Conference that was held in
Australia. There, there were no two
bells, but only the chairman at the
nick of the time would say, ‘The hon.
Member's time is up’, and whether the
Member speaking had concluded his
sentence or not, he would walk back

and sit .down in his seat. I saw that
even Lord Attlee, when he was speak=
ing, was told ‘The hon. Member’'s time
is up’, and he just stepped back and
sat down in his seat. Not a word fur-
ther wag uttered.

But, here, we have to ring the bells
once, twice and thrice, and then the
reaction js ‘Sir, I want three minutes
more', or ‘Sir, I would reguire five
minutes more’. In spite of all the re-
quests, the time-limit is not adhered
to. We ought to be more disciplined
in the future, and we should see that
we develop a habit that we finish
within the time that is available.

Shri Rajendra Singh: I shall just
say one word, and I shall finish.

Mr. Deputy-Speaker: He has finish-
od already,

Shri Rajendra Singh: 1 would just
like to say somethang on your obser-
wvation.

Mr. Depuiy-Speaker: He should
make no comments on my observa-
tions.

Shri Rajendra Singh: When you
make that observation. you must also
take into account the other fuciors
operatng in those countrics, before
you ask us to develop this habit.

Shri Harish Chandra Mathar (Pali):
‘What is the time that I can have?

Mr. Deputy-Speaker: He can have
full fifteen minutes.

Shri Harish Chandra Mathur: The
Railway Minister has given us a very
impressive account of the performance
of the railways, in his budget speech.
I would not say that he has overdrawn
the picture. but if we take into account
certa'n factors which he has not men-
tioned, then I have no hesitation in
eonceding that the performance of the
railways, more particularly, in respect
of the programmes and projects of
the Second Five Year Plan has been
fairly satisfactory. Even where they
have had some shortfalls, they have
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explaned them fully, because they
were beyond their control. From all
know!uvdgeable quarters the Railway
Administrat.on has been able to earn
appluuse for their performance,

We are quite happy that they have
been sble to achieve sclf-sufficiency
in locomotives and wagons, but I
thought they could have done equally
well so far ag coaches are concerned,
for, passenger traffic still continues to
be overcrowded. As was rightly
pointed out by a previous speaker, if
we had made the fu'lest use of the
railway workshops, that are there in
our country, I th nk the position would
have unproved considerably. As a
matter of fact, 1 had pointed out on
the floor of the House on an earlier
oceas.on that the capacity of the Jodh-
pur workshop which has done exceed-
ingly nice work in regard to coach-
building should have been stepped up.
I think the railways should d-aw up
a plan and programme to sec that the
production capacity of the railway
workshops in each zone so stepped up
that in the course of one or two or
three years, they would be able to
step up their production to such an
extent that the zones could become
completely self-sufficient. Though we
attach quite a lot of importance to the
lifting of goods, yet it does not present
a good sight if we find that the pas-
senger trains are overcrowded. Es-
pec ally, when we see that coach-
building is easier than wagon and
locomotive building, I do not sce why
these imbalances should have been
there. These imbalances should now
be corrected.

While saying this, 1 would like to
make a special appeal to the Railway
M nister. My suggestion to him is that
for his own stores, he should set up
a big enterprise comprising about two
hundred industrial estates. In fact,
we have asked even other enterprisgs
in the public sector to set up certain
industrial estateg from which they
could draw upon for their accessories
and auxiliary goods, I think the rail-
ways could give a good lead to the
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country in this matter. I would make
& personal appeal to the Railway Min-
ister in this matier, because it will
also tend to increase efficiency in res-
pect of the stores which he is draw-
ing if there is a particular indusirial
estate  which has been properly
planned for a particular type of
goods alter an engineering examina-
tion has been made about it, I
would further urge that the indus-
trial estates which are set up should
be put in charge of certain engineers.
The engineers should be cencouraged.
Our Prime Minister hag expressed
quite a number of times that he wishes
that in th s country the engineers own
the factories. How are the engineers
going to own the factor'es? If a lead
could be given by the railways, and
if these various industria] estate units
are put in charge of the engineers, and
gradually the property goeg to the
eng nee's, because they have done
quite a little bit of plann‘ng and so on,
then, ultimately they wil' purchase
the entire interest, and the whole thing
will be owned by the engineers. The
efficiency will also go up. The rail-
ways wil] then be able to get their
stores from a standard source. They
will not have to face trouble in regard
to their stores. They will know from
where to get a particular kind of
stores, because a particular industrial
estate will cater to a particular need
of theirs. 1 think this point should
be examined, and something must be
done about it

While talking about rolling stock,
1 also wish to draw the attention of
the hon. Minister to the fact that our
first class coaches are not what they
ought to be. There is great deteiora-
tion in them. I do not think we are
going to be a third class country.
There is no need to plead all the time
for all facilities to third class passen-
gers and for improvement of third
class coaches. But there should be
no deterioration in the standard of
first class coaches. In this connection,
1 would also urge that the three-tire
system in the third class compartments
should be done away with. It is almost
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iphuman to ask a man to squeeze him-
self in that manner. I wish some of
the high-ups go and try it,

Regarding personnel, I do not at all
agree with any suggestion regarding
reconstruction of the Railway Board.
1 am thoroughly satisficd that the
Railway Board is very scientifically
constituted and it is working in an
absolutely proper manner. They have
correctly drawn applause from all over.
The Board is in much better health
than it used to be even two years
earlier.

But I had cxpected that some real
scheme of decentralisation would come
about. The hon. Minister had stated
on the floor of the House that he was
giving particular attention to this
matter. - But when asked what were
the powers which he had decentralis-
«d. no proper answer was given. Pos-
sibly one post of Deputy Director was
surrendered because of this scheme of
decentralisation. This is just ridicul-
ing the whole idea. I think much more
and much better action could be taken
in this sphere.

They are having General Managers
on Rs. 3,500 per month, So I do not
know why they want to have unneces-
sary papers to be crowded in the Rail-
way Board. 1 wish the hon. Minister
takes advantage of the branch about
which I spoke during the discussion on
the Heport of the Organisation and
Methods Division, namely the SRU
branch. They will be able to help the
Board. The Board must see what is
the real decentralisation which they
can give effect to. It wil] save their
time. The members of the Railway
Board, who are highly qualified peo=-
ple, will be able to devote their time
to doing much better things,

1 feel that there should be an eco-
nomy drive. I have a hunch that so
far as the ministerial jobs are con-
cerned, an economy of 20 per cent.
could be immediately effected. I am
not talking of the field staff. The
present strength of fleld staff would be
required.  But so far as the ministerial
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staff is concerned, so far ag the Sec=
retariat and the Directorates are con-
cerned, the staff could be reduced by
at least 20 per cent. That is my hunch.
I wish the Railway Minister examines
this suggestion carefully.

Coming to the Personnel Branch,
they have not been able to make pro-
per sclection, At least they have not
bevn able to create the feeling that it
is the right persons who will get select-
ed. After a certain level. they have
gol selection posts. Also, I may say in
a hurry that the recruitment policy
has not beernr for some time-—possibly
now they have taken note of it; I de
not know—on scientific lines. There ia
a complete blockade in a particular
branch. There is a stores bronch, Only
those who are fit for the cngincering
sidg, will go to the engineering side.
But if you go to the stores branch, you
find that anybody who has put in six
or seven years will be able to get a
chance of promotion, while on the
engineering side he will not be ab’e to
do it. I think some steps should be
taken in this direction to rectify mat-
ters.

I very much welcome the delegation
of powers to the General Managers to
deal with disciplinary matters. Dis-
cipline in our country is very low, and
we must lake note of the situation.
How is it that they do not trust even
their General Managers? How many
cases there will be on each railway?
Hardly half a dozen or one dozen.
They cannot even trust their General
Managers drawing Rs. 3,500. Do they
think that these General Managers
have got malice against a man getting
Rs. 40, Rs. 50, or Rs. 100 a month. I
think we are going a bit too far in
this matter. We are only satisfying
a particular fad in insisting that the
Railway Board members—who are
getting Rs. 4.000—should do the hum-
blest job., They should do the jobs for
which they are paid. They should
not do the humblest job. I think
there was a conference of the General
Managers here, and we were expect-
ing that the hon. Minister would take
us into confidence as to what real steps
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he has taken to see that better disci-
pline is enforced on the railways.

While talking about personnel, 1
would like to refer to one matter.
Some hon. Members referred to the
employment of Harijans in the rail-
ways. I think there should be no
grievance or complaint against the
Railway Minister on that account. In
this matter, he has brought into being
the full force of his personality and in
50 doing, has done what wag possible
so far as Harijans are concerned in the
matter of appointments and promo-
tions. I think if he goes faster, it will
have a reaction which will not be very
happy so far as the Railway Admin-
istration is concerned, But let us take
a very balanced view in this matter.

Again, referring to the Personnel
Branch, it is definitely an advanced
technique of administration to have a
separate Personnel Branch. I am very
happy to note that it is the Railway
Administration who have adopted this
procedure first. But unfortunately,
their Personnel Branch is working in
a most unsatisfactory manner, and
there is always a conflict between the
administrative side and the Personnel
Branch because no co-ordination has
been brought about. The man who
has to take work from his subordinate
feels very much handicapped. 1 think
there should be a proper assessment.
Also, the Personnel Branch must defi-
nitely have specialisation. There is no
specialisation at present. As an hon.
Member pointed out, a person taken at
random from here or there is put in.
Sometimes what happens is that no-
body wants to go to the Personnel
Branch. Somebody who is not fit for
anything is put in the Personnel
Branch. This is very wrong. I hope
the advances in technique which they
have achieved will be taken care of
and they will see that the Personnel
Branch ig functioning properly, that
there is proper adjustment between
the Personnel Branch and the admin-
istrative side and all that.

My hon. friend, unfortunately, touch-
ed on the question of road transport.
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I have a strong feeling—and I wish to
stress it here—that it is only roaa
transport which has injected a sense
of urgeney and efficiency in the rail-
ways. The erack trains, of which we
hear so much now, are nothing but the
result of competition from road trans-
port. It would be an absolutely falla-
vipus thing to say that road trans-
port should just be a feeder to the rail-
ways. There must be a healthy com-
petition between the two; otherwise,
the railways are going again to relapse
into the same inefficicncy as before,
It is really unfortunate that we do not
watch the trend of development of
road transport in the entire world.
After all, road transport has in itself
those intrinsic merits which cannot be
suppressed. What has happened to road
transport is really unfortunate. Out
of Rs. 23 crores of fresh taxation
announced by the Finance Minister in
his Budget, Rs. 13 crores will be a
deadweight on road transport. And
here is the Planning Commission sit-
ting, and the Minister of Planning who
we had occasion to examine, saying
that road transport is the most heavily
taxed in India. And yet through this
indirect method of taxation, road
transport receives another setback.

Shri Jagjivan Ram: T am also taxed.

Shri Harish Chandra Mathur: I
am coming to him what he has done.
The hon. Minister hag not taxed
enough. That is my complaint against
him. The expert Committee on freight
structure appointed by the hon. Min-
ister said that there is a possiblity of
going right up to 13 per cent. The
hon. Minister has not even gone be-
yond 9 per cent. He has not gone
beyond 9 per cent. to 13 per cent. only
to cover up the inefficiency of the rail-
ways. | wish him to go up to 13 per
cent,

What have they done? They have
selected certain items. Because of their
ineficiency, they have selected coal. I
am definitely against it. Ewven if you
put & surcharge on coal, there should
certainly be no increase on the freight
beyond 500 miles. They are just jeo-
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pardising the development of the coun-
try. Unfortunately, the railways have
developed in these matters a very
parochial and very commercial out-
look. They do not have a national and
developmental outlook in this coun-
try.

My hon. friend was talking about
the development of the hinterland in
Rajasthan. If vou take the complete
picture, I am sure the railways would
benefit considerably after a short time.
After all, the hinterland has got to be
developed. The development of Kandla
port has been given a very greal set-
back simply because of the regressive
polmy pursucd 'h)» the Railway Board.
Here is the Commerce and Industry
Ministry coming and asking them tor
it. But nothing is done,

1 have to switch on to another
point before 1 sit down and that is
about big zones. I am not one of
those who will ask the Railway
Minister now to change the zones and
have more zones. But what I would
certainly like to ask him js that he
should strengthen the Divisional set-
up and each Division must function
as if it is almost a zone and the Gene-
ral Manager should have only an
overall coordination of the zone. The
Divisional set-up must be very much
strengthened and cfficiency must be
injected into it.

For other matters 1 shall take an-
other opportunity.
14°21 hrs,

ot wo o AmT : (TR farell)
IMETY WFIEG, Wiq A7 a1 faest A2
ya @ ¥ oot A R aw oY
Tt zfer ¥ amr frgem W AT &
T FwE B wAfEw g wwT
wiwr faemr wifed ot o3 of B 1
Ffd 8 W a1 wmmare EAv 7

JuTeY AR : § WA AT A A
afe AT T = F7 owfaT §
fe=sft & @ mamy
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ot gferwsr w4 foe it w0
AT ww g oA g feeer a
T 2 '\ oA aw !

s wo ®o ATAC: AW F R A
d ¥ 37 dvel & arg wfae § o=
=y e wr o fad ot & fr
3n 7 aga ame w1 fgi & amEi
# famy 2 w7 29 3 &7 T oY A
#1 9 tw & fad wurem ® ol
TE @ A & g e S
#T ava¥) aga IE FAW A P

9% ¥ Ft Apfead aTmn w7 o
wneaiss faar nar e e i
TRy § famfen & fd ot e
fearew &7 forw frar o & 3w & faw
Wt § aga qwf Favg s F AT AT
a8 feréfiz ¥ fggey ¥R &7 0A-
faez w77 & fad, a9 233 & fa5
W FTW FEAT & IW & [T o § wrae
ar g1 fav tamEdr ¥ fawfas
a7 #f 7, 4% g & fe o T Arfe-
fodem fagr & fow & wET 97 &
ssmaa # ot A apfagd & af
7% FENT A { TAEIAE w2 E,
fom €t & sgar g for o fafaede oft
THE & agifs gwd wEder AT
T Hmagy fwEeu g o7 Y foerelt
Y RTT & AT A IH FH TARATF |

#fg7 ez v awmw sfadd
sl avferal % gwrr fawma
Wt mEEr wdt ¥ TEd wrE AF AT
? fe ww oe FE=fm nEEEl @D
mF Faafen wsF @At 3w 7 S faadr
Fifaw &7, 39 & A9 "9 FwfaE
At szt it 3 wivew & AT wE
at7 g7 fafedt &1 =" msfma fear
e ¢ f 4 7t =med wt e 9 FEr
aifgd, = A7 97 & & v H
age s w & ot o afox
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# qwwan § fs aaw o ¥ froaw oW
& fodt ¥ dmraiie arar o, & fdfafmsom
WA AT IW A TR A AAIAT F 1
wifE o A% gw AT Oy wrAw
w1 frdfafaiom = &4 39
T AT BT T Y & g g A A
T TE FH T A GATT Y AFY qgaATAT
oY a7 T s w e
& FA TR 7T o saofEfTo A
AW & wav ®1 77 @Y fgy o7 mwar
21 Al & w5 v 97 3 A
g & ox frdfafasem oz 9 g
wifea fom & gror e o1 mwes e
g, 91 drTiw A 3w s, oA AW
AT I, AN FHAT AW F IT T
@ I F1 977 e wmg g9 AW
St 7w T owres & zw
=1g foaedr 7 =med e 7 Afww wmw
FAAT & gy YA geeEafam &
art & 0¥ vt w61 3o § gfewa
gr &1 g 7 A1 foreraF 2 a7 w9 A%
w7 T gFf ¥ A a5 =R ogEer
T A AT AT

§ UF FEA AT F A7 7 FHAT
SRR §, BTAIE & 79 ¥ o v 9w
77 7 fon ofiafeen zem w1 quea
#t fox & 7 afes fog ot mw o
FF T AR TR AwAT| @ WA
fraast Y frdvgw £ amar ¥ wafea
foara &1 &1 m® oY% A@w 7 A
w1 fax ffar a1 fr fraast =mga 1
&1 FHIf % faerar @ra 1 Afed
H WAt § f 99 %1 Frdeya = Fremar
FA 1 FTATE AT wRW VA @ 6y
2, afF7 47 o= A% 9 919 F71 7w
"qEA A A frar faaam =@ 7w fear
AT F F4F F w14 & =7 251 @ oan
7T &8 frs 4 F &7 saifra 2a Y
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g fF 35 o1 7w ofr Wl S & oA
frrar  f fafa ¥ femédte qe fa
T E 1 W @A weE § u fafaaa
feud®iz =1 #m aga A0 & agw
aifgd ol g T AT 1/ A
g fr Y3 femsiiz & wr ot b
R Y farEr safer @, 39wt
T F AT gATAT WA WifE T
fearétiz & %7 oW a%a §1 wre
AT sufe o § ST ad A g
FHiz ¢ fF aga = smafaar & 7 w2
w4 Al geem w7 gy &) Afew
st 2 fe w Svt 7 0@ s fw
fafadg fomeaz &1 csmas &
TS w7 £1€ AT AT A€ Faw
o § a1 39 & fad wfewe g o
2 m T RiwRa A fE oag gy
arzet 8, 79 & fAg wré sfraragt @
farziit #1, wafad 3 & a0 7 fov
v 1A wfegd o & g s
fed w1 % 7% % g Sfew o fafoda
femridz aga wiform & awmq 0% rar
T AT §7 F qAA AAWT §
qE I AFATE A awwmen g fEaw
7 feqrddtz A =1 g8 %A1 A g6
=rfam 1 T F AR QT ETA A
d397 Fr gr Sifgg ) w a=d
¥ S HA9T T A4 O A7F W
®TH 99T FI7 IEAT § 1 7 AT AWTH
wArA daadl & vty @Am fF 7
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i o fafaa feardne # omamd
W T F iR F 39 e
TTH IO |

feielt & art & W & @ o
9 w7 8, 39 & A 4 g &
M AaF qgell W9 a1 gravfew
Far A w1 A g fEoard
A W17 °TA 9gF UF agE T€ Aet
gt 4t w7 T 9w, fame @ oTm
qEi THT A g 4r AT 3w K g
mfeai wk & w1 fr o W aE T
T g A% W7 & A1 a9 A aw
& aw W "1 39§ a9 9%
4t f& = ¥ 31 =9 wa ¢ o= owr
gag & mizdi &1 gy wFAT qETAT
qr| AT wz g f& oow oagw
WOHE A9 AT T 4% &« &1 dE
21 T AW A T T UE
w7 faw &= ran Tur . 4y qga e
gt Afew & awwan § fF s @
& 0F W77 HEfaw TEaw O
MEmET FIE g W AR
#7 %t aw forx fean fem qf gwam
¢ fF feor¥iz & w8 97 am@ A
fear 1+ 0w zE aE wEr o oo
e & TgiA fF ggr il wadad
T 2 Ty famgw wvEE TEw AW
g T oo il IR & 9w @
gt faelt & qm oAl 0 gwT
az fF mw avs gt af frwr @, Tw
fod ar fagy o & ot 1 o @
T 3 A oavs M T s
# wrfes @7 qwer @1 a@w W
wre sifen fr G @ ot A= D
It ) GgagE T Wram @ fw
faedlt & YHE ATEl 1 gz @9
gu ft w ave aer ot w3
wafad 4 garem ¥ 77 =afww w=m
TR wmmamam 2 & a
A F WET IH TH OFW KT WUA
grat # germ @ wfed )
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o% S St gww Wl g weer
4 g ]| et §F efefees
Farwg  ww AW § fir faeelt
F AT AT AT BT W &1 IW
¥ w7 ag vafaRw far wn @ e oo
are {1 Al & g faest 8 ey
Yo, R ATH § AT FT Yo A A
AT | wTIET AW & fE e oA
AT Ife® ¥ = g 8, gemE
A g g’ faelt wa ow aga
TH WREET IAT WET A1 omAT £
AT A FTAA AgA WEHIRATE
B W & IEE gEed §TH & A
FHT? 977 ¥ A £ 0 T A 2,
fe a%w, v wYr w0 # oae
qeR F o &1 gaf af # S
Taq A1 FHEdT g9 g ATy Ag g
o feeeft #t mEr) v few
=1 28A gu gz faadr J4E g sfen,
TAr WY W@ 2 et ¥ fAm
AT AT A F1 T %77 & W faet
waTRR 7 @t ag qrar § e freAr ®
ox for tea qard wm, ag I @
=T @ 9y fo tWd v famiw g
wifge 3fe &= frr 9@ &9 &
Tg §ATE g A€ g wife EE g
& Wi AE A gy agde fea A
fr faedft & W= 30, Yo HF AW
TraTE 8, HORETE &, aEE 8, S
2, mamia @ WY RO &) B A
faeeft & 30 & 30 HYw A I 7
W Sfe feelt 2 A T A
¥ wrw @@ o @ W wft o T
oo T At & A gg =0 R e o
o ¥ zraAfac ¥ €W A ¥ AT
far wma fs @7 A@E 97 AT I |
few va ATa # g foerdt # gieE
e # ST G AT A AT
anfr sfr guRr agd gE QraEgEaTHy
¥ wqew ar goma oW Rl
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Y T ATEH T OHfagfERaT AT
aga wEA 1 77 fEfeem @
FH AT ¥ 9T AE FET AR
7z &% & fF T it zar o wAr 3
sfEa F7 o g st fear T s
WF U o A # gAfefEdaa
F1 THEOHE 4 29 Im AT £
w7 oxfEfRdaT @ 9@ ar 3w F
zw e oy ames wen awy ¥
T T ATEER KT T e @ iR
fargeama &7 a7 A qfr A A W@
faeeit & wrwT 7 gT & wwfaw ™
Wewre &t FFdt a7 A% 3 w &
fam gz 6% & 919 & miwarang #r
A TR qF FAA ATA Y A § q@
gmfaq § w7 wmn 2 fF 9w A
F fmfor & oo s Faw 0w 9w
g & fawrmr & o 9T § ag aga
FT A FT &Y THAT § | FTH ATGA IAL
F1 TEAE &1 gAY § | A Fay AN
T FE 5 rafefedaT &1 s
aga = § A% 39 9T SR @
fear s anfaw | qF wwEE ¥ oATe
ag g O & fF g wwx
AT A Y THF FIT S A fEE
HTEE AT FT Ha=4 a1 48 § [ aum
fufafizdi & wamg ofrar <% 7 &
Fomfeaaa & 7@ I F1 TATAT g
t savar weay av | 5 Froy 4 5 Wi
oF T werred ¥ fede W fgemn wAv
gy ST ¥ fgea &9 F1 G217 FTT 08
qr f faeelt F7 wAfwfedT oF aga
Ty wrasawar & 1 faeelt A AT
fermre et et o1 Y & W WA
¢ i 15 dvg arer 7 faedt Y s
TG FT Lo HTA g1 T4 AT § WiE
aTgT & W wy W Al g & faw
Tw @ o Tl ¥ dargw A sw
@ s R i A At ¥
w% 1w wifed W T A gé
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ATl & &t w A sy o
AT T AT F T Fe wnfem
R ag § cafefedmr o &
T A gt faeft & @ owa
ArEaTaIs AN @ FW g 3T U
farar ama w1 w7 & w9 qg g0 Afgear
¥ W A 71 F1H A BT qF
%‘t:%mmﬁm_i

Shri Jagjivan Ram: Sir, gquite a
large number of hon, Members of
the House has participated in the de-
bate and their words of appreciation
and encouragement will naturally
hearten me and more than a million
of railway employees and 1 share
that feeling as onc of the railwaymen.

Mr. Deputy-Speaker: Does he not
want to share anything given by the
Pay Commission?

Shri Jagjivan Ram: In so far as
the benefits are concerned I  would
like to give the benefits to them.

The two important questions which
practically covered the entire field of
railway working had been posed in
this House: namely, whether the
Railways are working with a degree
of efficiency and whether the pre-
sent financial position of the Rail-
ways is sound. In regard to the
question of efficiency, it would be
unrealistic to suggest that we have
reached the optimum limit, In a vast
organisation like this, there must
always be some scope for improve-
ment, however well-run it may be,
and my approach to the problem is
not one of complaccncy but one of
active and energetic cadeavour to do
better and better. The question,
however, is whether we are far re-
moved from the optimum stage, or
we are nearing it, or progressively re-
ceding from it.

The principal assets which we pos-
sess are our coaches, wagons, engines,
railway lines and equipment for the
maintenance of these assets. So far
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as our passenger coaches are con-
cerned, these run on trains according
to the set time-tables, allowing a
reasonable margin at the terminal
for their maintenance and there is
very limited scope for any improve-
ment in their use. In regard to the
punctualily of passenger trains, a
persistent endeavour is being made
to effect an improvement and al-
though there is scope for improve-
ment particularly in respect of branch
line trains, some results are already
in evidence which has also been re-
cognised by a number of the hon.
Members of this House. We are also
watching the punctuality of the
lrains at intermediate points, not
only at the originating station and the
destinations, but also at other stations
which are junction stations,

An Hon. Member: That is very
necessary.

Shri Jagjivan Ram: As I said we
were watching the punctuality per-
formance of the passenger trains,
whether express or mail, at the des-
tination stations. Now, we are
watching their performance at the
intermediate points and junection
stations also and I am sure some im-
provement will be noticeable shart-
ly.

Now, we have to focus our atten-
tion on the usage of wagons, engines,
railway lines and workshop equip-
ment. In regard to wagons, the most
important composite rtatistics which
bring out their earning potential are
the net ton miles per wagon day,
that is, the net 1ion miles output
achieved daily on an average from
each wagon owned by the Indian
Railways. This figure in  1857-58
was 598 on the broad gauge and 226
on the metre gauge and in 1958-59,
573 on the BG and 216 on_the MG.
The figure in 1858-59 showsz some
drop which I have already explain-
ed in my Budget speech was due to
a lack of trafic on account of which
the available rolling stock could not
be fully utillsed Now the question
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which arises is against which yard-
stick should this output be measured?
Our ownp figures against which we
can judge are the results achieved
during the war years when things
were regimented and the then Gov-
ernment had exerted its utmost to
achicve the maximum output. The
Estimates Committee had also re-
cognised these results as a guide.
The best results then attained were
451 on the BG in 1942-43 and 201
on the MG in 1943-44 Allowing
for the increase in the average carry-
ing capacity of the wagens since the
war years, the corresponding results
for the year 1958-59 work out to 557
on the B.G. and 182 on the M.G.

Although the results of different
countries are not strictly comparable,
beeause the pattern of traffic, method
of traction etc. differ, the corres-
ponding output achieved by some of
the advanced countries of the world
which publish their statistics does
provide some index against which we
may judge our results.

The equated net ton mile per
wagon day figures are:—

United Kingdom . T4
United States of America 330
Germany 163
France 304
Italy 243
Japan 938
India 573

For this purpose we should base our
judgment on the B.G. figures of Indian
Railways because nearly 85 per cent
of the net ton miles materialise on
the B.G. system. The Japanese Rail-
ways which show better results than
us are admittedly more efficient
though an appreciable proportion of
the disparity is accountable to the
difference in the pattern of traffic and
a preponderance of electric traction.
A point worthy of note in our case
is that there is a variation of about
7 per cent between the basy and the
slack montbs, and it is this which I
wish to keep down by inducing more
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movement during the slack period.
Shri B. C. Ghose has suggested that
Railways should have their own.coal
dumps. This we have already done.
In regard to the dumps for the public,
we have even agreed to recover the
freight for coal when it s moved
from the dump to its ultimate desti-
nation provided the party concerned
gives us a reasonable security. There
is, however, no progress in evidence
in thig direction. We shall further
pursue it with the Coal Controller,

On our Metre Gauge the results are
not comparable because the areas are
essentially agricultural and deficient
of industries; thercfore, the quantum
of freight traffic available in such
areas is of a lighter character. Also,
the inherent character of our metre
gauge construction does not lend itself
to a much better output with the
axle load limitations. For these rea-
sons, wherever the density of traffic
demands we are planning to project
a B.G. line if it is feasible to do so.
I wish to assure the House that we
are paying sufficient attention to the
problems of the M.G. sections, but we
cannot obviously rectify its inherent
drawbacks.

Coming to the question of loco-
motives, their output may be judged
from the figure of net ton miles per
engine day. Comparable figures after
making allowance for the variation in
tractive effort are:—

Net ton miles per goode locn-
motive day—steam . trac-

rion
1941-42 B.G. 18,379
1957-58 20,360
1958-59 20.296

Here too, results comparable with war
yvears have been attained. Results,
however, cannot be compared with
other countries because there are
great variations in the tractive effort
of engines and the type of tractive
power used.
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In regard to the usage of railway
lines the comparable figure is net ton
miles per running track mile of rail-
ways. These results are:—

Neioon milee prr
running track mile
G

Millien,

) { 1942-43 "9
India 168750 JRETS
1953-:9 EAX]

1K, 195K c52
LLSA 1957 2 3b
Grermany 1957 1-25
France 1957 c97
Lialy 1057 s
Japan 1957 2-c4

Here too, our results are fairly com-
parable. USA. and Japan show
better results. With the new bogie
wagons and bigger train loads about
which I have mentioned in my budget
speech, we hope to catch up these
countries very soon.

In regard to the output of our
workshops, this has progressively im-
proved, but we cannot say how much
leeway we have to make up in our
approach lo the optimum results, It
is for this reason that I have started
a Productivity Cell in the Railway
Board, whose main job is to determine

‘the norms of output in each phase of

working of the wvarious workshops.
This examination will take some time,
but as soon as it has been done we
will introduce the -incentive bonus
scheme on the Chiltaranjan pattern
and I hope by this and other means
we will make further improvement.

While dealing with workshops, Sir,
it will not be out of place to deal
with the points raised by my hon.
friend, Shri Mathur. As the House is
aware, we have achieved self-suffici-
ency progressively in the matter of
railway requirements of equipment.
Some we are manufacturing ourselves
and some we are farming out to pri-
vate manufacturers. As and when
surplus capacity becomes available in
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the workshops, that capacity is utilised
and farming out of orders is reduced
to that extent. But, Sir, we cannot
manufacture all our requirements in
our own workshops all of a sudden
because that will adversely affect the
capacity that has been created in the
country, in the private sector, and we
will have, in order that there is pro-
gressive increase in  the industrial
output in the country as a whole, to
see that no capacity which has been
created either in the private seclor or
in the public sector is not fully utilis-
ed. Therefore, though it has been
suggested by some hon. friends that
all the requirementg of the railways
should be manufactured by the Rail-
ways themsclves, I think that is a
strange suggestion.

An Hon. Member: That was not
the suggestion,

Shri Jagjivan Ram: Nowhere in
the world it is done, except, of course,
Russia or China.

Shri Harish Chandra Mathur: There
is no other sector.

Shri Jagjlvan Ram: Everywhere,
railway requirements are manufactur-
ed, to a certain extent, by themselves
and also by private industries. In
India we are doing better than most
of the other countries so far as pro-
duction of railway requirements by
the railway establishment themselves
is concerned.

Shri Harish Chandra Mathur: My
submission was about small-scale
industries,

Shri Jagjivan Ram: 1 am coming
to that. Perhaps my hon. friend
Is aware that we have taken certain
steps to encourage private industry
to undertake manufacture of certain
{tems which we had been up till now
importing from other countries, and
the results in this respect have been
rather spectacular. Several indus-
tries have been “encouraged. We have
detailed engineers to advise the pri-
vate industry, to give them the knmow-
how. We have even put some offi-
oers who are more or less engaged
whole .time in this job of advising
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the private industry in the matter of
know-how and also watching the
progress in those industries, to see how
far they have succeeded in manufac-
turing the eguipments which we
had been importing from other coun-
tries.

Regarding the question of Railways
establishing industrial estates, 1 do
not know how far it will be feasible.
Industrial estates are being establish-
ed by practically all the State Gov-
crnments at various centres either at
the provinecial headquarters or at
the distriet  headquarters, and  ad-
vantage may be taken of that by the
Railways to suggest in which place
what items of railway requirements
may be manufactured and the dupli-
cation of establishing scparate indus-
trial estates at convenient centres by
the Railways can be avoided.

Shri Harish Chandra Mathur: If I
may explain the point, as a matter
of fact, the hon. Minister of Com-
merce and Industry has also circu-
larised to all the big private enter-
prises also to set up industrial estates
for their ancillaries, and the enter-
prises in the public sector have also
agreed to set up industrial estates.
it is with a double purpose, to see
that you have close supervision at
one place and that there is a disper-
sal of industries even in the back-
ward areas where you want to bring
them up. It is to see that industrial
estates can be set up at any place.
A schemc may be examined. I do
not say you should accept it here
straightaway.

Shri Jagjivan Ram: I think we
have made very satisfactory progress
in encouraging small industries to
undertake the manufacture of certain
railway stores and equipments._ I
feel that decentralisation is taking
place. I have instructed the Railway
Board to farm out orders in :.mr.:h a
way that centralisation of certain items
does not take place at one centre but
these various industries are dispersed
throughout the country so that the
railway may not have to wndertake
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unnecessary transport of certain items
from one corner of the country to the
other.,

I will give one example. Take cast
iron sleepers. I have asked the Rail-
way Board to see whether we can
create some capacity in the south, in
the west and other parts of the eoun-
try so that transportation of cast iron
sleepers from more or less the eastern
part of the country is avoided. So,
we are taking these steps,

Shri Harish Chandra Mathur: We
appreciate it. What we suggest is
improvement.

Shri Jagjivan Ram: There is further
scope for improvement in our work-
shops and the steps that we have taken
have saved us substantially and 1
am sure that during the course of the
next year or so our workshops will
achieve spectacular results. I am
not talking of Chittaranjan or
Perambur. 1 am talking of the nor-
mal workshops of the railways,

Again, I would remind Shri Mathur
that we have increased the capacity
of several workshops. We have re-
<ently rehabilitated them and where
we found that the railway works so
justify, we have increased the capa-
city of the workshops and we will be
continuing to do that wherever it is
necessary.

Shri Rajendra Singh: You are not
utilising it to the full sxtent. That is
‘the point.

Shri Khushwaqt Ral (Kheri): And
you arc not encouraging private in-
dustries.

Shri Jagjivan Ram: No capacity of
the railways remains idle,
Shri Rajendra Singh:

pur.

Shri Jagjlvan Ram: I am supposed
to know better than the hon. Member
knows. [ know that no capacity in
any of the railway workshops remains
idle.

Shri Bajendra Singh: Jamalpur is
an example,

See Jamal-
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Shri Jagjivan Ram: My hon, friend
gets some information from some one
or two persons. I have the complete
picture of the workshops.

Several hon. Members have com-
mented about the speed of goods
trains. This subject has been compre-
hensively studied by the Efficiency
Bureau of the Railway Board and its
report hag already been placed in the
Library of the I.ok Sabha. Similar
study for the metre gauge section is
in progress. The recommendations of
the Efficiency Bureau will be followed
up.

1, however, feel that I should clarify
the position in regard to the results
attained in the year 1958-59. The
average speed of ‘all goods trains' on
the broad gauge main lines purely
under steam traction indicates an
improvement, but in the case of broad
gauge branch lines as also on the
metre gauge it has registered a drop.
I have since received the correspond-
ing figures for 1959-60 up to Decem-
ber which register a distinct improve-
ment. They are: Broad gauge, for
1958, 8'95; for 1958, 9'54. Metre
gauge: for 1958, 7:90 and for 1859,
838, .

The House may, however, like to
know why there has been some drop
from year to year. In my budget
speech I have commented upon the
effects of extensive developmental
work on operation. While these
works have becn in progress even the
existing facilities get restricted, and
vet, from year to year and from
month to month, traffic has increased
at a rate unprecedented in the history
of the Indian railways. The density
of traffic or rather the net ton mile
per running track mile, which is an
index of output and is a measure of
strain on our capacity, approaches
closely the highest attained in the
world. Amidst these environments,
even if we completely discount other
tactors like floods etc, which of course
vary in intensity and effect from year
to year, we must concede that there
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would be some adverse effect on
speeds.

The exisling position is that most of
our trunk routes are being worked to
80 per cent or more of the capacity.
The problem of expansion of capacity
in a fast developing economy is a con-
tinuous one. We are not so rich as
to effect all the improvement requir-
ed in one stride. We have to adopt
cvery conceivable way to do so and
move up progressively in consonance
with our expanding needs. There is
some skill in doing s0 with the utmost
economy. We have to double some
sections, improve the signalling on
others and adopt the various modern
methods available including electrifi-
cation and dieselisation, consistent
raturally with the financial and other
resources available. We have to func-
tion within these limitations and I can-
not visualise any easy or a comfortable
position for us when we can just sit
back.

Now, I come to the financial out-
look. I am afraid I cannot share the
apprehensions of some of my hon.
friends in this House, I would re-
quest that this problem may be view-
ed objectively in the light of the his-
1orical background; what we inherited
and what vicissitudes we are going
through. It is common knowledge
that Rs, 121:77 crores of our railway
surpluses were credited to general
revenues during the war years. This
amount normally would have been
credited to our reserves to meet the
post-war inflationary element, Other
industries during the war boom built
up their reserves. The credit to the
depreciation fund during the ten
vears, from 1941-42 to 1948-50, was
Rs. 144'77 crores, or an average of
Rs. 14'5 crores per year. The total
rehabilitation expenditure was res-
tricted to Rs. 84:44 crores during
those years. Even during the pre-war
period, due to a depressed economy
and several railways being under com-
pany control, rehabilitation was done
sparingly. Added to this was the ac-
quisition of a8 number of State rail-
ways whose assets largely were of
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subnormal condition. Besides inten=
sive usage during the war, the
mounting accumulation of rehabilita-
tion work was thus our legacy, and
unluckily for us, it coincided with a
period of rapid price inflation, In the
result, stcel which constitutes the
most important ingredient in our
scheme of rehabilitation costs 366
times the prewar price. The money
values have gone down here and
every item of asset which is rehabi-
litated costs nearly four times the
prewar price. The system of alloca-
tion has also undergone a change. We
do not simply debit the original cost
of the asset replaced to the deprecia-
tion fund, but we even debit the in-
flationary and the improvement ele-
ments—a practice that is not in vogue
in normal commercial accounts. The
total debit to depreciation fund in
respect of improvement of assets
alone amounts to Rs. 73'17 crores.

15 hrs.

During the pre-war years, the con-
tribution to the depreciation fund
amounted to 1/60th of the capital
assets and this was adequate under
stabilised price conditions when reha-
bilitation signified replacement of an
asset by an equivalent at practically
the same cost. With the changed
conditions and price inflation, we have
to spend nearly four times the origi-
nal cost to replace an asset and the
contribution to the depreciation fund
has, therefore, to be correspondingly
greater. The stress on the deprecia-
tion fund, therefore, has operated from
two directions: the price inflation
and the high incidence of deferred
maintenance.

In our endeavour to overtake these
heavy arrears, naturally the draft on
the depreciation fund has been exces-
sive during the second Five Year
Plan and the depreciation fund will
run down to the low level of Rs. 18
crores in spite of an additional con-
tribution of Rs. 10 crores per annum
we are making to supplement what
the Convention Committee had sug-
gested. I am alive to the need of
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[Shri Jagjivan Ram]
building up this fund and the views
of my Ministry on this subject will
be placed before the next Convention
Committee for their consideration,

An erroneous impression seems to
have been created by certain views
voiced by the ex-Finahcial Commis-
sioner in the Statesman dated 24th
Fcbruary, 1960, that heavy arrears of
rehabilitation of track will still be
left after the third Five Year Plan.
This view does not seem to be war-
ranted. On our present thinking, it
looks that these arrears will be more
or less liquidated by the end of the
third Plan period and in the subse-
quent Plan periods the task will be
reduced to the normal figure; and,
debits to the depreciation fund are
likely to come down by Rs. 70 crores
to Rs. 80 crores in a five-year period.

Coming to the question ‘of the deve-
lopment fund, it was constituted as a
result of the recommendatlion of the
Convention Committee of 1949. This
fund is built out of the revenue sur-
pluses which may be credited to it.
The principles of allocation of expen-
diture under this fund were revised
by the Convention of 1854 and the
following items were listed for debit
to this fund:

(i) Expenditure on amenities for
all users of Railway trans-
port, such as improvement of
goods sheds, loading and un-
loading platforms, waiting
sheds for the trading public
ete, and the minimum of
Rs. 3 crores per annum on
this account would continue

to be spent.

(ii) The expenditure on unremu-
nerative operating improve-
ment works cosiing more
than Rs. 3 lakhs each.

(iii) Labour welfare works, in-
cluding cost of Class 11
quarters.
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The scope for debit to this fund
was greatly enlarged with the result
that the debits to this fund during
the second Plan have been much
greater as compared to the first Plan—
Rs. 12648 crores against Rs. 50°53
crores during the first Plan. The
labour  welfare works alone cost
Rs. 37:57 crores during the second
Plan against Rs. B'66 crores during
the first Plan. The operating im-
provements cost Rs. 61-14 crores
against Rs. 6°8B4 crores in tho first
Plan. Most of these debits are of
such a nature, as may even justify
their inclusion in the capital cost. I
would like to emphasise this aspect.
The operating improvements of which
the remunerativeness cannot be pre-
cisely determined becausc the benefits
are widely dispersed are assets of a
productive nature which are being
created, but are for convenience de-
bited to the development fund. Like-
wise, Class III quarters built for
labour are assets of a poten-
tial value. It is also to be
noted that bulk of the expenditure de-
bited to this fund is of such character.
Therefore, to the extent the revenue
surpluses credited to this fund sus-
tain works of a capital nature, we are
saved the dividend liability and for
the balance we must borrow. Ap-
parently, the Convention Committee
of 1954 had visualised the possibility
of revenue surpluses being inade-
quate to meet such heavy debits as
were likely to materialise and to
meet this contingency, it had recom-
mended as follows:

“Money should be advanced
from General Revenues . to the
railways for utilisation on those
projects or works which are of a
development nature. *Such ad-
vances should be treated as tem-
porary loans to the railways and
will not be added to the capital-
at-charge on which 4 per cent.
dividend is payable annually, The
railways will pay interest on this
loan to General Revenues at the
average borrowing rate charge-
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able to commercial departments.
It shall, however, be open to the
railways to repay this loan in in-
stalments, if necessary, from ac-
cretions to the development fund
in more prosperous years and
thus liquidate the debt and the in-
terest liability thereon.”

This was the view of the Convention
Committee in the context of a plann-
cd forevast of @ much smaller dimen-
gion. It is not surprising, therefore,
that for a much bigger plan that was
latey sanctionad for railways, the
need for temporary loans arose. The
investment already made is bound to
vield results and this should undoubt-
edly cnable the railways to revive
their reserves and build them up to
an adequate level.

Another factor which must ke borne
in mind is that the railways through-
out have met their increasng divid-
end obligations to the general exche-
quer which has risen from HRs. 36412
crores in 1955-56 to the budgeted esti-
mate of Rs, 57:27 crores in  1960-61
and this with inflationary prices and
increasing wages. The additional
capital, therefore, has been ploughed
into productive channels. In the last
vear of the Plan, besides paying 4
per cent. dividend, there will still be
a surplus of Rs. 18 crores and this for
a public utility cencern, where nume-
rous losing assets to satisfy the social
and commercial needs of the people
have to be nursed, cannot be consi-
dered a mean  achievement. There
are at present several narrow gauge
sections of the line, where parallel
road services already exist, which can
be dismantled to the financial gain of
the railways, but we have not viewed
this problem in such a narrow pers-
peclive in response to the public
demand.

The return from railways, therefore,
must be viewed in this broad perspec-
tive, in the light of its public utility
character and the fund balances
should be judged in the context which
1 have delineated at length. Some of
my friends here have accused me of
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painting a rosy picture, They would
probably have liked me to paint
a gloomy picture. 1 have done
neither. 1 have simply shown a heal-
thy picture, which is what it is. I can-
not paint a public utility with the
brush of a profiteer and only then say
that it is healthy. Public utilities are
a means to an end and not an end in
themselves. They are primarily for

service.

1 feel sure, in view of what 1 have
explained, it will be conceded that
there is no cause for pessimism in re-
gard to the railways' financial posi-
tion. The country is in a rapid stride
towards a ‘take-off' stage in its eco-
nomic resurgence, and transport,
which is the handmaid of this revo-
lutionary change, must inevitably
reap the harvest in the gains which
will be shared by millions of our
people.

Some hon. Members hdve, on the
one hand, expressed their apprehenm-
sions about the financial stability of
the railways and, on the other, ques-
tioned the desirability of the propo-
sals for a five per cent. surcharge. It
is very difficult to reconcile both these
things,

Shri Harish Chandra Mathur: There
are exceptions also,

Shri Jagjivan Ram: [ have said
“some hon, Members”. I think that
if they think over what they have
said they will find that they are con-
tradicting themselves and [ am sure
that they will feel that this very
small levy was called for,

Coming to the rehabilitation of rol-
ling stock, we are utilising old coaches.
1 myself gave instructions to the Rail-
way Board that no coach which can
be serviceable should be condemned.
But, then, the engine, coach or wagon
has to be kept in a serviceable condi-
tion. In the case of over-nged stock
special care has 1o be taken as in the
case of old persons. When it is found
that a particular coach is not econo-
mical to maintain, then it has to be
condemned, rejected and disposed of.
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Shri Harish Chandra Mathur: But
let there be even distribution of good
and bad.

Shri Jagjivan Ram: I have asked
the Railway Board to preparc the
statistics of engines, coaches and
wagons on cach railway, giving their
age. I have asked them to publish a
small pamphlet so that it can be sup-
plied to the hon. Members, who can
see whether any railway has been
treated unfairly or discriminated
against, because if persons from cvery
railway zone make the complaint....

Shri Bimal Ghose (Barrackpore):
We should take into consideration the
miles done, not merely the age.

Shri Jagjivan Ram: 1 have dealt
with the most important aspects of
the budget. Then, quite a number
of other points have been raised, and
I would like to deal with them also.

Of course, if we have sufficient
funds, we can very well say “all
right, we will replace all the coaches”,
because new coaches are more plea-
sant, more comfortable and good. But
we have to choose: whether we go
with reconditioned coaches or without
coaches. That is also another aspect.
Of course, Shrimati Parvathi Krishnan
will ask “Why are you thinking of
exports?” Well, we have to build up
foreign markets, if we can. And if
a situation like that comes, 1 may
appeal to the country “let us put up
with somec inconvenience so that we
can capture foreign markets and in-
crease the export trade”. That many
countries do, and we will have to do
in the best interests of thc country. I
am sure, 1 will get the support of the
House in that matter,

Shri P. N. Singh stated that our
passenger trains do nol cover the
journey in the same time as they
used to do during the pre-war period.
Well, in many cases what he has said
is correct,

Shri A. C. Guha (Barasat): In most
cases.
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Shri Jagjivan Ram: [ will not say
“in most cases”, but what he has said

s correct in many cases. We are

taking many steps to see whether we
can catch up with that. But our pre-
sent comparison should be with the
past few vears, and when we com-
pare our position with the past few
years we find that we are achieving
some result progressively towards the
speeding up of the passenger trains.

Sceondly, we should not forget that
demands are increasing for opening
of new stations, halts, flag stations
and other amenities for the trawvel-
ling public. When a new halt or sta-
tion is provided, it affects the specd
of the trains; it takes time. So, all
these factors will have to be taken
into consideration. As [ said, there
is no sense of complacency and every
endeavour is being made by the Rail-
way Board to sec how far we can
speed up the trains and maintain the
punctuality of passenger trains.

I now come to accidents. My friend,
Shri Vajpayee, is not here. He ridi-
culed me for the word which was
there in my budget speech, fortuitous.
I do not know how far he was justi-
fied in that. Sometimes it is a way
of putting things. Of course, there
were no major accidents, fortunately,
and the credit must go to the railway
workers who have worked cficiently.
Sinee they are blamed when there are
accidents when there is no accident
the credit should go to them. There
are several factors on account of
which accidents do take place. Steps
are being taken and railwaymen are
alive ta their responsibilities; they
are alive to the sense of discipline.
We have been fortunate that no major
accident took place during this year.

While talking of accidents, Shri
Bharucha spoke about automatic block
signals and automatic signals. 1 find
he is not here. He said that there
were quile 8 number of failures of
the automatic bloek signmls round
about Bombay in the suburban section
which led to accidents and the stafl
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was not to be blamed. I would like
to refresh his knowledge about this.
Ome positive thing about automatic
signalling is that if it fails the signal
is at dunger and, thercfore, in case of
failure there would be no accident,
unless the staff deliberately ignore the
signal. That iz one great advantage
of automatic signal—if it fails, the
signal is at, danger, So, in case of
failure therc should be no accident.

Then he said that the general rules
and the subsidiary rules were drafted
hundreds ycars ago and they are still
continuing. He was not  properly
informed. These rules are kept up-
to-date and the subsidiary rules have
been  revised and  were  enforced
on various railways from different
dates. On the Central Railway they
came into force on Ist  April 1958,
Northern Railway 1st July 1958, North
Eastern Railway 1st October 1958,
Southern Railway 1si October 1958,
Western Railway 1st October 1958 and
so on. The Signalling Manual was
revised and brought into force from
1st October 1956. Perhaps the House
is aware that, after the Mohri accident
near Ambala, a committee was set up
to revise those rules, and those rules
arc kept up to date. So, to say that
some of the rules are very old, out-
of-date and, therefore, the staff are
not quite alive to their duty will not
be correct.

Shri Vajpayee, again. said that most
of the staff did not know the rules,
Well, if they did not know the rules,
they are to blame. If something un-
toward happens on account of their
ignorance, they will have to be
punished. If opportunities are not
provided to them so that they may
know the rules, they can approach the
superior officers with a request to
that effect. But no plea can be taken
that because they did not know the
rules, they should not be punished.
That will affect the safe running of
railways to a very great extent.

Here I am not dealing with staff
matters, but as it is a connected
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thing I would like to say a few words
about that. Some hon. Members had
mentioned that the services of some
staff have been terminated without
the normal procedure being followed.
Some hon. Members have sugges'ed
that if diseipline has to be enforced
and safe running of trains has to be
ensured, some powers should be given
to the General Managers to deal with
the staff guilty of such delinquencies.
Such authority or power exists with
the General Managers, according to
which they can terminate the services
of any railway employce. But I may
assure the House, as I have done on
previous occasions, that this power of
the General Managers is  exercised
very sparingly.

Shri Rajendra Simgh: That is not
true.

An Hon, Member: Can't hcip.

Shri Jagjivan Ram: Only those, who
have to defend persons whom they
know to be guilty, will never like the
authority of the General Managers.

Shri Rajendra Singh: My sulbmnis-
sion was that the hon, Prime Minis-
ter......

Shri Jagjivan Ram: I am not yield-
ing.

Shri Rajendra Singh: The hon.
Prime Minister declared that a3 man is
not guilty unless he is proved......

Mr. Deputy-Speaker: Order, order.
When the hon. Minister is not yield-
ing, the hon. Member may wait for
some time or till he finishes. I will
allow him an opportunity if he wants
to ask a question.

Shri Jagjlvan Ram: I know what
type of cases are brought to my notlice
by some of the hon. Members of this
House. This authority is to be exer-

Shri Braj Raj Singh (Firozabad):
It is clear that there are certain im-
plications... ..
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Shri Rajendra Singh: Insinuations.

S8hri Raghunath Singh (Varanasi):
No insinuations.

Shri Jagjivan Ram:
question of any

There is no
insinuations. But

theres are facts. When some members:

of the staff approach the hon. Mem-
bers, they, out of sympathy, write
to the Minister concerned In some
cases even when they get a reply from
the Minister explaining the facts, they
again write to him. Maybe, they arc
pestered by the employee concerncd.
There is no insinuation. I am stating
a fact.

This power of the General Managers
%0 terminate the services of a railway
employee is to be exercised in a case
where the General Manager is con-
vinced that the employee is corrupt
and if there is a case of gross indis-
cipline involving viclence. These arc
the only two types of cases where
this authority of the General Mana-
gers has been exercised. The third
category where it has been exercised
in a very limited number of cases is
in the case of accidents. Apart from
that this power of the General
Managers to terminate the services of
railway employees has nol been exer-
ciscd. They have becn excrcised very
mparingly. But if we are to deal with
accidents and if we are to deal with
corruption, we have to exercise this
power. Wherever action has been
taken under thiz sec'ion, salutary
effects have been produced on the rail-
way staff as a whole.

I will again assure the hon. Mem-
bers that utmost care is taken to see
that no person, who is innocent, is
punished under this section. The
ulmost care is taken. Bul we have to
believe some  authority. As  Shri
Mathur says, we have to rely upon the
General Managers. 1 have to rely
upon the General Manager's fairness
and sense of justice, If he says that
he is satisfied that the action taken is
quite justified, I see no reason to in-
terfere in that matter.
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An Hom. Member: You are right.
Shri Raghunath Singh: Otherwise
you cannot manage.

Shri Jagjivan Ram: I will implore
the hon. Members of this House not
to encourage the tendency on the part
of some railway employees to approach
them.

Shri Harish Chandra Mathar: Im
wrong cases.

Shri Jagjivan Ram: I am referring
to those cases. 1 am not referring to
it generally. 1 am referring to these
cases. Generally, of course, hon.
Members write to me on gencral ques-
tions or about some principles. I iry
my best to reply and explain the
position to hon. Members. Even in
these cases I try to explain il. But
once the matter has been explained
to them, they should iry to convince
the employees. What happens is that
1 send a reply to one hon. Member,
then the employee goes to another
hon. Member, Well, then I have to go
on sending the same reply to differ-
ent hon, Members.

Shri Harish Chandra Mathur: T am
sure he is talking of exceptions.

Shri Jagjivan Ram: Thes¢ employees
themselves are exceplions. I am
talking of them, not of hon. Members.

Shri Harish Chandra Mathur: A
general wrong impression may not be
created that hon, Members of this
House act irresponsibly. You are talk-
ing of exceptions in your staff and ex-
ceptions in this House.

Shri Jagjivan Ram: 1 am talking of
the exceptions in the staff. I am not
talking of the hon. Members. The
hon. Member is not aware that the
man concerned has already approach-
ed the Minister through some other
hon. Member and he has approached
me. So, he writes to me. He does
not know thal he has already ex-
hausted ten hon. Members.

Shri Braj Raj Singh:
they may be very few.

Even thea
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8hri Jagjivan Ram: So, in this
matter, 1 will again appeal "to hon.
Members of this House to discourage
this tendency on the part of Govern-
ment employees if we want to eradi-
cate complaints of corruption from
the general public regarding railway
stafl whether it is the staff or officers
—I do not discriminate in that mat-
ter; if it comes to my notice that
some officer is involved, howsoever
high-up he might be, 1 will never be
found wanting in taking necessary ac-
tion against him. ...

Shri Rajendra Singh: Charges were
brought on the floor of the House and
they were ignored.

SBhri Jagjlvan Ram: Again, I would
. not have liked to pass certain remarks
on the running commentary made by
the hon. Member. 1 know what those
allegations were and how far they
were true.

Shri Rajendra Singh: Was any in-
wvoesligation made?

Shri Jagjivan Ram: The hon. Mem-
ber made ceriain allegations. He was
asked to give them in writing. He
never cared to give them in writing.
I again assure him that if he gives
that in writing, I will take appro-
priate action in the matter.

Shri Rajendra Singh: I said that if
an open enquiry is made, I can g've
it in writing. But if a departmental
enquiry is made....

Mr. Deputy-Speaker: If the hon.
Member’s offer was also conditional
that unless an open enquiry was
made, he was not prepared to give
those facts to the hon. Minister, why
should he complain?

8hri Rajendra Singh: An open en-
quiry should be conducted.

Shri Jagjivan Ram: About corrup-
tion I do not claim that there is
no corruption in the railways, but as
I have said the co-operation of cvery
member of the public will be of help
in this matter. We are taking certain
action but as you are aware and as
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the House knows how difficult it is to
deal with this problem, which is a
threatening problem in the country at
present. But wherever it comes to our
notice, action is taken.

Then, connected with the operation
of the railways, the question about
coal supply was raised. I mentioned
in my speech about the poor quality
of the coal supplied to the railways.
Some hon. Member asked whe her the
railways cannot establish their own
washeries. Some hon. Member asked
whether we cannot run our own col-
licries. Both are not feasible, because
it has to be dome by the Ministry
competent to do that, and we are
pursuing the question of es'ablishment
of washeries with the appropriate
Ministry.

Before I come to the other point:
raised by various Members, 1 would
like to deal with one important matter,
and that is about the recommendations
of the Pay Commission and their effect
on the railway employees. Some of
the Members have suggested thal
there is great dissatisfaction among
the railway employees. I want to
make it clear that there iz no cause
for dissatisfaction among a large
section of the railway employees on
account of the recommendations of the
Pay Commission. As a matter of fact,
the vast bulk of the railway om-
ployees is going to gain by the re-
commendations of the Pay Commission
which have been accepted and are
going to be implemented.

So far as our contacts with the
railway employees are concerned, we
have devised a machinery by which
we have periodical meetings at diffe-
rent levels with the representatives of
the organised employees on the rail®
ways. At the Railway Board level,
we have periodical mee‘ings between
the two federations and the Railway
Board. At the zonal railway
levels, we have the negotiating machi-
nery at the railway headquarters and
at the district or d'visional level,
and they have their periodical mee'-
ings and the grievances or complaints
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are discussed at these meetings.
Some of them which the authorities
at that level are competent to setle
are settled, while others which they
mre not competent to secttle are refer-
red to higher levels, some imes to
the Railway Board or to the Minis-
ter.

There have been some complaints
that this machinery is not functioning
expeditiously. The matter was recent-
ly discussed between the two federa-
tions and the Railway Board, and we
have agreed to take certain action by
which this machinery functions ex-
peditiously, efficiently and effectively.

Therefore, to say that the com-
plaints of the railway employees are
not heard will not be correct. I am
talking of the organised labour. So
far as individual complaints are con-
cerned, they have their proper chan-
nels of first appeal, second appeal and
things like that. That avenue is open
to them.

On this question of the recommen-
dations of the Pay Commission, I want
to repeat that the agitation that is
being whipped up has no justification.
To say that the railway employees
have been adversely affected is with-
out any foundation.

Much was being made out of the
passes and P.T.Os. I made it clear
while answering questions either
in this House or the other, that the
status quo was being maintained.
There has been no reduction in the
number of passes or P.T.Os. to which
the different categories of railway
employees are entitled. If at any
gtage the question of revision of the
number of passes or P.T.0s. is to be
considered, the 1wo federations will be
taken into confidence, and consulta-
tion will be held with them. There-
fore, to whip up agitation on this
account, I say, is not disinterested.

Apgain, to say that on account of
working of Saturdays, or reduction in
casual leave, or reduction in holidays,
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the railway employees have been ad-
versely affected is quile incorrect; it
indicates lack of either knowledge or
of bong fides that agitations are
carried on saying that these are going
to affect the 11 lakhs of railway
employees.

I will dilate somewhat in detail
on this. It has been said that some
of. the recommendations of the Jagan-
nadha Das Pay Commission have the
effect of superseding the adjudicator’s
award, to the disadvantage of the rail-
way staff. The actual position is as
follows. The points in dispute adju-
dicated upon by the late Justice Raja-
dhyaksha were : (i) Hours of work
of railway servants other than thosc
to whom the Factories Act applics;
the quantum of periodic rest, provision
regarding leave reserve, leave rules
and holiday concessions applicable to
railway servants who were daly-
rated and/or in inferior service. The
recommendations of the adjudicator on
the first of these three items woere
accepted in their entirety and are sult
in force. The decisions regarding
hours of work, period rest and over-
time have also since been incorpora-
ted in the Ind'an Railways (Amend-
ment) Act, 1956. As regards ihe
fourth item the Government did not
consider it necessary to issue formal
enforcement orders as, in the mean-
time, the recommendations of th~
Varadachariar Pay Commission in this
regard had been accepted and these
recommendations more or less met
the adjudicator's award. The Jagan-
nadha Das Pay Commission’s recom-
mendations regarding hours of work
do not alter the existing statutory
limitation in respect of railway ser-
vants. In fact, one of the recommen-
dations states that a weightage of
ten minutes for every hour worked
should be given in respect of night
duty, which is such as to require con-
tinuous application. Such a provision
had not been made in the adjudicator's
award. This recommenda‘'ion has,
however, yet to be considered by
Government.
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In respect of office clerks, the Pay
Commission’s observations are that
their hours of work are on the low side
and that an increase would be justi-
fied, but that an attempt should be
first made to secure better out-turn
within the present hours. Govern-
ment have since decided that there
should be a slight increase in the
working hours of office staff and this
decision has been implemented on the
railways.

Shri Tangamani: Do~z il not ardver-
=ely affect the railway employees?

Shri Jagjivan Ram: I am coming to
that,

Shri Harish Chandra Mathur: They
must work harder.

Shri Jagjivan Ram: The people
who are agitating are referring to this
decision which may be construed to
be against one of the observations
made by the late Justice Rajadh-
yaksha.

So, I am myself saying that this is
going to affect them, but it applies
only to those who are working in the
offices on the railways, as it does
apply to other employees working in
other offices of the different Ministries
of the Government of India,

I was going to say that all this agi-
tation is being put up by the staff in
the offices which have been slightly
affected because their hours of work,
as compared to other workers on the
railways or in other departments of
the Government, had not been disad-
vantageous to them, What Shri
Tangamani has said is correct. In any
ease, this will affect only the office
staff whose number will not excced
about P per cent of the total staff on
the railways. More than 90 per cent.
of the Railway employees will not be
affected at all.

As regards periodic rest, no change
bhas been made either by the Jagan-
nath Das Commission or by Govern-
ment's orders.

As regards overtime, one hon. Mem-
ber, perhaps Shri Radha Mohan Singh

e
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or some other Member, said that the
lowest paid staff on the railways were
going to be adversely affected by the
recommendations of ‘he Pay Com-
mission. I do not know who told
him so. No sensible person will ever.
come to this conclusion that the re-
commendations of the Pay Commis-
sion are going to affect adversely the
class IV employees. If they have
benefited substantially any section of
the railway employces, then they have
benefited the class IV employees. I
am saying this just to point out how
this kind of wrong informalion is
carried to Members. When such in-
formation is given to them, it will be
better if it is checked up.

Shri 8. M. Banerjee (Kanpur): [
would only say this. I am sure the
hon. Minister must have read the
booklet issued by the All India Rail-
waymen's Federation entitled Railway-
men's Rejoinder to Pay Commission,
at page 43 of which they have said:

“Government's decisions on the
Pay Commission’s recommenda-
tions affect railwaymen adversely,

inasmuch as........",

and then they have given abou! nine
points. I would like to know whether
the hon. Minister has gone through
them, and whether they are correct.
It has been supplied to us.

Shri Jagjivan Ram: I would advise
the hon. Member who is quite studious
and painstaking to go through the
summary of the recommendations of
the Pay Commission and the recom-
mendations which have been accepted
by Government, and he can himself
come to know whether those things
are exaggerated or not, whether they
have some basis or not. Why does
he want my comment on them? He
can himself come to some conclusions
on those points.

As regards overtime, I may point
out that overtime is going to be very
advantageous to those who work over-
time. I think any railwayman who
scrutinises that will come to the same
conclusion.
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Shri 8. M. Banerjee: [ have not
asked about overtime, but I have

asked about the other points.

Shri Jagjlvan Ram: In regard to
hours of work also, it is not going to
affect them at all.

The Pay Commission have also re-
commended certain changes in the
reckoning of over‘ime allowance. As
against the present procedure under
the Hours of Employment Regulations,
of calculating overtime on basic pay
plus dearness pay, the Commission
have recommended that overtime
allowance should in all cases be cal-
culated on the basis of pay and all
allowances except house rent allow-
ance. This means that over'ime has
to be based on pay plus dearness
allowances plus city compensatory
allowance. Apart from the automatic
advantage which even under the
existing rules, the staff get by the
process of the merger of the dearness
allowance in the basic pay, this will
result in a higher rate of overtime
because of the recommendation that it
should also be calculated on the dear-
ness allowance and city compensatory
allowance.

As regards leave reserves, the Pay
Commission have stated that the ade-
quacy and the basis of the calculation
of leave reserves should be reviewed
to ensure that the leave to which the
staff are entitled will actually be
granted to them. There is, therefore,
no gquestion of any modification being
made in the award of Justice Rajadh-
wyaksha.

I now come to the question of holi-
days. The workshop staff are entitled
only to fifteen paid holidays of their
choice, but no casual leave, There-
fore, the question of the workshop
staff being affected by the reduction
in the casual leave does not arise. I
am just pointing out how many cate-
gories are not being adversely affected
by the recommendations of the Pay
Commission which have been accepted
by Government.
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As a matter of fact, the workshop
staff are going to gain by the recom-
mendations of the Pay Commission.
The Pay Commission have not recom-
mended any positive change. As
regards casual leave for such  staff,
however, they have stated that if it is
proposed to grant them the privilege
of casual leave, the quantum of earn-
ed leave should be proportionately
reduced, in view of the fact that on
the railways, the workshop staff are
already getting leave on the same
sca'e as non-workshop rtaff, which is
considerably more than what has
been recommended by the Pay Com-
mission for workshop staff in other
industrial establishments.
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The number of holidays has beem
reduced from 23 to 18. Thie decicion
affects mainly the office staff and
some supervisory stafl. The number
of staff affected is not likely to exceed
about 10 per cent of the total strength.

However, line staff who were
hitherto not entitled to any holidays—I
think Shri Frank Anthony raised the
question about the line staff—have
been recommended the three national
holidays or compensatory payment of
4} days’ wages in lieu thereof.

The casual leave has been reduced
from 15 to 12 days, but this also is in
respect of office staff and some super-
visory staff. Other staff who do mnot
get any holidays or who get a very
restricted number of holidayg will
continue to have fiftcen days of casual
leave as at present. This will, there-
fore, affect about 10 per cent of staff
ag in the case of the holidays.

It may be mentioned here that office
staff and some supervisory staff who
have been affected by the decisions
concerning increase in the working
hours or reduction in holidays and
casual leave have up to now been,
better off than the other staff. The
rest of the staff do not get any holidays
or get a very restricted number of
holidays, and their hours of work are
also longer.
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Shri Frank Anthony raised a ques-
sion when I said that we were not
going to charge any tuition fecg from
the children of railway employces in
railway primary schools up to the
primary stage, having instruction in
any of the languages contained in our
Constitution. He asked why Anglo-
Indian children were being deprived
of this privilege, and he argued that
according to the Constitution, it might
amount to discrimination. Without
entering further into that question, I
may assure him that there was no
intention to discriminate against the
Anglo-Indian children. The only consi-
deration when we decided to make the
primary education free was that in
primary schools imparting instruction
in the English medium, the cost was
much higher ag compared to that in
primary schools imparting instruction
in any of the Indian languages, That
was the only consideration. After Shri
Frank Anthony spoke, 1 have given
further thought to the matter, and 1
have decided that in the Englich-
medium schools also, the boys or girls
of railway employeces, whose mother-
tongue is English will be free from the
payment of fees in the primary stand-
ards. .

Shri S. M. Banerjee: Bul they
should learn Hindi.

Shri Jagjivan Ram: Those whose
mother-tongue iz not English will have
to pay the fees in the English-medium
schools.

Shrimati Subhadra Joshi (Ambala):
Whose mother-tongue is English?

Shri Jagjivan Ram: The Anglo-
Indians.

Shri C. K. Nair had said that I had
done something for the recruitment of
Scheduled Castes and Scheduled
Tribes boys on the railways. Well, I
have done nothing more than what the
Home Ministry has done. What I have
done is to see that all the orders and
circulars issued in this behalf are pro-
perly implemented.
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An Hon. Member: Are they? Not
fully.

Shri B. K. Gaikwad (Nasik): Not
yet. The hon. Minister is trying, and
we must congratulate him.

Bhri Jagjivan Ram: Some hon.
Members want a millenium in a day.
Any trend which has been established
in society for centuries takes time to
change. One hag to see whether the
change is taking place or not, and whe-
ther it is taking place in the right
direction or not.

Shri Sinhasan Singh (Gorakhpur):
May I know whether the Home Minis-
try's eircular is applicable only io the
Railway Ministry and the Posts and
Telegraphs Department or it ig appli-
cable equally to al] departments of the
Government of India?

Mr. Deputy-Speaker: Why should
the Railway  Minister be asked to
interpret whether that circular is
applicable to other Ministries or not?

Shri Jagjivan Ram: ] am coming to
that,

Mr. Depuly-Speaker: Hc says that
it is anplicable to his Ministry and he
has implemented the circular. He need
not be arked to state whether it applies
to other Ministries or not.

Shri Jagjlvan Ram: [ am coming to
that,

The hon. Member ig in possession of
the Office Order of the Home Ministry
and the Office Order of the Railway
Ministry. I sent a copy of each to the
hon. Member. The hon. Member is
a practising lawyer. I am sure he
can read the Office Order of the Home
Ministry as well as that of the Railway
Ministry. I am sure he can understand
whether that order iz applicable to
other Ministries or not,

I know a furore has been created in
certain sections of railway employees
and in certain sections of the caste
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[Shri Jagjivan Ram]
Hindus in this country. I want to

make it clear that I am not going to
be cowed down by this agitation. No
flutter was created when the memo-
randum was issued by the Home
Ministry, But when the Railway
Ministry just fell in line with  that
memorandum and saw to it that that
memorandum was honestly imple-
mented, there are a number of ques-
tiong and notices! 1 am surprised how
this caste fecling is deep-rooted in this
country, how everything is weighed
and meatured by the criterion of caste
and caste alone. No questions were
put when the Home Ministry issued
that memorandum_

Shri Tangamanl (Madurai):
said.

Nicely

Shri Jagjivan Ram: When after
three years, the Railway Ministry
issued a Memorandum on the same
lines as the Home Ministry memoran-
dum, the caste interests are affected
and questions are put and constitu-
tional provisions invoked. Why? Is
efficiency going down? How? If there
are a hundred efficient persons and
one inefficient man comes, does effi-
ciency go down? It is a matter of
commonsense,

Then the hon. Member asks me whe-
ther that circular applies to  other
Ministries or not. I presume the hon.
Member is aware that the Home
Ministry is the custodian of all ser-
vices in the Central Government
and any circular issued by that Minis-
try—1 presume he knows that much—
is applicable to all government
servants, to al] Ministries. Therefore,
that question should not have been
put to me.

Shri Sinhasan Simgh: The question
is whether it is applicable to other
Ministrieg also and whether they are
following the same.

Mr. Deputy-Speaker: As to whether
it applies to other Ministries or not,
the hon. Minister should not be asked
to clarify.

1,
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Shri Jagjivan Ram: If the hon

Member is honest and solicitous about
the interests of the Scheduled Castes
and Scheduled Tribes, he might put
that question to other Ministries, whe-
ther they have implemented that
memorandum or not, and not to me.

Shri B. K. Galkwad: Perfectly right.

Shri Jagjivan Ram: The whole
question comes up because I have
implemented it. Questions are put to
me, not to those who have not imple-
mented it.

Shri B. K Galkwad: Others are
sleeping over it.

Shri Jagjivan Ram: [ want other
people to be honest about their con-
victions. If they feel that I have
done wrong, they should come direct-
ly and tell me—not indirectly. I am
prepared to face it here and now.

An Hon. Member: Do not mind such
things.

Shri Jagjivan Ram: I know I have
done the right thing. 1 am convinced
of it. Therefore, I never mince
matters.

1 do not know how Kumari M. Veda-
kumari was briefed by some people—
that qualifications have been reduced
in the case of Scheduled Castes and
Scheduled Tribes. This was a mis-
chievous information given to her.
Nowhere have the prescribed mini-
mum qualificationg been reduced either

for the Scheduled Castes or for the
Scheduled Tribes. And I will be the
last person to reduce qualifications

which will in any way affect the effici-
ency of the fervices, What I want is
nothing more than what the Constitu-
tion has provided for the Scheduled
Castes, Scheduled Tribes and Anglo-
Indians.

Shri S§. M. Banerjee:
have it.

Shri Jagjivan Ram: I want to be
honest and sincere about it, I want to

They must
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see that the provisions are not flouted.
If certain interests are enraged on that
account, I cannot help it.

Then she said that perhaps educa-
tional qualifications were being
reduced. If any qualification is to
be reduced or modified, it will be for
all, and not only for Scheduled Castes
and Scheduled Tribes.

Then again, I do not know how she
BAYS......

Mr. Deputy-Speaker: That much
should be enough for the hon. lady
Member, that the information convey-
ed to her was mischievous,

Shri Jagjivan Ram: I am giving this
information that if any qualification is
to be reduced, it will be reduced for
all. It cannot be for any one section
alone.

Then she says that the same privi-
leges should be given to the Scheduled
Tribes. 1 may assure her and the
House that whatever concessions have
been granted, have been granted for
the Scheduled Castes and Scheduled
Tribes equally. No office memorandum
has irsued only for the Scheduled
Castes. It is always issued for Sche-
duled Castes and Scheduled Tribes—
for both.

It was suggested that there should
be joint committees on the railways.
We have formed joint committees and
they have started functioning in some
of the railways. I think by the next
year I will be in a position to  give
something about it in the Report on
the Railways, for the information of
hon. Members. It has always been
my effort to encourage railway officers
and men to have greater and greater
personal contacts among themselves,
because nothing countg fo much for
the efficient functioning of any under-
taking as personal contacts among the
workers in that undertaking at various
levels, I regard all people who are
engaged in this national undertaking
as workers for a common cause, Their
designationgs may be different; their
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salaries may be different. But the
objective is the same—how to render
efficient transport service for the com-
munity. There will be lapses here and
there, but I have always been
emphasising upon the officers  the
necessity of taking personal interest in
the workers so that the workers may
look up to them, not only ag officers
but as advisers in times of necessity
and difficulty. That will take some
time. Both sides will have to change.

As regards passenger amecnities,
doubts have been expressed whether
we will be able to spend Rs. 15 crores
during the Plan period. Up till now,
we have spent Rs. 8°87 crores and I
am sure by the end of the Plan, we
will be able to spend all the Plan
allocation on this account.

16 hrs.

Shrimati Parvathi Krishnan want-
ed to know the break-up of the Rs. 20
crores which have been provided to
meet the effects of the Pay Commis-
sion's recommendations. For her
information I may give it. Ex gratia
payment for the period 1st July, 1858
to 31st October, 1959 to be credited
to the Employees Provident Fund
accounts i3 Rs. 3°19 crores; cash pay-
ments on account of pay and allow-
ances from 1st November, 1950 to 31st
March, 1861, Rs. 1382 crores; and
Government contribution to Provi-
dent Fund in respect of (2) above,
Rs. 3-11 crores; total Rs. 20°12 crores.

Then, gquestions have been raised
about the provision of overbridges.
Without going into individual cases,
whether it is at Jabalpur or at
Calicut........

Shri S. M. Banerjee: At Kanpur.
Shri Jagjlvan Ram:.... At what-
ever place it may be, whether it is

at Jabalpur or at Kanpur......

Ch. Ranbir Singh (Rohtak): Rohtak -
Delhi road.
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Shri Jagjlvan Ram: Wherever it
may be—or at Ahmedabad—the
general principle is this. We have to
share with the local authority or the
State Government concerned. We on
the railways are always prepared to
meet our share,

I have got in my brief the present
position regarding Ahmedabad, Calicut
or Jabalpur, Either references have
been made to the municipalities or
to the local authorities, and, as soon
as matters are finalised, they will be
undertaken.

What I have done is this. 'When
the Transport Ministry wrote to the
State Governments I also wrote to
them to prepare a list of the over-
bridges that they will require in
their respective States and determine
the priority in  which they would
like these works to be executed.
They would have to provide the
necessary funds in their own Budgets
50 that the Transport Ministry and
the Railway Ministry may provide
the balzncing provision in  their
Budgets, so that these works may be
taken in hand. 1 personally feel that
this problem in our country is a big
problem and will have to be tackled
in a planned way on a long term
basis.

~ Shri Sinhasan Singh: Whal is the
ratio?

Shri Bimal Ghose: 'Whnl is the pro-
portion?

Shri Jagjlvan Ram: The proportion,
in some cases, is half and half about
the bridge portion; and, in some
cases, the bridge portion is to be done
entirely by the railways and the
approach portion has to be done by
the local or road authority or the
Transport Ministry,

Ch. Ranbir Singh: What about the
portion that will fall in the Delhi
State?
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Shri Jagjivan Ram: The Delhi
Administration takes the place of the
State Government, and they will
have to do it

Ch. Ranbir Singh: That is the res-
ponsibility of the Centre.

Shri Jagjivan Ram: I wanted to say
generally about overbridges.

Then, there were questions about
platforms, waiting halls ete. I have
got information about them. But, I
am afraid there is no time at my
disposal. They are al] at various
stages ang it is our intention to pro-
vide the minimum basic amenities at
all stations.

We have also made good progress
with electrification. But, it will take
some time to elecirify more than
6,000 stations. We are clectrifying
stations on a programmed basis
where electricity is available in the
adjoining town or city.

We have been providing drinking
water facilitics; and I have asked the
Railway Board to sce that even at
the smallest station drinking water
facilities are provided. If nothing elsc
is possible, at least a hand-pump
should be sunk there so that drinking
water becomes available. We will sce
that before the next summer sets in,
these programmes are executed.
There is much to be desircd regard-
ing the cleanliness of the third-class
compartments, waiting halls, etc. It
requires some social education for the
passengers and more scnse of res-
ponsibility on the railway staff
charged to look after cleanliness. Tt
is true that the sweepers took very
little care of the third class compart-
ments. I have asked specifically the
General Managers to appoint sweepers
detailed only for third class compart-
ments in the bigger stations. Staff
hag been appointed but still the old
tendency is continuing. I will only
suggest that passengers should be
carefu] in taking work from them. I
have been emphasising upon the rail-
way officers that the scavengers who
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are meant for third class compart-
ments should see that at the bigger
stations they are cleaned and the same
broom should not be used for the
lavatory and the compartment. As a
matter of fact some swabs and duster
are provided for them. (Interrup-
tivns.) I am saying that we have pro-
vided the staff with the equipment and
accessories to them. It is not being
utilised fully. It should be seen by
the passengers themselves that the sca-
vengers do their job.

About sleeping acc dation. for
the ladies, instructions have been
issued to reserve at least one boy
for them in the sleeper coach (Inter-
ruptions.) About push button it is not
only to be introduced in the higher
class ladies compartments; it will be
introduced in the third class compart-
ments as well.

Shri Sinhasan Singh: What about
the third class three-tier system?

Shri Jagjivan Ram: We have the
three-tier coaches; we have the two
tier coaches. The former are not as
comfortable as the latter. It is guite
obvious. We have decided to main-
tain two-tier ana three-tier coaches.
Those who want comfortable accom-
modation will have to pay and {ravel
by the two-tier coaches and those who
cannot afford to pay for that comfort
will travel by the three-tier coaches
and no additional charge will be
levied from them. It will be seen
which of these is more popular. If
the three-tier coach is more popular
then we will have more of them but
if the two-tier coach is more popular,
thg three-tier coach may be with-
drawn.

Shri Sinhasan Singh: There is now
a fourth class!

Mr. Deputy Speaker: If the three-
tier coach becomes more popular,
then he should not begin to levy a
charge on that!

Shri Jagjlvan Bam: No, Sir. We
have said that no charge will be
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levied for the three-tier sleeping

accommodation,
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Shri Jagjlvan Ram: The whole
intention was to provide the third
class passengers travelling long dis-
tances some accommodation where he
could stretch himself. Instead of sit-
ting all the time, if I can provide him
some accommodation where he can
stretch his legs and body without
charging anything extra from him, I
think it will be an advantage to them.
I am providing not a very comfortable
accommodation but there is accommo-
dation where a passenger will be in a
position to stretch himself and sleep.
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Shri 8. M. Banerjee: Sir,......

Mr. Deputy-Speaker: Are we going
to stretch ourselves now?

Shri 8. M. Banerjee: Sir, if I travel
from Delhi to Caleutta I am charged
this extra levy for two nights by the
third class sleeper coach. I have to
pay Rs. 7 or more at the rate of
Rs. 3°70 nP, whereas in the case of
first class the reservation charges are
only 50 nP for travelling both the
nights. Has the hon. Minister con-
sidered this matter?
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Shri Jagjlvan Ram: 'That is =
separate question. That is the exist-
ing system. I am not talking of that.
When the new third class three-tier
slecper coaches are introduced mno
extra charge will be levied on the
passcngers. In some sections these
coaches have been introduced and no
additional charges are levied.

Sir, I think, I have dealt with the
important aspects, There are many
emall matters which have been rais-
ed. It is not po:sible for me to deal
with them all thongh I have briefs
here in regard to al] those points. I
would only assure the hon, Members
that all their suggestions will be
taken into consideration and we will
trv to see how far we can implement
them.

Some Hon. Members: What about
the line to Kashmir?

Mr. Deputy-Speaker: We will again
be taking up the lines under Demand
No. L.

Shri Jagjivan Ram: I have already
given that information, that that line
is going up to Kathua. I do not know
why hon. Memberg want me to repeat
it. The survey is being conducted
and work will start. That work is
going to be undertaken

1 am grateful to the hon. Members
of this House for the way in which
they have received the Railway
Budget and for the way in which they
have expressed their appreciation for
the work performed by the Railways.

. T will again repeat that this will very
much encourage more than a million
employees on the Railways,

Shri Rajendra Singh: I submitted
that since the Railway Minister has
failed to bring the two federations
together let there be a referendum
irrespective of the total membership
of this federation or that federation,
and those who are elected as members
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should be recognised as the absolute
representativas of the railwaymen.

Mr. Deputy-Speaker: Is the hon
Member making another speech? I
can only allow a guesuon.

Shrl Rajendra Bingh: This was my
submission, Sir, and it has not been
replied. My second point is about
the wage board for the Railways.
These are the two things on which
T would request the hon. Minister to
reply.

Shri Jagjlvan Ram: It is for the two
federations to come together, and if
there is unity amongst them 1 will
welcome it. The Pay Commission has
just examined the conditions of ser-
vice, pay scales and other things of
the railway employees along with
other government employees. There-
fore, there is no case for a separate
wage board at present.

Shri Harish Chandra Mathur: He
has said nothing about economy.

Mr. Deputy-Speaker: We shall pass
on to the next stage. He shall have
another opporiunity when we take
up the Demands.

16.13 hrs.

*DEMANDS FOR GRANTS—RAIL-
WAYS

Mr. Deputy-Speaker: Now we ghall
take up the Demands for Grants re-
lating to the Railways.

In this connection, I have to
announce that a large number of cut
motions have begn received. Hon.
Members who desire to move cut
motions may send slips to the Table
within fifteen minutes, indicating the
numbers of their cut motions. I shall
treat them as having been moved, if
the hon. Members in whose nameg th<
cut motions stand are present in ‘he
House and the cut motions are other-
wise in order.

- *Moved with the recommendation >f the President.
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Shri Bimal Ghose (Barrackpore): 1
would request you, Sir, kindly %Yo
extend the time up to 12.30 tomorrow.

Mr. Deputy-Speaker: All right. But
this desire might be expressed in
respect of Demand No. 1 at least, not
in respect of others. 1 am only ask-
mg hon. Members fto indicate the
numbers of cut motions which they
desire to move in respect of Demand
No. 1. In respect of other Demands
they may indicate the numbers to-
morrow. In respect of Demand No. 1
alone there are 330 cut motions, and
all the other Demands put together
there are only 114 cut motions. I
would suggest, if the House is agree-
able, that out of the 10 hours—here,
1 would like to have the desire of
1he House.

Bhri Jangde (Bilaspur): $ hours for
Demand No. 1.

Mr. Depuly-Speaker: Perhaps I
have had to disappoint many hon.
Members whom I could not accom-
modate in the general discussion and
they may be having a grievance
against me. If the hon. Members
agree that in Demand No, 1 they would
cover all their points which they
wanted to make in the general dis-
cussion, then, instead of five hours,
we might make it perhaps six hours.
That is, we may hawe six hours for
Demand No. 1.

Several Hon. Members: Yes, Sir.

Mr. Deputy-Speaker: So, six hours
for Demand No. 1 and four hours for
all the other demands.

Then there is one more point. The
hon. Speaker has expressed a desire
that if the Members of the Opposi-
tion, the different groups, could meet
together and decide wupon certain
limited number of cut motions,
perhaps the discussion might be real
and we might concentrate more atten-
tion on those particular cut motions
than merely having a general discus-
=ion even during the cut motion staga
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1 think hon. Members of the Opposi-
tion have not considered that point.
Perhaps they do not like the idea.
But even now, if the number of the
cut motions is reduced and a limited
number of them is brought in—T am
not talking of Demand No. 1—at least
in regard to all the remaining
demands, it would be better. When
we put all the cut motions to the
vote, we usually put all the remain-
ing cut motions to the vote, at the
end of the discussions, and that is not
really very nice. If there are a limit-
ed number of cut motions, then
we can cencentrate on them and final-
ly, we can put them to the vote of
the House. If this aspect of the
question is considered by the Opposi-
tion groups, it will be good, and we
may just confine our attention to those
particular cut motions.

Now we start with Demand No. 1.

Demanp No. 1—Raiway Boarp
Mr, Deputy-Speaker: Motion moved:

“That a sum not exceeding Rs.
93,61,000 be granted to the Presi-
dent to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1861 in respect of
Railway Board".

it arorafer o (- Tlaa-aq—
gfea feai) © Sarsmw W@, A
Fraza § f it o ooy Py
qrats qF ¥ I’ gar A LA
oY OF FIEOA w1 & w7 e
fear wma At e it o Y A §

JTw Wpew 0 F W AT W
=7 T F aee T w1 e
&1 wYer fasr w7

There ought to be a time-limit here
also, irrespective of the number
of cut motions that a Member might
have to his credit. Let us have 15
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minutes, at the most, for each Mem-

ber so far as the cut motions are con-
cerned.

Shri Chintamonl Panigrahi (Puri):
It was about the year 1958, when the
plang for the railways were being
finalised that the Railway Minister
said that the railways had been allot-
ted too little money. They said that
by 1980-61 goods trafic would rise to
about 181 million tong annually and
so they would have to be given about
Rs. 1,480 crores during the second
Plan period for coping with this prob-
lem. The Planning Commission, how-
ever, allotted only about Rs. 1,120
crores for the second Plan period for
the railways. The Planning Commis-
sion also suggested to the Railway
Ministry that if the Ministry could
find more resources, then they could
spend more for the railways.

Mr. Depuoty-Speaker: 1 find there
is still a general discussion among the
Members themselves!

Shri Chintamoni Panigrahi: The
hon. Minister in his budget speech has
said that he has been able to spend,
rather the Railway Board has been
able to spend, whatever amount has
been allotted to be spent for the
second Plan period and that the rall-
ways have been able to achieve thelr
targels. While reading the Rallway
Minister’s speech, one may find that
the Minister has tried to be content
with what he has achieved. The
Railway Minister himself has said that
he is very optimistic. But he himself
—the hon. Shri Jagjivan Ram himself
—had said a couple of vears ago that
for meeting the requirements of the
railways and to carry 162 million tons
of goods traffic annually the railways
need more money from the Govern-
ment. He himself said that because of
the rise in prices, the original allotment
of Rs. 1,125 crores would ultimately
come to Rs. 1,225 crores. So, actually
if his assessment is true, we will find
the actual shortfall would be round
about Rs. 100 crores according to his
original estimation. He himself has
also admitted in his speech that thers
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is a huge short-fall in the railways
carrying capacity itself,

With regard to passenger earnings,
he said that in 1850-51 the earnings
from the upper classes were Rs. 13.75
crores and in 1959-60, the earnings
were Rs, 15.31 crores. From third
class, the earnings were Rs. 84.09
crores in 1950-61 and Rs. 108.77 crores
in 1950-60.

So, It is evident that so far as third
class passengers are concerned, the
earnings to the railways have increas-
ed remarkably, but the amenities
provided to the third class passengers
are really not commensurate with the
earnings. The hon. Minister has said
in his budget speech that they have
been able to cope with overcrowding
in the trains. But my own experi-
ence in South-Eastern Railway and
the trains which pass through Orissa
is different. 1f the hon. Minister
visits  it—Shri Ramaswamy, the
Deputy Minister has visited that area
recently—he will find that there is
really overcrowding in third class
traing in that area and it cannot be
said that it has been checked. It still
continues, The number of trains in
that section in South-Eastern Railway
is very few. Even the one passenger
train which was running from
Howrah to Waltair up and down has
been cancelled. We were assured by
the hon. Minister that during the first
quarter of this year, those two trains
will be restored, because some opera-
tional works were undertaken in that
section. But the two trains have not
been restored yet.

With regard to movement of traffie,
it has been said that the movement
of anticipated coal for the public has
particularly not materialised. The
movement of coal and other raw
materials for the steel plants also has
fallen short of the expectations. It
has been said so in the booklet cir-
culated along with the budget papers.

The Deputy Minister of Railways
(S8hri Shahnawas EKhan): It is not
because the railways could not carry
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it, but because coa) was not available
al the mines,

Shrl Chintamoni Panigrahi: The
coal deposited in the pits is more and
it ie a fact that if we go through the
report of the Colliery Owners' Asso-
ciation, we will find that the railways
have not been able to provide suffi-
cent wagons to move coal.

With regard to the total outlay on
the Railway Plan, the hon. Minister
has stated that the railways have
done well. They have calculated that
during the first four years they have
spent Rs. 875 crores, and they hope
to spend another Rs, 250 crores in the
last year of the Second Plan period.
Though the Railway Minister enter-
tains  near-satisfaction of having
accomplished the Plan target, I think
there is much to be done, so far as
goods traffic is concerned, in the case
of South Eastern Railway, more
parlicularly in those areas where the
steel factories have been erected.

With regard to electrification, 1
have a grave doubt whether the Rail-
way Ministry will be able to get the
required amount of clectricity for
carrying out its programme of electri-
fication from the source from which
they possibly expect, because they
have not erected the plants yet. For
instance, they have planned to get
25,000 kw of electricity from Hirakud,
and they are not going to get it till
1964. Therefore, the programme of
elcctrification on railways is going to
suffer, though the hon. Minister has
stated that they are working accord-
ing to the Plan.

Shri Shahnawax EKhan: That will
not be our fault.

Shri Chint i Panigrahi: Your
target is not going to be achieved, as
you have stated in the railway
budget, because you are depending
on the State Government, whose pro-
gramme is also not going to be
achieved.
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Shri Shahnawaz Khan: Don't be
such a pessimist.

Shri Rajendra Bingh (Chapra): We
are forced to accept your pretences
also.

Mr. Deputy-8peaker: It should not
be my fault if I am to call the Mem-
ber to order.

Shri Chintamoni Panigrahi: So far
as the carrying of mineral ores is
concerned, the hon, Minister has stat-
ed in his budget speech: let them
build up stocks at the source during
the busy season so that they could be
shifted to the consuming centres in
the slack season. The hon. Minister
should know that many of the col-
lieries, manganese ore and iron ore
mines, are run by small mining
interests, and it is not possible for
them to raise ore from the mines and
stock it in the pit-heads till better
facilities are available in the slack
season when wagons could be made
available to them. If that is insisted,
many of the mines will close down.
It  is a fact that because wagon
capacity is not available, in Orissa a
¢number of mines have remained clos-
ed for the last two years. It s
well-known that more than 237
manganese mines have been closed
all over India. Of course, the ques-
tion of recession is there. Still, they
have raised sufficient quantity of
manganese ore in the pit-heads and
it could not be removed because
wagon facilities were not available.
They are lying in the ports and also
in the pit-heads. Yes, you carry
something to the ports, They remain
in the ports.

Many hon. Members have made
suggestions about new railway lines.
I have also a few suggestions to
make. In spite of the assurances
which were given from the time of
Dr. John Mathai when he was the
Railway Minister to this day when
the hon. Shri Jagjivan Ram is the
Railway Minister, in spite of those
assurances that the railway map of
Orissa would be written better, none
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of those assurances has been carried
out yet. It has been submitted to the
Railway Ministry that at least four
important lines may be constructed
for meeting the demands of Orissa.
One such line was from Talcher to
Rourkela, which should be connected
to Paradip, because with the develop-
ment of the port, it will help in
carrying much of the ores which are
now being exported through Calcutta
or Visakhapatnam.

The second suggestion is having a
line from Rupsa to Mayurbhanj, which
will serve areas which are completely
undeveloped. We have made sug-
gestions from time to time that this
Rupsa-Mayurbhanj line and railway
link from Gunapur to Nawpada
should be made a broad gauge line,
This suggestion has been made a
number of times. It must be made a
broad gauge line. The rolling stock
and the condition of the line, if the
hon, Minister have ever visited it,
remains in the same condition as it
used to be fifty years ago.

I have another suggestion also and
that is to have a new rail link from
Puri to Konarak. 1f the hon. Minister
has ever visited Konarak he must
have felt the necessity of a rail link.
From Puri to Konarak the distance is
22 miles. A large number of tourists,
who have to trave] from Puri to
Konarak, find it very difficult because
till today an all-weather road has not
been constructed in spite of the Gov-
ernment of India helping the State
Government with Rs. 26 lakhs. There-
fore it is necessary that Puri and
Konarak should be linked with a new
railway line.

With regard to the Cuttack indus-
trial estate, suggestions were given
to the Railway Ministry that it must
have a railway siding. But this sug-
goestion has not yet been considered
Wi'h regard to the divisional head-
quarters, we have made representa-
tions from time to time that Khurda
Road should be cur:.dered and made

MARCH 1, 1860

for Grants—Railways 3540

the divisional headquarters o that
it will fulfil its necessity.

So far as the railway route mileage
in proportion to 1,000 square miles is
concerned, the route mileage in
Orissa is the lowest. In Assam it is
30°03, in Bihar it is 45-92, in Bombay
it is 34-29, in Madhya Pradesh it is
1994, in Madras it is 3516 and in
Orissa it is 13'93. Therefore, as some
hon. Members have suggested, 1
plead that the under-developed States
must be developed so far ag rail com-
munications are concerned. Orissa is
one of those Stales which have not
yet been developed so far as railway
lines are concerned.

Just one word more and I will
finish. With the completion of the
Ganga Bridge at Mokameh, there will
be additional traffic for Calcutta Port.
The work of Bhilai, Rourkela and
Durgapur stecl mills will make the
already . congested railway line
between Caleutta and Bilaspur more
congested. Therefore it is time that
a railway line linking Paradip from
either Talcher, Rourkela or Cuttack
is considered. It will save congestion
which the Railway Ministry will face
within a period of two to threc years.
I hope this suggestion will be taken
into consideration so that the conges-
tion at Calcutta Port or Vizag Port
can be diverted. If a railway link is
established from Cuttack to Paradip,
all the ore traffic from South Bihar
can go through Paradip. It will help
in relieving congestion in that sector
of the railways.

oft gEwr @ (FEEER)  S9T-
o 7gred, § A I 56 7 QY
Tz I=iA o fear § 9w o aard 2ar
£ 1 399 A T AT A @ grag o
TH @ EM A §aga
cewm! aT 6 F £ 6 9% WM
TarfRd ® aga o apfems & o @
¥ 1 orgi v mfeat S gl w1 aregE
&, wy vy o T & B g fh Wy
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wetd g0 wT awe § afes ag A
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Shri Chintamonl Panigrahi: There
15 no quorum in the House.

Mr. Deputy-Speaker: The bell may
be rung... ... Now there is quorum.
Seth Achal Singh.

¥ www fag (wrrT)  SweEwm
vivm, femre amr ¢ o WY fane
™ WR, WG wEw F O g
fawmt @ifge wm T o W
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™ a1t § woerw e 4, fe aq o
ot At frar o @ wmar W
Z fs w2t it oz faame e
AN WY AT A% & A%, A &
FA W waw e amm

Mr. Deputy-Speaker: Pandit Thakur
Dag Bhargava. Nobody eclse has risen.

Shri 8. M. Banerjee (Kanpur): Sir,

Mr. Deputy-Speaker: [ wanted to
call him; 1 saw that side but he did

not rise,

Shri Ajit Singh Sarhadi ( Ludhiana):
Sir, | rose several times.

Mr. Deputy-Speaker: Not this (ime.
Only two hon. Members have beem
vet accommodated. Now can hon.
Members rise several times?

dfaq srgT oW we (faEre)
#Faig frdt iR AwE, 44 & Wy
" WY ® FI7 W I K AW TH
Tgd I A T ATH frAT AM_an
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fowre fred 7 2, 3@ H fomw A 2w
AT TE A A ¢ Al gy AR
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ar aff | & 75 o w0 AW f fe
at v faar anft @ s T 97 daar
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m A T & fmw o mfee
# arft wfgg, afs =F ¥ argart
1 g€ & 1| 5T 3| I A Frpw vk
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fe d @ @ ffwew wwogar b
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Members may now move their cwt

motions to Demand No. 1 subject to

their being otherwise admissible.

Increase in the freight rates

Shri T. B, Vittal Rao (Khammam):
I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
to Re. 1. (85)

Delay in replacemeng oj
rolling stock

over-aged

Shri T. B, Vittal Rao: I beg to move:

. “That the demand under the
head ‘Railway Board' be reduced
to Re. 1”. (86)

Need to recogmise Trade Unions enjoy-
ing the confidence of the workers
and employees concerned.

Shri Tangamani (Madurai): I beg
10 move:

“That the demand under the
bead ‘Railway Board' be reducea
by Rs. 100." (1)

Failure to recogmise the Southem
Railway Labour Union

Shri Tangamani: [ beg to mowe:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100" (2)

Failure to recognise the Southermn
version of metre gauge to broad
gauge

SBhri Tangamani: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (3)

Failure to carry out targets for electmi-
fleation stipulated in the Second
Five Year Plan
Shri Tangamanal: [ beg to move:

“That the demand under ths
head ‘Railway Board’ be reduced
by Rs. 100." (4)
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Failure to reach physical targets in
laying of nmew lines in spite of full
expenditure of the money allocated
for the purpose in the Budget.

-

Shri Tangamani: 1 beg to mowve:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (5)

Increasing danger to safety of person
and property of passengers due 1o
decoity and robbery.

8hri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (6)

Failure to implement Tapse Committee
recommendation regarding automa-
tic increment to Class IV employees
of 13 years service,

Shri Tangamani: I beg to move:
“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (7)
Failure to complete decasualisatiom in
spite of the continuing erpansion
programme,

Shri Tangamani: I beg to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100." (8)

Large number of temporary workers
still in the Railways

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (9)

Delay in confirming the temporary and
casual workers in spite of comple-
tion of one year's xervice.

Shri Tangamani: 1 beg to move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (10)
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Third class sleeping bogies in Tinwe-
velly Express in Southern Railway

Shri Tangamani: | beg 16 mowve:
—

“That the demand under the
head ‘Railway Board® be reduced
by Rs. 100" (11)

Delay in the publication of rewvised
edition of Indign Stores Code

Shri T. B, Vittal Bao: I beg to mowe:

*“That the demand under the
head ‘Railway Board' be reduced
by Rs 100" (12)

Delay in the implementation of Ad-hoc
Tribunal's award

Shri T. B. Vittal Rao: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (13

Delay in the implementation of the
tions of class IV pro-
motion Committee.

Shri T. B. Vittal Bao: [ beg to mowve:

“That the demand under the
head Railway Board' be reduced
by Rs. 100" (14)

Need to accelerate the pace of investi-
gation by the Special Police Estab-
lishment into the cases of over-
payment to coniractors in connec-
tion with the doubling of the track
hetween Rajkharsawan oand Bara-
jamda.

Shri T. B. Vittal Rao: | bep Lo move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (15)

Need for comfirmation of temporary
employeex who have pui in more
than a year's service

Shri T. B. Vittal Rao: I beg to move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (16)
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Undesirability of increase
rates

Shri T, B. Vitial Rao: 1 beg to move:

“That the demand under the
hend “Raeilway Board' be reduced
by Rs. 100" (17)

in freight

Increase in the strength of officers in
Railway Board.

Shri T. B. Vittal Rao: [ beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (18)

Need o Tevise the present zomes
Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head Railway Board' be reduced
by Rz 100" (19)

Question of provirion of one through
compartment to’' Cochin from Delhi
om the G.T, Express or Delhi-Madras
Janata Express.

Shri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (30)

Question of stoppage of Mangalore
Mail and Cochin Express at Lakkiti
Station on Southern Railway.

Shri T. B. Vittal Rao: 1 beg to move:

“That the demand under the
head "Railway Board' b¢ reduced
by Rs. 100" (31)

Need to -dispense with saloons for
officers by providing 1st class carpet
compartments instead.

Shri Tangamant: ] beg to move:

“That the¢ demand under the
head ‘Railway Board' bt reduced
by Rs. 100" (88)

Need 1o revise train iimings by re-
diucing Tumrning time,

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
v RHs 1007 (39)

for Grants—
Railways

Need to reduce running time of Ex-
press Trains like Grant Trusk
Express.

Shri Tangamani: 1 beg lo move:

“That the demand under the
bead ‘Railway Board' be reduced
by Rs. 100" (40) .
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Need to reduce running time of Mod-
ras-Delhi De-lure train
Shri Tangamani: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100™ (41)

Failure to prevent late
trains
Shri Tangamani: I beg to move:

“That the demand under the
head Railway Board’ be reduced
by Rs. 100" (42)

Late running of Shuttle trains to aud
from Madurai in Southern Railway
Shri Tangamani: 1 beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (43)

Failure to provide a through bogie
from Madras tv Varanasi
Shri Tangamani: 1 beg to move:
“That the demand under the

head TRailway Board' be reduced
by Rs. 100" i(44)

siarting of

Undesirability of increasing the raie of
Platform Ticket from 6 nP. to 10 nP.
in the middle of the financial year.

Shri Tangamani: 1 beg o move:

“That the demand under the
head ‘Railway Board' be reduccd
by Rs. 100" (45

Need to reduce the rate of Platform
Ticket to § nP.

Shri Tangamani: I beg lo move:

. “That the demand under the
head ‘Railway Board' be reduced
by Rs. 100, (48)
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Needa (v discontinue the practice o)
collecting extra fares when diversion
takes place due to hreaches.

Shri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (47)

Collection of extra fares during
November, 1858 from passengers
travelling by Tinnevelly, Tulicorin,
Trivandrum  Express traing which
were diverted through main route
vie. Tanjore due to breaches.

Shri Tangamani: 1 beg to mave:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (48)

Failure tu fix channel of promotion for
Station  Masters and  Assistant
Station Masters.

Shri Tangamanl: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (49)

Need to upgrade the posts of Assis
tant Swurgeons to gazetted rank

Shbri T. B. Vittal Rao: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (50)

Need to introduce Diesel Rail Cars on
Madurai-Bodinayakkanur stations on
Southern Railway.

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (52)

Need to route cardamom consignments
from Bodinayakkanur by passenger
train to Madurai and erpress goodr
from Madurai to Madras to ecatch
Q.T.S. for quick and safe transport.

Shri Tangamani: I beg to move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100." (53)
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Failure to improve the goods shed
Bodinaykkanur in Southermn Railway
used for storing cardamom.

Shri Tangamani: ] beg to move:

“That the demand under ths-
head ‘Railway Board' be reduced
by Rs. 100." (54)

Failure to open either a flag station or
a passenger halt between Kappalur
and Tirumangalam at Kappalur Gate
in Madurai Division of Southem
Railway.

Shri Tangamani: [ beg w0 mowve:

“That the demand under the
bead Railway Board' be reduced
by Rs. 100" (57)

Failure to open either a flag station or
a passenger halt ncgr Melakottiar
between Tirumangalam and Sivara-
kottal in  Madurai Division of
Southern Railway.

Shri Tangamanl: I beg to mowc

“That the demand under the
head ‘Railway Board’' be rceduced
by Rs. 100." (58)

Need to run bi-weekly De-Luxe traina

in the Mahe Gange between Madura:
and Maodras in Southern Railway

Shri Tangamani: I beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100" (59)

Slow progress of electrification of the
track between Tambaram and Ville-
puram in Southern Railway.

Shri Tangamani: T beg to mowe:

“That the demand under the
head Railway Board' be reduced
by Rs. 100" (80)

Need to exempt articles like food-
grains, sugar and fertilisers from im-
creased freight charges.

Shri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (61)
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Need to provide armed escort to .n-
portant trains for safety of persom
and properly of passengers.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Ras. 100." (62)

Grievances of ra'!way staff
Shrl Frank Anthony: | beg to move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100.” (83)

Pioation of scales of pay aond Cadre
for ex-servicemen (combatants) ye-
cruited against ‘mon-reserved vacan-
cieg” gince 1948.

Shri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced .
by Rs. 100.” (85)

Need to discontinue practice of allow-
ing sub-contracts in departmental
catering.

Shri Tangamani: 1 beg to move:
“That the demand under the

head Railway Board' be reduced
Ra. 100." (66)

Failure to establish another staicr
near Govindnagar, Kanpur.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100" (87)

Need for amalgamation of wvarious
grades in Railway Accounts Depari-
ment.

Bhri S. M. Banerjee: I beg to move:
“That the demand under the

head '‘Railway Board' be reduced
Ra. 100.” (B8)
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Delay in the implementation of the

recommendations of Tapse Commit-

tee Report.
Shri 8. M. Banerjee: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Ra. 100 (89)

Need to reduce the cost of platform
ticket from 10 nP. to 6 nP.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced

by Rs. 100." (90)
Need to provide a first, second and
third class bugie jrom Kanpur to

Howrah in 2 Down Delhi Kalka Mail
Shri S. M. Banerjee: I beg to mowve:

“That the demand under the
head ‘Railway Board" be reduced
by Rs. 100" (91)

Payment of running allowance to Tra-
velling Ticket Eraminers
Shri 8. M. Banerjee: I beg to move:

*“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (92)

Delay in the implementation of Ad
hoc Tribunal’s award

Shri 5. M. Banerjee: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (83)

Increase in freight rates
Shri 8. M. Banerjee: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Ra. 100." (894)

Delay in the disposal of repr
made to the Railway Board.

Shri 8. M. Banerjeo: [ beg to move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (85)
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Failure to achieve physical targels in
laying of new lines in spite of full
erpenditure of the allotted money.
Shri 5. M. Banerjee: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (96)

i rity of the p
of dacolties and
trains,

Shri 8. M. Banerjee: | beg to move:

“That the demand under the
head ‘Railway Board be reduced
by Rs. 100" (97)

Failure to complete decasuclisation
despite exrpansion programme.

Shri S. M. Banerjee: | beg to move:

“That the demand undcr the
head ‘Railway Board’ be reduced
by Rs, 100" (98)

Need for comfirmation
employecs.

Shri S. M. Banerjee: 1 beg to move:

gers on
robberies in the

of temporary

“Thel the demand under the
head Railway Board’ be reduced
by Rs. 100." (99)

Curtailment of P.T.0. and pass facili-
ties by the Pay Commission,

Shri §. M. Banerjee: | beg 10 move:

“That the demand under the
head Railway Board' be reduced
by Rs 100." (100)

Need for reduction of surcharge fjor
the third clasc sleeping berths,

Shri S. M. Banerjee: | beg to move:

“That the demand under the
head ‘Railway Board' br reduced
by Rs. 100" (101)

Dnscontentment among the ratlway
employees as a result of Pay Com-
mission’s recommendations.

Shri 5. M. Banerjee: | beg (o move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100." (102)
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Grievances of railway employees aris-
ing out of the proposed implementa-
tion of Pay Commigsion’s Report.

Bhri 5. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100™ (103)

Abolition of three tier system in third
class sleeping coaches and immediate
replacement of the same by twe
tier system.

Shri S. M. Banerjee: | beg Lo move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (104)

Gq-ieloqm:e; of train examiners per-
taining to dutier and scales of pay.

Shri 8. M. Banerjee: I beg to mowe:

“That the the demand under the
head ‘Railway Board” be reduced
by Rs. 100." (105)

Grievances of the civilian operators
regarding proposed reduction of
their pay scales by Pay Commission.

Shri 5. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Railway Board" be reduced
by Rs. 180." (106)

Construction of over-bridges at
Kanpur, .

Shri S. M. Banerjee: 1 beg to move:

“That the demand under the
head ‘Railway Board be reduced
by Rs. 100" (107)

Supply of defective sleepers by a firm
of Caleutta.

Shri S. M. Banerjee: | beg 10 move:

“That the demayd under the
head ‘Railway Board' be reduced
by Rs. 100.™ (108)

Supply of defective keys by o firm of
Kanpur.
Shri S. M. Banerjee: 1 beg 10 move:
“That the demand under the

head ‘Railway Board' be redured
by Hs. 100"  (109)
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Chaon pulling by passengers.
Shri S. M. Banerjee: T beg to move:

“That the demand under the
head Railway Board' be reduced
by Re, 100" (110)

Need 1o improve efficiency in the rail-
way administration,

Bhri 5. M, Banerjee: | beg to move:

“That the demand under the
head 'Railway Board' be reduced
by Re. 100" (111)

Increqae i the number of officers
Railway Board.

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
Rs. 100" (112)

Failure 10 give seniority to the defence
employees absorbed in  Railway in
1956

Shri S. M. Banerjee: ] beg to
move:

“That the demand under the
head ‘Railway Board" be reduced
by Rs. 100" (113)

Need to recognise the trade unions
representing najority of workers
and employees.

Shri S. M. Banerjee: | beg to
mowe:

“That the demand under the
head ‘Railway Board’ be reduced
by Rx. 100" (114)

Failiire to recogmise the Southern
Railway Labour [nion.

Shri S. M. Banerjee: 1 beg lo
mowvi: *
“That the demand under the
head ‘Railway Board' be reduced
by R= 100." (115)
_Failure to  reduce over-crowding in
' trains,

Shri 5. M. Banerjee: 1 beg 10
move:

“That the demand under the
head ‘Railway Board' be reduced

" by Rs. 100." (118)

PHALGUNA 11,
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Desirability  of  discontinuing the
running of the gir-conditioned coach
on the Nilagiri Exrpress and replac-
ing it with a third class bogie.

Shrimatl Parvathi Krishnan: I beg
1o move:
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“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (118).

Need to accelernte the doubling of
track on the South-West Brood
Gauge Section of the Southemn
Railway.

Shrimati Parvathi Krishnan: | beg

o move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100" (118)

Question of stoppage of the Coim-
batore-Dhanushkodi Express at
Chettipalaiyam.

Shrimati Parvathi Krishnan: [ beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (120)

Need to revise the policy in regard to

recognition of Trade Unions.

Shrimati Parvathi Krishnan: | beg
0 mowve:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (121)

Delay in granting recognmition to the
Southern Railway Labour Union.

Shrimati Parvathi Krishnan: [ beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (122)

Delay in electrification of the Madras-
Arkongm Section of the Southern
Railway.

Shrimati Parvathi Krishnan: 1 beg

L move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (128)
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Need to grant recognition tg the
Employees’ Union at Chittaranjur.
Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100." (124)

Need to introduce a through third-class
hogie from Cochin Harbour
Terminus to Delhi by the Grant
Trunk Express and the Madras-Delhi
Janata Express.

Shrimatl Parvathi Krishman: [ beg
to move:

“That the demand under
head ‘Railway
by Rs. 100."

the
Board" be reduced
(125)

Slow progress in replacement of over-
aged locomotives.

Shrimati Parvathi Krishnan: 1 beg

to move:

“That the demand wunder the
head Railway Board’ be reduced
by Rs. 100" (128)

Pailure to improve goods shed facilities
at Tiruppur on the South-West broad
gauge section of the Southern Rail-
way. .
Shrimati Parvathi Krishnan: 1 beg

to move:

“That the demand under the
head ‘Railway Board" be reduced
by Rs. 100.* (127)

Need to improve passenger amemities
at Mettupalaiyam on the Southern
Railway.

Shrimati Parvathi Krishnan:
to move:

1 beg

“That the demand wunder the
head ‘Railway Board’ be reduced
by Rs. 100.” (128)

Need to step up the programme of
decasualisation.

Shrimati Parvathi Krishnan: [ beg
to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Ra. 100" (120)
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reduce overcrowding m
main trains.

Failure to

Shrimati Parvathi Krishnan: [ beg
lo move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100”. (130)

Failure in checking late-running of
trains on branch lines.

Shrimatl Parvathi Krishoan: [ heg
to move:

“That the demand under the
head ‘Railway Board' be reduccd
by Rs. 100." (131)

Need to  accelerate introduction of
inter-locking signalling system om
Grand Trunk Express.

Shrimati Parvathi Krishnan: [ beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs 100" (132)

Policy of recruiting Passenger Guides
to lower guides.

Shrimat! Parvathi Krishnan: [ beg
lo move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (133)

Failure to fulfil targets of laying new
ines.

Shrimati Parvathi Krishnan: [ beg

10 move:

“That the demand unter the
head ‘Railway Board' be reduced
by Rs, 100" (134)

Need to hand over small plot of rail-
way lands to Madurai Municipality
in Madurai for drinking water stor-
age tank

Shri Tangamani: I beg to mave:

“That the demand under the
head ‘Railway Board' be reduced
by Hs. 100." (138)
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Need for sleeping accommodation for
third clasg passengers in all mail and
vIrpress troins,

Shri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (187)

Selectwn of candidates by the Railwoy
Service Commission,

Shri Tangamani: 1 beg to move:

“That the demand under the
hrad ‘Railway Board' be reduced
by Rs. 100." (138)

Need for formation of joint committees
of workmen and officials for tum
oMl, mainienance and operation at
all levels to avoid wastage, pilferage,
corruption in all railway centres.

Shri Tangamani: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs 100" (139)
for  railway

Shurtape of quarters

employees.
Shri Tangamani: | beg to move:

“That the demand under the
bead 'Railway Board' be reduced
by Rs. 100" (140)

Need o provide quarterg for
employees of the Indian Refreshment
Rooms.

Shri Tangamani: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (141)

Nveed for recognition of Labour Union
of Chittaranjan Locomotives.

Shri S. M. Banerjee: 1 beg to
mave:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100" (148)

i
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particular reference to indirect and
direct labour charges.
Il beg w

SBhri 5. M. Banerjee:
move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100." (147)

Overcrowding in  traing  belween

Ahmedabad and Palanpur, Western
Raoilway.
Bhri Fatehsinh Ghodasar (Kaira):

I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (148)

Need to have a double-line track bet-
ween Kallal end Palanpur.

“Shri Fatehsinh Ghodasar: 1 beg to

move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100 (149)

Need to link Himmatnagar with
Udaipur,

Bhri Fatehsinh Ghodasar:
mowe:

“That the demand under the
head ‘Railway Board' be reduced
by Rs.. 100.” (150)

Need to run one additional train bet-
ween Viromgam-Mehsana, Western
Railway.

Shri Fatehsinh Ghodasar: | beg to
move:

1 beg to

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (151)

Need to run a Janata troin between
Ahmedabad and Delhi daily.

Shri Fatehsinh Ghodasar: [ beg to
move:
“That the demand under the

head Railway Board' be reduced
by Rs. 100." (152)
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Need to run a fast train between Swrat
and Ahmedabad.

Shri Fatehsinh Ghedasar: I beg to
move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100" (153)

Need to link Vijapur with Himmai-
nagar.

Shri Fatehsinh Ghodasar:
move:

I beg to

“That the demand under the
head ‘Railway Board’' be reduced
by Ra. 100." (154)

Need to join Kakosi with Sidhpur,
Western Railway.

Shri Fatehsinh Ghodasar: I beg to
move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100" (155)

Need to link Radhanpur with either
Patan or Harij or Beohrajee so that
Kandala Port may serve North
Gujerat area.

Shri Fatehsinh Ghodasar: [ beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (156)

Need of platform sheds at Kadi,
Western Railway.

Shri Fatehainh Ghodasar: 1 beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100" (15T)

Delay in the submission of report on
price of TELCO Locomotives.

Shri Banerjes: I beg to move:
“That the demand under the

head 'Railway Board' be reduced
by Rs. 100." (158)

I,
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Amenities to third class passengers.
Shri Banerjee: | beg to move:
“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (159)
Failure to check ticketless gfravel.
Shri Assar: I beg to move:
“That the demand under the
head Railway Board’ be reduced
by Rs, 100" (171)

Discrimination in promotion of the
commercial staff of railway.

Shri Assar: [ beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (172)

Failure to serve good food by catering
department.

Shri Assar: | beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (173)

Delay in replacing over-aged locomo-
tives.

Shri Assar: 1 beg to move:

“That the demand under the
head 'Railway Board' b¢ reduced
by Rs. 100" (174

Grievancey; of commercial  clerks
relating to conditions of service.

" Shri Assar: [ beg Lo move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100" (175)

Failure to check the theft of railway
material.

Shri Assar: 1 beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Ra. 100." (176) '
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Heed_tor' lare Poona L la section

as suburban zone.

Shri Assar: I beg to move:

“That the demand under the
head “Railway Board’ be reduced
by RBs, 100.” (17T)

Need to reduce the rate of platform
ticket to § naye paise.

Shri Assar: T beg to move:

“That the demand under the
head Railway Board’ be reduced
by Rs. 100.' (178)

Need to reduce running time of
Frontier Mail, De-lure trains and
other Express trains.

Shri Assar: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 1007 (179)

Need to adjust time-table for Mail
services so as to suit Kolhapur and
Miraj statioms,

Shri Assar: | beg to move:

“That thc demand under the
head ‘Railway Board' be reduced
by Rs. 100" (180)

Question of stoppage of Deccan Queen
at Karjat on return from Pooma to
Bombay.

Shri Assar: I beg Lo move:

“That the demand under the
head Railway Board' be reduced
by Rs. 100.” (181)

Question of stoppage of 29 Down and
30 Up Nagpur Express at Bodwad
station on Central Railway,

Bhri Assar: I beg to move:
‘“That the demand under the

bead ‘Railway Board' be reduced
by Rs. 100.” (182)

PHALGUNA 11,

(SAKA) for Grants—

Railways
Need to convert Poona-Miraj line ow
Southern Railway into broad gauge.
Shri Assar: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (184)
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Failure to ecomomise erpenditure om
Railway Board,

Shri Assar: I beg to meve:

“That the demand under the
head ‘Railway Board' be reduced
by Ra. 100." (185)

Need to make permanent those
temporary workers who have put in
service for more than two years.

Shri Assar: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (186)

Undesirability of increase in freight

rates.

Shri Assar: I beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (187)

Need to complete target of electrifica-

tion of railways stipulated in  the
Second Plan period,
Shri Assar: [ beg to move:

“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (188)

Failure to giwwe protection to passen-
gers and goods against  increasing
dacoities and robberies.

Shri Assar: | beg to move:

“That the demand under thu
head ‘Railway Board' be reduced
by Rs 100." (188)

Need for erpanding and modernising
all suburban stations of Bombay.

Shri Assar: I beg to move:

“That the demand under the
head Railway Board’ be reduced
by Rs. 100." (1M))
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Need v construct an  over-bridge ut
Vile-Parla, Bombay,
Bhri Assar: | beg to move:
“That the demand under the

head Railway Board' be reduced
by Rs. 100" (181)

Need to provide employment to sons of
railway employees.
Shri 'l'nnmmi I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100" (192)

Need to mun o daily Janata Express
from Madras to Coimbatore.
Shrimati Parvathi Krishnan: 1 beg
10 move: '

“That the demand under the
head ‘Railway Board' be reduced
by Ra. 100" (205)

Reduction in running time of Erpress
trains,
Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
hcad ‘Railway Board’ be reduced
by Rs. 100" (206)

Catering on Southern Railway.

Shrimati Parvathi Krishnan: 1 beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (207)

Harassment of officials of Trade
Unions.

Shrimati Parvathi Krishnan: 1 bep
to move:

“That the demand wunder the
head Railway Board' be reduced
by Rs. 100." (208)

Need to classify Travelling Ticket
Examiners as running staff and pro-
vide them with all such focilities
and privileges,

Shrimati Parvathi Krishnan: 1 beg

40 move:

“That the demand wunder the

head ‘Railway Board' be reduced
by Rs. 100." (209)
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Need to  abolish the Departmental
Examination Appendixr ITI-A  for
Accounts Clerks.

Shrimati Parvathi Krishnan: 1 bag
to move:

“That the demand under the
head ‘Railway Board® be reduced
by Rs. 100." (210) :

Delay in introduction of incentive
bonus scheme fully in the Integral
Coach Factory.

Shrimati Parvathi Krishaan: [ beg
10 move: .

“That the demand under the
head ‘Railway Board' be redused
by Rs. 100." (211)

Delay in filling of vacancies reserved
for Scheduled Castes in Integral
Coach Factory,

Shrimati Parvathi Krishnan: I bep
to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (212)

Delay in payment of Provident Furd
accounts.

Shrimati Parvathi Krishnan: 1 beg
lo move:

“That the demand under the
head Railway Board’ be . redueed
by Rs. 100" (21%)

Promotion of ex-Apprentice Tron
Examiners.

Shrimati Parvathi Krishnan: 1 beg
1o move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (214)

Misuse of Railway labour by semior
Railway Officers,

Shri Tangamani: 1 beg to move:

“Tii:t the demand under the
head Railway Board be reduced
by Rs. 100.” (235
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Desirability of providing more knee
space between seats in third class
compartments under construction.

Shri Tangamani: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (236)

Need to link Neyveli with Bangalore
by the same gauge

Shri Tangamani: I beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (237)

Need to run an additional train bet-

ween Howrah and Puri on South-
Eastern Railway,

Shri B. C. Mullick: I beg io move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (238)

Need to run a train from Delhi to Puri
via Assansol

Shri B, C. Mullick: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (238)

Delay in opening the Divisional Head-
quarters at Khurda in Orissg

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (240)

Failure to complete the remodelling
work of the Cuttack Station in Orissa.

Shri B. C. Mullick: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (241)

Dismissal of employees under rule 148
of the Establishment Code
Shrimatl Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (259)
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Diserimination in the signals and tele-
communication workshops, Podanur

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (260)

Discrimination in promotion and
seniority list in Integral Coach Factory

Shrimati Parvathi Erishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (261)

Delay in the settlement of Provident
Fund Accounts of employees

Shri Aurobindo Ghosal:
move:

1 beg to

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (2TT)

Need to open the reservation office of
S. E. Railway at Howrah Station
Shri Aurobindo Ghosal: I beg to

mowve:

“That the demand wunder the
head ‘Railway Board’' be reduced
by Rs. 100." (278)

Need to open extra-bookifig counters
at Howrah Station on Saturdays and
on eve of holidays.

Shrl Anrobinde Ghosal:
move:
“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (279).

Need for better waiting rooms for

I beg to

third class passengers at Howrah

Station

Shrl Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (280).
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Failure to supply drinking water in the
suburban Railway Station of §. E.
Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (281).

Need for recognition of the Union of
the employees of Chittaranjan Loco-
motive Works

Shri Aurobindo Ghesal: I beg to
move: .

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (282).

Need for shifting of the integral coach
section of Hindustan Aircrafts Limit-
ed to Perambur Factory

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (283).

Failure to reduce over-crowding in
trains
Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (284).

Failure to supply vegetarian meals in
the important stations of Eastern
Railway

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (285).

Need of electrification of Parsa Khera
station of South-Eastern Railway

Shri Aurobindo Ghosal: 1 beg to
move:

*That the demand under the
aead ‘Railway Board' be reduced
by Rs. 100." (286).
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Need for introduction of continental
type tourist trains

Shrl Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (287).

Need of a tube-well at Bauria station
of S.E. Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (288).

Need of ¢ better waiting room at
Ulubaria station of S.E. Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (288).

Need for better arrangement regard-
ing latrines at Ulubaria and Bauria
stations of S.E. Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head 'Railway Board’ be reduced
by Rs. 100.” (290).

Need for widening of the over-bridge
of Andul station of S.E. Railway

Shri Aurobinde Ghoesal: I beg to
mowve:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (281).

Need for electrification of all stations
between Santragachi and Passkuia
of S.E. Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Re. 100.” (202).
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Need for restricting expenditure on
development works of stations from
Passengers’ Amenities Fund

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100.” (283).

Failure to implement the recommen-
dations of the ‘Suburban Over-
crowding Enquiry Committee’

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (204).

Failure to remodel Santragachi station
of S8.E. Railway to avoid bottle-neck
of trains

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100.” (285).

Need for quadrupling of tracks bet-
ween Howrah-Kharagpur section of
S.E. Railway

Shri Aurobindo Ghosal: I
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100." (296).

Need for increase in the frequency of
trains at regular intervals in the
suburban section of S.E. Railway

beg to

Shrl Aurcbindo Ghosal: I beg to
move:
“That the demand wunder the

head ‘Railway Board' be reduced
by Rs, 100." (287).

Need for reducing the running time of
suburban trains of S.E. Railway

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Baord' be reduced
by Rs. 100.” (288).
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Failure to avoid detention of trains at
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road-side stations and at Howral
yard of S.E. Railway
Shri Aurobindo Ghosal: I beg to

move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (289).

Need to improve the management of
Railway Press at Caleutta

Shri Aurobindoe Ghosal:
move:

I beg to

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (300).

Indiscriminate transfers of Railway
Employees’ Union officials

Shri Aurobinde Ghosal: I beg to

move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (301).

Need for the merger of Grade I and
Grade II Accounts clerks

Shri Aurcbinde Ghosal: 1 beg to

move;

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (302).

Method of reservation of first clus-
berths in South-Eastern Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (303).

Need for lay-out of two more railway
lines from Howrah to Santragachi on
South-Eastern Railway

Shri Aurobindo Ghosal: I
move:

“That the demand under the
head ‘Railway Board' be reducen
by Rs. 100."” (304).

beg 1o
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Need for new railway line from San-
tragachi to Bistupur via Arambag in
South-Eastern Railway

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (305).

Need for mnew Railway line from
Kharagpur to Haldaur port on South-
Eastern Railway

Shri Auroblndo Ghosal: 1 beg 1o
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (306).

Non-representation of suburban rail-
way passengers’ Associgtion in
South-Eastern Railway Zomal Com-
mittee
Shri Aurobindo Ghosal: | beg to

pove:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (307).

Award of one-man tribunal regarding
the dispute between Railway
Employees' Federation and Railway
Board

Shri Aurobindo Ghosal: I beg to
move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (308).

Question of nationalisation of Howrah
Amla Railway
Shrl Aurcbinde Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (308).-

Failure to stop theft of electrie fittings
in Railways
Bhri Aurobindo Ghosal: 1 beg to
mowve:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100, (310).
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Late running of suburban trains of
South-Eastern Railway

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100.” (311).

Condition of first-class compartments
of the suburban trains of South-
Eastern Railway

Shri Auroblndo Ghosal: 1 beg ta
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (312).

Need for loop line at Ramrajataly Sta-
tion of South-Eastern Railway

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (313).

Need for a stoppage of Nagpur Passen-
ger train of South-Eastern Ruailway
at Uluberia

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (314).

Need for representation of traders and
businessmen who book goods with
South-Eastern Railway in Howrah
Station Committee

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (3815).

Need for the revival of communica-
tion chord facilities in the suburban
trains of South-Eastern Railway

Shri Aurcbindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (316).
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Need to check carrying of exira-
luggage by traders without booking

Shri Aurobindo Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (317).

Delay in payment of claims to small

traders
Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100 (318).
Method of recruitment by Railway
Service Commission

Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (319).

Failure to recruit candidates after eon-
ducting examinations by Railway
Service Commission
Shrl Aurcbindo Ghosal:

move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100." (320).

Need for store-houses for housing dry

fishes
Shri Aurobindo Ghosal:
move:

“That the demand under the
head 'Railway Board' be reduced
by Rs. 100." (321).

Need to stop the practice of storing
goods in waiting halls and plat-
forms of the suburban stations of
South-Eastern Railway
Shri Aurobindo Ghosal:

move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (322).

Need for free service of sweepers in
suburban statioms of South-Eastern
Railway
Shri Aurobinde Ghosal:

move:

“That the demand under the
head ‘Ra‘lway Board' be reduced
by Rs. 100.” (323).

I beg to

I beg to

I beg to

I beg to
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Need for quick reception of trains of
South-Eastern Railway at Howrah
Station

Shri Aurobindo Ghosal:
move:
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I beg to

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100." (324).

Need for adequate lighting arrange-
ment in the suburban trains of S.E.
Railway

Shri Aurobindo Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100.” (325).

Need for removal of Turn Pike Gates
from the Howrah Station

Shri Aurobindo Ghosal: I beg to

move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (326).

Failure to reduce over-crowding in
third class in main trains

Shri Fatehsinh Ghodasar: I beg to

move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (337).

Failure to open either a flag station or
passenger halt between Nadiad und
Vina at Bilodra on Nadiad-Kapad-
vanj narrow geuge line on Western
Railway
Shri Fatehsinh Ghodasar: I beg to

move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (338).

Need to erempt articles like food=-
grains, sugar and fertilizers from
increased freight charges
Shri Fatehsinh Ghodasar:

move:

I beg to

“That the demand under the
head ‘Railway Board' be reduved
by Rs. 100.” (338).
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Need to provide armed escort to all
long distance and importang trains
for safety of persons and property of
passengers

Shri Fatehsinh Ghodasar: [ beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100." (340).

Necd to reduce the rate of platform
ticket to 5 nP,

Shri Fatehsinh Ghodasar: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs. 100" (341).

Increasing danger to safety of passen-
gers and their property due to rob-
bery in running trains

Shri Fatehsinh Ghodasar:
move:
“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100.” (342).

Need to improve travelling conditions
in narrow-gauge railways of Gujerat,
Western Railway

Shri Fatehsinh Ghodasar:
move:
“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (343).

Need to introduce dining car in Delhi
Express running between Ahmeda-
bad and Delhi

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (353).

Need to improve the quality of food
served at Rewari-Ajmer, Bandikui,
Jaipur, Phulera, Palanpur and Meh-
sana Railway Stations

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (354).

I beg to

I beg to
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Failure to give protection tp women
passengers from increasing dacoities
and robberies in Railways
Shri M. B. Thakore: I beg to move:

“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (355).

Need to replace Indian-fashioned lava-
tories and urinals in the coaches on
all Railways

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100." (356).

Need to stop Delhi Express coming
from Ahmedabad at Bhatawada

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (357).

Need to stop Delhi Express at Chitra-
sani and Shri Amirgadh

Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (358).

Need to provide furniture and other
facilities in the first class waiting
rooms at the Sidhpur, Unjha, Patun,
Chaasma, Harij, Deesa, Deodar and
Bhiladi Railway Stations
Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board’' be reduced
by Rs. 100." (359).

Need to convert Ahmedabad-Delki
metre gauge line into broad gauge
Shri M. B. Thakore: I beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (360).

Need for obtaining tickets from the
ticket checkers without payment of
penalty

Shri Aurobinde Ghosal: I beg to
move:
“That the demand under the

head ‘Railway Board' be reduced
by Rs, 100.” (364).



Retrenchment of 83 draughtsmen and
estimators of S.E. Railway

Shri Aurobinde Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (365).

Non-implementation of ‘New Deal" in
the Claims and Refunds office of
S.E. Railway
Shri Aurobindo Ghosal: I

move:

“That the demand under *he

head ‘Railway Board’ be reduced
by Rs. 100.” (366).

beg to

Non-availability of food-packets in
trains without restaurant cars

Shri Aurobinde Ghosal: I
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (367).

Promotion of Station Masters and
Assistant Station Masters

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100 (368).

Inadequacy of food in the restaurant
cars of vestibule trains

Shri Aurobinde Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (369).

Abolition of air-conditioned coaches

Shri Aurobindo Ghoeal: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (370).

Abolition of saloons

Shri Aurobindo Ghosal: I beg to
move:

beg to

PHALGUNA 11,

for Grants—
Railways
“That the demand under *he
head ‘Railway Board' be reduccd
by Rs. 100." (371).

Difference in the rate of meals sup-
plied by different contractors

1881 (SAKA) 3590

Shri Aurobinde Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduccd
by Rs. 100." (372).

Decasualisation of the workers of Engi-
neering Section of Railways

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under *he
head ‘Railway Board' be reduced
by Rs. 100.” (373).

Need for abolition of Three-tier third-
class sleeping compartments

Shri Aurobinde Ghosal: I beg to
move:
“That the demand wunder the

head ‘Railway Board' be reduced
by Rs. 100." (374).

Use of special power for dismissal by
the General Managers

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs. 100.” (375).

Increase in the price of platform
tickets

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (376).

Promotion of ticket-checkers
Shri Aurobinde Ghesal: I beg to
move:

“That the demand under ‘the
head ‘Railway Board' be reduced
by Rs. 100." (377).
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Abolition of restaurant cars
Shri Aurobindo Ghosal: I beg to
“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (378).

Failure to grant running allowance to
travelling ticket examiners

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (378).

Need for confirmation of
employees
Shri Aurobindo Ghosal: I beg to

move:

“That the demand wunder the
head ‘Railway Board' be reduced
‘by Rs. 100." (380).

Curtailment of P.T.0. and pass facili-

ties for railwaymen
Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduccd
by Rs. 100.” (381).

Acceptance of defective sleepers

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (382).

Discontent among the railway
employees due to recommendations
of the Pay Commission

Shri Aurcbindo Ghosal: I beg to
move:

temporary

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (383).

Failure to manufacture diesel cars in
the Chittaranjan Locomotives

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (384).

1, 1960  for Grants—Railways 3552
Need for electrification of the Kharag-

pur division of S.E. Railway

Shri Aurobinde Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (385). .

Need for electrification of Sealdah
division of Eastern Railway

Shri Aurobinde Ghosal: 1 beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (386).

Increase in the railway accidenis

Shri Aurobinde Ghosal: [ beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (387).

Increase of robberies and murders in
running trains

Shri Aurobindo Ghosal: I beg to
move:

“That the demand under the
head '‘Railway Board' be reduced
by Rs, 100.” (388).

Increase in freight rate
Shri Aurcbinde Ghosal: I beg to
move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (389).

Need for integrated rail-road transport
policy and planning for Railways in
the Third Five Year Plan
Shrimati Parvathi Krishnan:

to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (410).

Failure to take effective steps to check
corruption on the Railways
Shrimatl Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (412).

I beg



3593 Demands for Grants— PHALGUNA 11, 1881 (SAKA)

Railways

Abolition of saloons and air-condition-
ed coaches
Shrimati Parvathi Erishnan: 1 beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (413).

Need for reduction in the rate of plat-
form tickets to 5 naya paise
Shrimati Parvathi Erishnan: I beg
to move:

“That the demand under the
head ‘Railway Board’ be reduced
by Rs, 100." (414).

Need to revoke rule 148 of the Railway
Establishment Code
Shrimatl Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (421).

Need to run a through bogie betwecn
Mangalore and Bangalore
Shrimati Parvathi Krishnan: 1 beg
to move: .

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100" (422).

Need to make full use of indigenous
8
Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs, 100." (423).

Inordinate delay in the examination of
the Report of Railway Uniforms
Committee

Shri T. B. Vittal Rao: 1 beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100." (434).

Necessity to take up the manufacture
of Diesel locomotives

8hri T. B. Vitial Rao: I beg to move:
“That the demand wunder the
head ‘Railway Board' be reduced
by Rs. 100." (435).
" *Half-an-hour discussion.
380 (AIILS—10.

Medium of 3504
Instruction in
Universities
Need to reduce the rate of interest on
World Bank loans
Shri T. B. Vittal Rao: [ beg to move:

“That the demand under the
head ‘Railway Board' be reduced
by Rs. 100.” (436).

Mr. Deputy-Speaker: These cut
motions are now before the House.

17 hrs.
*MEDIUM OF INSTRUCTION IN
UNIVERSITIES
oft woew ey (fRdRmam )
TSR WETE, N §% A o Arw-aar
¥ 1Y wEd § qgr T 97 IWe

e & & w=f Fzen W g

Wt w5 faFay v A, A TW AR bt -

“Will the Minister of Education
be pleased to refer to the reply
given to Unstarred Question No.
541 on the 26th November, 1859
and state:

(a) the progress made so far by
the Working Group appointed by
the University Grants Commission
some time back to consider as to
how far the Indian languages can
‘be made the medium of instruction
in Universities; and

(b) when that Group is likely
to finish its work?

o e feamr oA T W 4n-

“The first session of the Working
Group will be held on the 15th
February, 1960.

(b) Cannot be anticipated at
present.”

g swen W faeafaaredy #
ferer & wreaw £t 8, @y age A
o gy # &t AW W A
% q@ o 9% § faaer wré dar 9
7ft frer fom® gy oar wwar &
fe w awenm & §wvE fmar
WA #7 aTE ¥ A1 gd a0E ¥
oW #o
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[ worwr fag)

T AW ¥ IO A 9 T T
w99 fav 39 uF W AR O 9
qr

“wq1 7g w9 ¢ fF gfafad
wieq #famw w1 gfafader &
wer # ot gz fegramt wrarst

H i TEAT AR § % /W

W & W S fawafaaedt #

@it f fggeamr wmemst § s

TEAT A g, Wiew FW &0 &

o faeger 7 W W & 77

T o fen A9 W& #1 oaga

Rl ger | S w4 fawn

“§W W T G FT AW a9

g g & | gfafadr wew

wfem @ = a Fr w5 w7

@7 & F wfas el wrew &

A o Suk faw afEr qo

TAET T § W A HERA

T & f gfeafadt sre=n sfmm

AF wew W@ @, 7g &y S

T wEEdEE W &

# 3@ s W W ATE oA
aga g | afmatedt gred s
¥ oY s Fruffie Fied o § =71 qeue
¥ w7 #, fomd afa@ ¥ gfeafed
ATy HHEA & T 9T, AN wife &
F 9T O 93 T 39 9, 7T qg TEI
far s gfafedy arew sfmm &
ag & o wd=q 3 fv Famafaarmt
# farerT &1 Avsgw WY @Y ar wH e At
¥ = Feeg s | o W
g & fF 9w 87 1exs § oF s
¥ fg ofmafed areg s &
e ®t T, 9% ¥ qger gfrafadt
=g o & @ AW ¥ e
e ¥ 5. RR. 43 FT w@ifw
Ay, fom w1 fawr S wERT &
FeuTe frar a1 | ag wear e wEE
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& afcd aff & Y, TR T uF g
* ufd o vurfas #< fegr a1 1 9w
gfmafadt arew wfaos & 5@ ww §
i 32 ferar 1 g tewy F 3w A
gfrafad avew wfaaT & ag faerc
sy o fs st & ATt e
&t far & fod wrsmw woeg o &
ferrafameral 1 91X it somT =fgd”
Tgl q¢ 1Y IR T F qw @ T
9 | qf g & fog e @wr @
T AR 8, afeT d A Wi w5
I AR oo W &
gfrafedt wew #fmm w a@ #
YT &= T @/ & foed Aread # faga-
foaei ® wft ft fergeardy wod
farerr =1 AU A qW A% WX S
o ¥ fod frgeam & frwafaaret
T qit @, Wk #f o fegmer
woret # famafaaeat 7 faar 7 &
ATEF | TG A 97 AT § e 9w
A (ENE H FTE @ T AR 99
#9, Le4% ¥ w7 § ag wwar o f
frafaamea s=aEm a@w 1 0 w9y
T & fr 7 o Wi qea R F
famafaamedi # fmer 1 Ameww w4y
ZA, TWH ESE A A jeuy #
fepifear #t € ot a1 7w swE F¥ TE
4, 9t T AT FH WO gy W1 R E
WK 99 TF FT @A W@ @ o
% 99 74 & 5 IR oF Y gF
T 4 | "I 99 F4E & A fawe-
feamm wwEW s ad fan, o
Fer @ foq aff 4t & &9
fgrgeamit Wi #1 fagafagremt £
fereqr &7 wTSAw ST 9T, 99 FHLT
T e @ thew w6 R
s grar & 6 few ave & el
WTaTHT ®7 faar & AW aEw €
wifw v Y a9 &1 frafawa
I W A OF qa sA ok §
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S 39 &7 A1 T fraw & e w820
T 99 e s i fawifont 9
fame fipar oo & IwF & s anfe
g fF gy tfew WA W
qMEAr § | IHET WW 4w 7§ g e
faet aeg & Femgeam o ot siiift ey
&1 &7 fire @y & 7% W' 7 fan W,
¥R 97 FAE A ag fifam s
¥ IE A e ¥ T 8
fe wfw & afas avw  aF fegmam
H HAA T HAqET 9T W |

4 s w7 g f g wieh smar
# ®1€ gdu 7 &, 7 99 7 # dymew
ar gt @ | & wmgan £ e o fegea

& ST WUl WTNT &7 WeggA wT

o wafsw wifew afaai ): g
WEET WYY AYET AT §1 {# daer
F T TR AR oag 1 & fr
& 1 Frare o o1 & ETee S ST
g ¥ IEE gAw & fan agr awedl
# R Wi agd w9 § W1 & wW

PHALGUNA 11, 1881 (SAKA)

Instruction in 3598
Universities

afosw 1 = 7 %€ 1 ¥ fadew W
& amA ¥aw g § e s & oo
L G

Mr. Deputy-Speaker: The bell may
be rung—

o AT § AR g9 3% WA
e & 8% ¢ | 9% w e A}
o fad qad art # o wedw te
w e

"When half-an-hour discussion
under sub-rule (1) of rule 55 is
interrupted for want of quorum or
when there is no time for the Min-
ister to give a full reply to the
debate, he may, with the permis-
sion of the Speaker, lay a state-
ment on the Table of the House.”

Shri Braj Raj Singh: Because there
is no guorum, may I submit that this
discussion may be postponed?

Mr. Deputy-Speaker: How can 1 do
that? He can give a fresh notice if he
wants. The hon. Minister will lay a
statement on the Table of the Housc.

17.12 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesduy,
March 2, 1960IPhalguna 12, 1881
(Saka).
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ORAL ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS . . . 3321—56 QUESTIONS—contd.
5Q. Subject COLUMNS 5.Q. Subject rrrr—
No. No.
485. Dandakaranya Scheme  3321— 24 s12. Ka
486. Film Production Bureau  3324—28 Majangud ) : 3366
487. Slum Clearance . - 332932 s13. Hunger  Strike  in
488. Heavy Machine Build- Bagiola Camp . : 3367
ing Plant . . 3332—35 514. Sodium sulphate 3368
489. Export of Indian Tex- s15. Indians in Burma . 336869
tiles . 3335--41 516. Woollen Hosiery yarn
490. Bullock Power Pmsﬁ-'l Cistribution Scheme .  3369—71
in Khanpur Village . 3341~-42 17. Pakistani Raid in
491. Chinese Map . © 334346 Jammu . 3371
492. Textile Mills in Rajas- 518. National Sample Suncy
than . . - 3346—30 Report 3371-72
493. Displaced Persons in 519. Atomic isotopes  for
W. Bengal - - 3350—56 agricultural  produc-
tion . . . 337273
WRITTEN ANSWERS TO P ,
- 520, Accident in Okhla In-
QUESTIONS . . . 3356—3417 dustrial Estate . .  3373-74
5.Q. 521, Wnter Supply to I’:nch
No, <.mr 3374
. 22, anbleund:mmovable
494. Firein Mecca R . 3356-57 5 properties in Pakistan . 3374-75
495. South-West Africa . 3357 523. Fertilizer Factory at
496. Financial Assistance to Kothagudium . . 3375-76
Small Scale Induatm-
lists 335758 U.S.Q.
497. Laying 0( Mm!! h!f No.
Chinese . . 3358
498. Public stEl: of Lord 566. Guwar Gum 3376
Curzon's Collections . 3358-59 $67. Indusuial Training
499. Aluminium Factory at Institutes in Jammu
Kolhapur (Bombay) . 3359 and Kashmir . . 3376
500. Coconut fibre mill in 568, Production of silk in
Orissa . 3359 Jammu and Kashmir . 3376-77
o1. High Tension Imuhtcr .
5 F - Ranchi 1359-62 569. Momr\’ﬁ.l:lu . N . 1377
so2. Indian Scientists Abrosd 3360-61 570 Ig;'&‘n °fk°" | New 1377
503. Andhra Paper Mills .
: 71. Pottery manufact
Annul“mmﬁ‘:num ks 3361-62 STh Centre in Delni 3378
. . 2. Non-payment of dues *
L., Caleutta . ’ 3362 57 by dgphoedpersom . 3378
s05. Antibiotics plnnt at ) )
Chandigarh e 3362-63 573. Free chhmqnl Advice
s506. Expansion of H:nduuun for House Builders . 3378-79
Machine  Tocls  (P) 574. Hindustan  Samachar
Ltd. . : : 33:3 Sahakari Samiti . 3379
SiEdinsiaminmmy . 380854 575. Fertilizer plant in West
508. Fair prices of paper . 3364 Bengal . , . 1380
. Paper Mill in Jammu
e and Kashmir State . 3364-65 576. mt Kl\::pu rf\:vr Bomhny -
s10. Tea Replanting © 3365-66 =
s11. Damus Collu:ry Ac- 577. Standing Labour Com-

cident . 3366 mittee . . 33B1-82
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WRITTEN ANSWERS TO
QUESTIONS-~~contd.

U-S-Q- Subject

378

579.

580.

581,

5Bz2.
583.
584.
58s.
586.
587,

588.

589,

590.

591,

594

595.
596.

597.

598.

599.

6o1.

Restrictions on  visits
of foreigners to NEFA
Inchn.m kidnapped on
West Bengal Border .
Use of Indian ships
by  State  Trading

Corporation

Porous ceramic thim-
bles

Virreous Enamel Smm
Wage Boards
Handicrafts Muse-umm
New Delhi !
Develo, t-cum- Tn-

ntre for S
mm?mmmwn;: Semn':-

Mmufncturc of cyc]n
and sewing machines .
Hospital at_ Madras
under Employees'
State  Insurance Cm-
poration

Import of hmdmnds
paper

. Radiation hturda
593.

Manufacture of sugar
plants ; . .
Stoppage of cash doles
to displaced persons
A.LR. Station, Calcutta
Ambar chukhaa in
Bombay

Middle Income Gmup
Housing Sl:he_me,
Orissa K

Ceir lndunry in
Orissa

State Trad:ng Cor
poration

. School in Def

Colony, Delhi
Calcurta dock Labour
Scheme

. ]apanese Tmnors for
Dandakaranya .

. Stoppage of doles to

camp refugees in West
Bengal

. Road Transport Study

Team

[Darty Dtarsr]

WRITTEN ANSWERS TO

QUESTIONS—contd.
Corumns U.S.Q. Subject
No.
6os. s for Ind\mml
3382 orkers in U, P.
606. Training in Wltch
3382-83 making
607. Group leader system orf
8 construction in Danda-
3383-84 karanys -
6o8. C.P.W.D.
84-8. 609. Chinese Roads retchms
;:54_3; Indian Border .
J 610. Imported Crockery f
3386-87 Ashoka Hbtel
611. Production of tea
—88
33::—8 612. Industrial Units for
EE 9 displaced pemm in
3389 Punjab . .
613. Export of ginger
3399 614. Import of expoucd
films
615. Andhra l"nduh nnd
1391 Second Plan .
616. Export of mm;mue
3392 dioxide .
617. Manufacture of H.lnd.
made Paperin
Pradesh
3393 618. Ambar Charkha .
619. Export of enttle fend
3393 620, Te
dl-lpll@“;s
339394 Tripura
- 621. Displaced persons’
3394795 colonies in Tripura .
622. Employment  of dis-
339596 lascd persons  in
3396 Frripura v
623. Quowa of motor ts-res
3396 3 for Tripura i
624. Minimum Wages Act. .
3397 625. Dearness Allowance to
Coal Miners .
s 626. Rules under State Aid
3398 to Industries Aect. .
627. Exportof ironore
b 628. Meeting of Panel of
Scientists . E
23400 629. Import of Watches
3401 630. Import of camphor
631, Exportof tea to U.S.S.
R.and U.S.A.
3401

632. Requirements of print-
140102 ing inks. 5 .

3602

CoLumns

3402
3402-03
3403
3403
340304
3404
3404-05
3405
3405=06
1406
34c6—08

3407

3407-08

340B—10

3409

3410

k2

3411
1412

341213

413
4r3-14

3414-15
3415
341516

3416

3416-17
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PAPERS LAID ON THE
TABLE , . .
(1) A of Notification

No. 8. 0. 221 dated the
23rd  January, 1960,
under sub-section (2)
of Section 17 of the

Requisitioning and
Acquisition of Im-
movable Property Act,
1952.

(2) A copy of each of the
following pepers :

() Report_(1959)  of
the Central Wage
Boord for the
Cement Industry.

(i) Government  Re-
solution Mo, WH-
6 (57 duted the

2gth February,
1960,
RESTRAINT AND RE-
LEASE OF MEMRER

‘The Speaker informed Lok
Sabha that he had received
two telegrams dated the
20th February, 1960 from
the District Superinten-
dent of Police, Belgaum,
intimating that Shri Nath
Pai was restrained on
the 29th February, 1960
&a-nd released the same

¥.

STATEMENT BY MINIS-
TER . . .

The Minister of Works,
Housing _apd  Supply
(Shri K. C. Reddy)
made a statement un the
subsidence  of the floor
below the storage tanks
i the milk collection and
chilling centre at  Murad-
nagar.

%

.

[Panyv Digest]

CoLumns

3417-18

3418

341820

RAILWAY BUDGET-
GENERAL DISCUSSION

General  Discussion  on
the  Railway  Budget,
1960-61 continued. The
Minister of Railways (Shri
Jagiivan Ram) replied to
the Debate and the dis-
cussion was concluded.

DEMANDS FOR GRANTS
—RAILWAYS . .

Discussion on
No. 1 in
Railways
The discussion was not
concluded.

HALF-AN-HOUR DIs-
CUSSION . . .
Shri Beaj Raj Singh  raised
1 half-an-hour  discussion
on points arising out of
the answer given on the
11th  February, 1960 to
Starred  Question  No,
66 regarding medium of
instruction in universities.

Shri Braj Raj Singh's speech
was not concluded when
the quorum bell rang.

The Deputy Speaker directed

that in re'-g‘l:y to the
debate, inis-
ter of Education should
lay a statement on the
Table.

The House adjourned for
want of quorum  at
512 P.M.

AGENDA FOR WEDNES-
DAY, MAR
PHALGUNA 12,

(SAKA—

Further  discussion on

D No, 1 in respect
of Railways.

GMGIPND —LS IT. -38g (Ai) LSD--14-3-50=350.
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34203532

3532—04

3594—98



